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49 
LOK SABHA 

Tuesday, March 13, 19621Pha!guna 22, 
1883 (Saka). 

The Lok Sabha met at ELeven of the 
C!(lck. 

[MR. SPEAKER in the Chair 1 
ORAL ANSWERS TO QUESTIONS 

Setting up of Heavy Structural and 
Vessel Works In India 

+ 
.1. f Shrimati Da Palchoudhurl: 

L Shri D. C. Sharma: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether am agreement has 
been arrived at between the Govern-
ment of India and a BritiSh firm-
Davy Ashmore Limited-for colla-
boration in setting up of the heavy 
structural and vessel works in India; 

(b) if so, details of the agreement; 

(c) details as to its financial impli-
cations and production; and 

(d) when it is likely to be ready? 

The MInister of industry (Shri 
Manubhal Shah): (a) and (b). Not 
yet. The agreement will be finalised 
very soon. 

(c) and(d). The Project which is 
for the production of 12,500 tons of 
heavy pressure and other vessels re-
quired by Steel, Fertiliser, Oil 
and similar industries amd for 25,000 
tons of heavy structural steel work, 
is estimated to oost about Rs. 12 
crores. This will be exclusive of the 
cost of the residential colony and 
other ancillary services. It is ex-
pected that the Project will be ready 
in about 31 years after arrangements 
1825 (Ai) LSD-l. 

50 
are made for technical collaboration 
and work at site. 

Shrlmati Da Palchoudhuri: May 
know where this project is to be 
located? 

Shri Manubhal Shah: Near Wardha. 
• Shrimati Da Palchoudhuri: The 

total cost is estimated to be Rs. 15 
crores,' I unders'tmd. Out of that, 
how much will be spent for housing 
and township? 

Shri Manubhal Shah: About Rs. 5 
crores. The project will cost about 
Rs. 20 crores in all. 

Shri Yajnlk: May I know whether 
the British firm will be permanently 
engaged on this job or they will be 
on a contract to fulfil a certain 
amount of work? 

Shri Manubhal Shah: They will be 
OUr technical collaborators. They will 
be primarily contractors for the iIllitial 
start. 

Shrimati Da Palchoudhuri: What 
will be proportion of Indian money 
in this collaboration? 

Shri Manubhai Shah: One hundred 
per cent government money, in the 
public sector. 

Chinese incursions 

+ r Shri P. G. Deb: 
I Shrlmati Da Palchoudhuri: 

0Z, i Shri D. C. Sharma: 
Shri Bhakt Darshan: 

L Shri Khushwaqt Bai: 

Will the Prime MInIster be pleased 
to state: 

(a) whether there have been any 
further Chinese incursions into Indian 
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territory after the last statement 
made in Parliament; and 

(b) if so, the details thereof? 

The Prime Minister and Minister of 
External Aftairs (Shri Jawaharlal 
Nehru>: <a> and <b). No further 
Chinese incursions into Indian terri-
tory after the last statement made in 
Parliament have come to Govern-
ments' notice except one case of a 
Chinese border patrol 12 miles from 
the Chlnese check-post on the Chip 
Chap River about which <we had 
protested to the Chinese on 31st 
October 1961. We have lodged a pro-
test in this case and \sked the Chinese 
authorities to issue strict instructions 
directing that no patrols should be 
sent out into Indian territory. 

Shri P. G. Deb: I would just like 
to know whether the Chinese have re-
captured Longju outpost. 

Shri JawaharIal Nehru: No. There 
has been no question of capture or 
re-capture of Longju. 

Shri Braj Raj Singh: The point is 
this. The Prime Minister said in the 
last session of Parliament th,at the 
Government of India have vacated 
possession of Longju. The ;:><>int is 
whether the Chinese have taken pos-
session of it or not, or it is in no-
bodoy's possession. 

Shri Jawaharlal Nehru: The Gov-
ernment of India have not vacated 
possession of it. The hon. Member 
has taken .... 

Shri Braj Raj Singh: I am sorry, 
the Government have not taken p"s-
session of it. 

Shri Jawaharlal Nehru: The Gov-
ernment have not taken possession of 
it. So far as I know, I am not quite 
sure, it has not been taken possession 
of by us. The Chinese retired about 
three or four miles from it. I pre-
sume th,at that situation still conti-
nues. 

Shri P. G. Deb: If the Chinese have 
not recaptured the area, is it then a 
no-man's land? 

Mr. Speaker: Shri Nath Pai: 

Shri Nath Pal: Mr. Speaker, this is 
the first time that a Session of the 
House opens without our being told 
about fresh Chinese incursions. We 
welcome it. May I know, is it the re-
sult of the fact that the Chinese have 
occupied all that they claimed in 
their maps or whether it is perhaps 
the result of the new policy of the 
Government of India to stand firm by 
our rights? 

Shri JawaharIal Nehru: The 
Chinese have not occupied ail the 
lands they claimed in their maps 
even in Ladakh or the Northern sec-
tor. In the east, they have not done 
anything at all. There were very 
large areas which they claimed in 
N.E.F.A. and round about and it has 
not been occupied by them at all-no 
part of it at all. There has been no 
major change. What occasionally hap-
pens is, as it has happened, in the 
western sector, their patrol has come. 
Patrols pass. Our patrols also pass 
that way. They have passed under 
protest. There are protests from 
both sides about this. 

Perhaps, if you, Sir, would permit 
me to go beyond this question, in a 
connected matter about which I un-
derstand you have received notice of 
two adjournmE'nt motions, I might 
deal with that. In an alleged inter-
view with the Washington Post, evi-
dently, the writer of that interview 
did not quite understand me. He ask-
ed. me something about leasing at land. 
I said the same thing that has been 
published in the cOITe9pOndence that 
about a year and a half ago I made a 
temporary propo¥l so that we may 
discUSs the matter fUrther, that they 
should retire fram a large area" which 
they had covered and We should re-
tire from any area which we may 
have covered. according to them /Il1d 
that :further I stated then that so tar 
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as this route is concerned, it may con-
tinue to be used -by the Chinese be-
cause it is an old route for certain 
purposes, pending our discussions. 
That was what I said then. I told 
what I said a Ye.llr and a half back 
which the Chinese had not accepted. 
This, somehow, was misunderstood 
by him perhaps. 

Shri Hem Barna: On a point of 
order, Sir, the Prime Minister is 
pleased to say that We are prepared 
to retire from areas which we might 
have occupied. So lone, we have 
been told in this House that we have 
not occupied any territory and that it 
is the Chinese who have occupied our 
territory in Ladakh. Now, may I 
know how this particular statement 
of our Prime Minister as a mtter of 
clarification gees hand in hand with 
the national policy so far adopted by 
our Government? 

Sbri Jawaharlal Nehru: I am 
merely stating what I said a year and 
a half ago. We sugeested a principle 
to them that they should retire from 
any area which we claimed and we 
should retire from any area which 
they claimed. they said we had occu-
pied. In actual fact. this applied to a 
large .area which they had occupied as 
it applied to two or three villages in 
the Demchak area in northern Ladakh 
which they claimed as theirs, quite 
apart from the present incursion: not 
originally theirs;' they said we have 
ocenpied. Without going into the 
Question ~s to who was correct or 
wrong, we said. you withdraw from 
that area and we will withdraw from 
this--ours is a very small area of two 
villages--and then we sit down to 
discuss this matter. It was a preli, 
minary step which would open (,ut 
discussion of these questions. 

Shri Natb. Pal: As you were pleas-
ed to alIow him to answer my ad-
journment motions, may I ask him 

Mr. Speaker: Yes. There is no 
point of order. 

Shri Natb. Pal: We are glad to have 
your clarification. May be you are 
misquoted. The Washington Post 
quoted you as saying that the Gov-
e:nment of India would be willing to 
give a lease which is a very different 
thing, Mr. Speaker, from allOwing 
somebody to use we would like to 
know whether the Prime Minister 
really meant It or he was unfortu-
nately misquoted. 

Shri JawaharJaI Nehru: I do not 
think thaj the word 'lease' was used 
at all by me. I think he mentioned 
it, and he asked, 'Would you be pre-
pared to give it· on lease?'. That is 
why he has got mixed up. In :lnswer 
to that, I reminded him again of what 
I said a year and a half ago that I 
would allow them, pending talks, to 
use that road because the road was 
considered to be of importance to 
them or whatever it was, but that 
would be subject to what would be 
decided when we discussed matters. 

Shri Nath Pal: During the past 
eight days, the Chinese have been us-
ing their propaganda machinery to 
tell the world that the firm stand of 
the Government of India was "nly an 
election stunt and that as soon as the 
elections would be over, the Govern-
ment of India would give up their 
present position and come to what 
they call a reasonable stand, thereby 
indicating that the Government of 
India would abdicate their present 
position. May we know what the 
position of the Government of India 
is on this? May we know whether 
there is nO reversal of our policy as 
indicated; and whether our policy 
remains what the President indicated 
in his Address yesterday? 

Shri P. G. Deb: I would like to 
put the question in this fonn. May 
we know whether the Prime Minister 
is thinking of giving away the road 
constructed by China in the Aksai 
Chin area on condition that they 
vacate our territory? 
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Shrt Jawabarlal Nehru: As I have 
pointed out, I repeated what I said 
or offered to the Chinese a year and 
a half ago. It is there in the corres-
pondence. The bon. Member .:an see 
that. I was not telling him of any 
fresh offer that we had made or that 
we were going to make. It was in a 
historical sense that I mentioned these 
matters, and that too, far the time 
being, so that it might make it easier 
for us to talk; we said that we would 
be prepared to talk and discuss all 
these matters, if they vacated that 
aggression, and they ID'3y cOJ:tinue the 
use of that road till We decided fur-
ther about it, and USf' of that road teo 
for civil purposes. 

Shrl Hem Barua: May I know whe-
ther the attention of Government has 
been drawn to a statement made by 
Mr. Jayaprakash Narayan to the 
effect that the India-China border dis-
pute should be referred for 3rbitra-
tion, and if so, What the !>rime 
Minister's reaction to this sugg<!Stion 
is? 

Mr. Speaker: An hon. Member or 
any politician may make any state-
ment. 

Shrl S. M. Banerjee: Last time, we 
got a reply. 

Mr. Speaker: I am not going to ask 
the Prime Minister to go on refuting 
it or accepting it here. 

An Hon. Member: But that is a 
suggestion from a great man. 

Mr. Speaker: Great men may say 
many things. 

Dr. Ram Subhag Singh: May 
know whether the statement made to 
the representative of the Washington 
Post still stands, and it is the firm 
opinion of the Government of India 
that that road is of considerable im-
portance to the Chinese, and, there-
fore, they can continue to use that? 

Mr. Speaker: The hon. 
wants to know whether 
is still open. 

Member 
that offer 

Shrl Jawaharlal Nehru: was tel-
ling him what happened a year and 
a half ago. It was rejected by the 
Chinese authorities then. The ques-
tion of its standing now or not does 
not arise; nothing stands to be re-
jected; it is over. But I cannot say 
in what form the matter may come 
up, again, possibly; I cannot definitely 
say that, but there is no proposal from 
us to that effect now, because when 
it was made, it was rejected. And if 
I may mention again, that suggestion 
was for a temporary period, to open 
the dOOr to discussions; after that, it 
would depend upon what, if any, 
arrangement was arrived at. 

u.S. Arms Aid to Pakistan 

+ 
.3 {Shri P. C. Borooah: 

. Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to state: 

(a) whether the attention of Gov-
ernment has been dr,awn to the re-
ported statement of President Ayub 
Khan of Pakistan made at Mardan in 
the former Frontier Province on the 
20th January, 1962 that his country 
would use U.S. supplied military 
equipment "to safeguard her inde-
pendence" in an emergency; 

(b) if so, whether this statement 
was considered as directed against 
India; and 

(c) what was Government's reaction 
thereon? 

The Deputy Minister of External 
Affairs <Shrimati Lakshmi Menon): 
(a) Yes, Sir. 

(b) The possibility that the state-
ment in question was directed against 
India has been considered by the Gov-
ernment; 

(c) The reaction of the Government 
is one of grave concern. The U.S. 
authorities have assured us that the 
arms aid to Pakistan is meant for the 
particular purpose of resisting aggres-
sion from Communist countries. 
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While we accept this assurance, there 
can be nO certainty of how the Gov-
ernment of Pakistan may use this aid. 

Our views have -been conveyed to 
the Government of the United States. 

Shri P. C. Borooah: May I know 
whether it is a fact that Pakistan has 
also used the U.S. military equip-
ment against the Afghans last May, 
despite the stipulation in the U.S.-Pak 
Arms Agreement? 

Shrimati Lakshmi Menon: I do not 
know whether it was used against 
Afghanistan. 

8hri Bem Barua: May I seek a 
clarification arising out of the reply 
that has been read out by the han. 
Deputy Minister? She has said that 
the U.S. authorities have given Us an 
assurance. Are we to understand that 
the term U.S. authorities refers to the 
Government of the U.S.A. or to the 
U.S. Ambassador stationed here, who 
gave an assurance like that at a per-
sonal level? Which is true? 

The Prime MlnJster and Minister of 
External Mairs (Shri Jawaharlal 
Nehru): This has been said repeatedly 
at every level in the United States, 
that, as has been stated in the main 
answer, these are given for a particu-
lar purpose and must not be used for 
any other purpose. On the other hand, 
the Pakistan authorities at several 
levels have stated that they will use 
them. So, there is a contradiction . . 

8hri Bem Barua: They have used 
them ,also. 

Shri Jawaharlal Nehru: _ .. and 
that is why the matter is of concern 
to us. 

Shri Sadhan Gupta: In view of the 
obvious fact that the U.S. authorities 
are not able to prevent Pakista.1. from 
using the arms in a way in which, 
according to them, it is not meant to 
be used, may I know whether the 
Government of India have requested 
the United States not to continue the 
arms supply to Pakistan, because of 
the dmlger to our security? 

8hri Jawaharlal Nehru: As was 
stated in the main answer to the ques-
tion, we have conveyed to the Gov-
ernment of the United States our 
views on this question. That, surely, 
is adequate answer. We cannot order 
them about to do this or that. That 
is for them to decide. We only con-
vey our views to them. 

Shri S. M. Banerjee: The hon. 
Prime Minister has stated that the 
U.S. Government have given an assu-
rance that these "arms will not be 
directed -against India. May I know 
whether the Pakistan Government 
have given any· assurance to the 
United States in this behalf? On 
whose behalf have the United States 
assured us, on their behalf or on be-
half of Pakistan? 

Shri Jawaharlal Nehru: We have 
been discussing this; far from giving 
any assurance, the Pakistan Gov-
ernment have &aid the exact OPP(ls:te. 

8hri M. R. Krishna: The United 
States Government have assured the 
Government of India that the military 
equipment given to Pakistan will net 
be used against India. May I know 
whether the U.S. Government have 
given the Government of India infor-
mation as to the type of military 
equipment supplied to Pakistan and 
their quantity? Since these are not 
going to be used against India, the 
U.s. Government can easily give that 
information to the Government of 
India. 

Shri Jawaharlal Nehru: I am sorry 
have not understOOd the questior •. 

Mr. Speaker: He wants to lt'lOW 
the details of the armaments that 
have -been supplied to Pakistan. 

Shri Jawaharlal Nehru: They do 
not tell us the details. We may get 
to know something about them. We 
do, I believe, know something about 
them, but they do not give details as 
to what they are going to supply and 
whether this will be used or that will 
not be uaed. 
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Shri M. R. Krishna: Information 
about what has already been suppli-
ed to Pakistan can be given to the 
Government of India, since the U.S. 
Government have told Pakistan 
that they cannot use this equipment 
a~nst India. 

Mr. Speaker: That does not arise out 
of the main question. 
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Delegation of Goa Chamber of 
Commerce 

*4. Shri A. K. Gopalan: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that a 
delegation of the Goa Chamber of 
Commerce met him sometime in 
February, 1962; and 

(b) if so, what are their demands? 

TbeDeputy Minister of External 
Affairs (Shrimati Lakshmi Menon) : 
(a) Yes; it was a courtesy call. 

(b) The delegation also met officers 
of the Ministries of the Government 
of India concerned. Their principal 
suggestions were (1) that commodi-
ties which cannot be supplied from 
indigenoUs sources ial India should 
continue to be imported until the 
economy of these areas had time to 
adjust itself with that of the rest of 
India, and (2) that a survey be un-
dertaken of the industrial potentiali-
ties of Goa. 

Shri A. K. Gopalan: May I know 
whether as a result of the talk there 

was any agreement 
matters with the Goa 
Commerce? 

about trade 
Chamber of 

Shrimati Lakshml Menon: A team 
has been sent to Goa to survey the 
industrial potentialities of that area, 
and after we get their report, steps 
will be taken to meet the demands. 

Shri iDdrajit Gupta: May I know 
whether they also demanded that the 
export trade from G<la, particularly 
in regard to natural resources like 
iron ore and so on, should be per-
mitted to continue just as before the 
liberation, irrespective of the require-
ments of our national economy? 

The Prime Minister and Minister of 
External Affairs (Shri JawaharlaI 
Nehru): I do not know what they 
demanded. That is the decision that 
we have arrived at, that it should 
continue, and the interests of our 
natiOOl8l economy also point out that 
it should continue. 

Shri IndraJit Gupta: I am referring 
particularly to the quality of the iron 
ore found there which is considered 
to be of superior quality, and our 
steal plants in this country are repor-
ted to be suffering from lack of 
superior quality iron ore. It is in 
this context, that I am asking this 
question .... 

Mr. Speaker: The hon. Member is 
arguing. 

Shri Indrajit Gupta: No. I am only 
asking whether these things have been 
taken into consideration before per-
mitting exports to continue as before. 

Shri Jawaharlal Nehru: First!>" we 
have decided to honour all past com-
mitments. About the future, the matter 
will be considered. Secondly, it 
is our general policy to encour-
age exports of iron ore. I do 
not know about the exact point the 
hon. Member raised concerning 
superior quality. Part of it may be 
used here; we will use it. But general-
ly, we want exports to continue 
because they bring in foreign 
exchange. 
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Demonstrations before IDdlan Embassy 
in Nepal 

·5. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that demons-
trations before the Indian Embassy in 
Nepal took place on India's Republic 
Day and a protest note was handed 
over by oUI Ambassador in Kath-
mandu to the Nepal Government; and 

(b) if so, the nat'.I1'e of reply recei-
ved? 

The Deputy Minister of External 
Alfairs (Shrimati Lakshmi Menon): 
(a) Yes, Sir. 

(b) The Government of Nepal in 
their reply stated that the demonstra-
tion was not officially sponsored, that 
its purpose was to present a memoran-
dum to the Ambassador and that the 
demonstrators did not shout anti-
Indian slogans. 

Shri D. C. Sharma: May I know 
what kind of memorandum the 
demonstrators wanted to present ,tc 
our Ambassador? 

The Prime Mjinist1u' aad Minister 
of External Alfalrs (Shri ,Jawaharlal 
Nehru): I can only reply to it from 
memory, because I have not got the 
memorandum before me, aDd this 
happened sometime ago. But it was 
generally charging the Government of 
India with giving shelter to Nepalese 
who had come to India and encourag-
ing them in carrying on activities 
against the present regime in Nepal, 
and calling upon us not to do so. As 
far as I remember, that was the main 
purport of that memorandum. 

Of course, our policy in regard to 
this matter has been to prevent 'any 
arms being sent across our border or 
India being made the base for sucll 
activities. But all constitutional free-
dom will be given, subject to our 
laws, ,to people who come here to 
express their opinions. The House 
will remember that the Nepal-India 
frontier is an open frontier. It lwl 

been an open frontier and it is so. 
We have check-posts here and there-
quite a large number of them-to 
control any por::ible arms trade. and 
that has been successful. Neverthe-
less, people can come and go from a 
hundred placos; it is difficult to stop 
them from crossing over. According 
to our information, there has been 
very little of anything in the shape 
of arms going across. But nobody 
can guarantee and odd person not 
taking some guns or samethingof that 
kind. But there is very little of it. 
Most of \he trouble in Nepal has 
been caused locally. 
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Shri Nath Pal: Apart from this 
demonstration, is it a fact that of late 
there has been 80me misguided anti-
Indian propaganda, whether officially 
sponsored or encouraged or not, in 
Nepal? May I also know whether 
there has been a slight straining of 
the relations between the .two coun-
tries as indicated by the misguided 
propaganda? If so, what steps do the 
Government of India have in mind to 
restore them on the old, friendlier 
basis? 
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Shri lawabarlal Nehru: It is true 
tha.t there has been a good deal of 
press propaganda in Nepal which 
might be called anti-Indian. I do 
not know what the hon. Member ex-
pects me to do. We do not want this 
mutual recrimination etc.-either from 
India or from N epa!. For the rest, we 
have found many of the charges made 
in the Nepalese press on inquiry to be 
completely without foundation. The 
charges are that people are going from 
Lndia and attacking their police posts 
and others. To our knowledge, this 
has not happened. Some loCal thing 
has happened in Nepal, the prevention 
of which we cannot, ~viously, guaran-
tee, nor can we have much informa-
tion about it. 

Shri Hem Barua: May I know 
whether the attention of Government 
has been drawn to an allegation made 
by Nepal to the effect that arms and 
ammunition captured from Nepalese 
rebels bear the hall-mark of Indian 
ordnance factories? If so, have Gov-
ernment refuted this allegation or 
examined the veracity of it? 

Shri lawaharlal Nehru: There was 
some such allegation in one place, and 
I believe we ·have refuted it or requir-
ed some further evidence of it. It is 
difficult to prove it unless we have 
some evidence. 

Shri Nath Pai: A body of foreign 
correspondents was invited by the 
Foreign Ministry of Nepal and shown 
what the Nepalese Government 
claimed to be 'ammunition manufac-
tured in Kirkee (Poona). May 
knOW whether Government have any 
information about that and if so, what 
it is? 

Shri lawaharlal Nehru: I have 1110 
present knowledge of this, a body of 
correspondents going there and being 
shown something. It is possible; it 
depends on the quantity; somebody 
may have a little of it. 

SIni Sadhan Gupta: Have we any 
information as to whether the 
demonstration was spontaneous or 

was organised by definite elements? 
If it is the latter, by whom was it 
organised? 

Mr. Speaker: All demonsfrations 
are organised. 

Shri Jawaharlal Nehru: Hon. 
Members themselves can draw their 
own inference from the state of condi_ 
tions in Nepal. I presume there is a 
strong Govennment there without 
whose permission little is done. 

Shri Hem Barua: Is it not a fac·t 
that the Nepalese Army uses some 
arms and ammunition supplied to 
them by India? May I know whether 
this cannot be a fact that these arms 
and ammunition that were demons-
trated to the foreign correspondents at 
Khatmandu might be the arms and 
ammunition supplied to the Nepalese 
Army by us? 

Shri lawaharlal Nehru: It may 
perhaps be so. We sometimes supply 
them these things. As a matter of 
fact, to the best of our information, 
the arms and ammunition that the 
rebel force8---{)r rebels--in Nepal have 
have been captured from their own 
police posts. 

Shrl Tyagi: Is it a fact that the 
diplomats posted in Nepal, Bhuttan 
3IIld Sikkim .belong to a lower cate-
gory of rank than the diplomats 
deputed by the External Affairs Minis_ 
try to many other foreign countries 
in Europe? 

Shrl lawaharlal Nehru: Does the 
hon. Member refer to our represen-
tatives? 

Shri Tyagi: Yes. I am referring 
to their grade and rank. 

Shrl lawaharlal Nehru: I do not 
know if it is a lower category. The. 
post iJn Nepal has always been consi-
dered by us to be one of our top-
ranking posts. Our best men are 
sent there. One of our best men whom 
we sent ther~he was the Chief Com_ 
missioner of Delhi-is top-ranking In 
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that respect. Our present representa-
tive there is also a very high-ranking 
senior man. 

As for Bhutan and Sikkam, the 
same person represents us at Gangtok. 
Here also we have always in the last 
few years'sent a very good man there. 

Import of Taxi Mete1'll 

*6. Shri Agadi: Will the Minister of 
Commerce and Industry be pleased to 
refer to the reply given to Unstarred 
Question No. 1064 on the 2nd Decem-
ber, 1961 and state: 

(a) whether the complaint received 
about the prices charged by the im-
porters of Taxi Meters has been 
examined; 

(b) if so, the results thereof; 

(c) whether the matter of issuing 
permits for Taxi Meters along with 
the Taxi Permits has been considered 
by Government to stop blackmarket-
ing; and 

(d) if !!lot, the reasons therefor? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (d). A 
statement is laid on the Table of the 
House. 

STATEMENT 

(a) to (d). Yes, the complaints were 
received. But the allegations against 
certain importers regarding irregular 
import of taxi meters and sale of the 
goods at high prices have been looked 
into but on examination, they were 
illot generally found to be correct. 

The question of issuing licences to 
individual taxi owners for import of 
taxi-meters was considered. How-
ever, this was not fOlll1ld feasible on 
administrative reasons. Where a 
large numbeT of permits were issued 
for new taxis, C.C.L & E. had, as a 
special case, issued ad hoc licences on 
the recommendations of the State 
Government to alleviate the hardship 

of the taxi operators. Requests from 
Taxi Operators Association for such 
certified imports are being considered 
favourably. 

AdministratiVe set up In Goa 

+ 
( Shri Barish Chandra Mathur: t S~ P. C. Borooah: 

·7. Shri D. C. Sharma: 
Shri Supaka: 

Will the PrIme M1nJSter be pleased 
to state: 

~ 

(a) what is our administrative set 
up for the Indian territory liberated 
from Portugalt 

(b) whether any developmental 
schemes for the area are being for-
mulated; and 

(c) what financial provisions have 
been made and under what authori-
ty these are to be operated? 

The Deputy MInister of Edema! 
Mairs (Shrimati Lakshmi Menon): 
(a) By virtue of Article 1(3)(c) 
of the Constitution, Goa, Daman and 
Diu are comprised within the terri-
tory of India with effect from the 
20th of December, 1961. This Union 
Territory §s being administered by 
the Presidt'nt through an Adminis-
trator. 

(b) Yes, Sir. 

(c) An amount of Rupees forty 
lakhs has been placed at the dis-
posal of the administration as an 
advance out of the Contingency 
Fund of India. This amount will be 
recouped by obtaining a Supplemen-
tary Grant in the current session of 
Parliament. A detailed budget for 
the territory has been prepared for 
the two periods--December 20, 1961 
to March 31, 1962 and April 1, 1962 
to March 31, 1963. 

Shri Barish Chandra Mathur: May 
I know whether the administration 
has JJeen taken over by the civil 
authorities from the military per-
sonnel and whet'her the residents of 
that area are in any way associated 
with the administration? 
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of External Mairs (Shrl lawaharlal 
Nehru): The Military Governor there 
continues for the time being, but ac-
tually the administration is carried 
on on civil lines. The military forces 
and the police forces there have 
been greatly reduced, but some mili-
tary forces have to be kept there so 
long as we have over 3,000 Portugu-
ese military detenus there. Now, soon 
after this Goa operation we told the 
Portuguese Government that they 
could make arrangements to take 
these detenus. We did not ~ish to 
keep them, we did not wish to bar-
gain with them, that <they should do 
something to us and then we v. ould 
allow them to go. They are there. 
Well, the Portuguese Government 
has not made any move to take them 
away. 

Shri Hem Barua: It is not inter-
ested, it seems. 

Shri Jawaharlal Nehru: I do not 
know whether they are interested or 
not. That is one reason why we 
have kept some army there, more or 
less because of these per.sons. Other-
wise, in fact, the army has been 
greatly reduced and would be re-
duced still further. I do not know 
when, but within a relalively brief 
time the military administration as 
such will completely give place to a 
civil administration. 

Shri Biarish Chandra Mathur: May 
I know whether we have decided 
upon the set-up that we are going 
to have in Goa, Daman and Diu, 
whether it is going to be just like 
the other districts of the various 
States, or we are going to have a 
difterent set-up there? 

Shri lawaharIaI Nehru: It bas 
been repeatedly stated that these 
areas will remain separate from the 
surrounding districts of the States of 
lndia. The present idea is-this will 
be brought up by a Bill before the 
House-to have these areas as 

Union Territories. This is "Iso more 
or less a temporary set-up. The in-
ternal set-up will be drawn lip a 
little later, and no doubt they will 
be represented in Parliament. For 
all this, preliminary electoral rolls 
and other things have to be made. 

Shri P. C. Borooah: Mav 1 know 
whether it is a fact that a leading 
political party, namely the Goan 
Democratic Party, has passed a re-
solution in January last that they 
want autonomy for Goa? If so, what 
is the Government's reaction to that? 

Shri JawaharIaI Nehru: They will, 
they are bound to have a measure of 
autonomy. The question is: what 
measure? 

Shri Nath Pai: Till they get their 
elected representatives in this House, 
may I know what steps are being 
taken to associate representatives of 
popular opinion in Goa with the ad-
ministration there? 

Mr. Speaker: Hon. Members may 
pursue this matter when the Bill 
comes up. 

Shri S. M. Banerjee: May I know 
whether any assessment has been 
made of the number of people who 
were killed during the .truggle by 
the Salazar Government: if so, whe-
ther any arrangement has been made 
to pay pension etc., to their family 
members? 

Shri Jawaharlal Nehru: I believe 
there is a Question in this House, or. 
maybe, in the other House, I forget 
I am sorry, it is in the other House 

. I speak from memory. • About 35 
Portuguese were killed altogether 
and about 25 of our soldiery, and 
some were wounded. Our adminis-
tration there has given some help to 
the relatives of those who have been 
killed. 

Shri S. M. Banerjee: My question 
was·difterent. Before the Goa ope-

·The figures were subsequently cor rected to read as: Portuguese, K:i1led 
45, wounded 55; Indians Killed 22, wounded 53. [See also Answer to 
U.S.Q. No.5]. 
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ration, right from 1955, many na-
tionalists have been killed by the 
Portuguese authorities. I am talking 
about the nationalists who fought 
against the Salazar regime inside 
Goa. 

Shri Jawaharlal Nehru: Those per-
sons have been helped to some ex-
tent even in the past; they may be, 
in future, to some extent. I do not 
know exadly what the position IS 
now. 

Shri Nath Pal: Axe there any per-
sons held in Goa for political reasons 
at present? Axe Government aware? 
There have been complaints in the 
Bombay press that some persons 
continue to be detained and inear-
cerated for alleged political offences. 
Has the Prime Minister any infor-
mation on that point? 

Mr. Speaker: Against our State? 

Shri Nath Pa.i: That ts not clear 
but the press says there are some· 

Shri Jawaharlal Nehru: I do not 
know. I have an idea ihat actually 
all of them were released. I cannot 
say off-hand whether one or two 
persons, for some special reasons, 
have not been released. 

SericultDre Industry In Punjab 

·S. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be 
pleased to state the amount advanc-
ed by the Central Government for 
the development of sericulture in 
the Punjab Hills during 1961-62 and 
the amount proposed to be given in 
1962-63? 

The MInister of Industry (Shri 
Manubhai Sbah): A statement is laid 
on the Table of the House. 

STATEMENT 

The Central Government have ap-
proved of a total outlay of Rs. 4 
iakhs and Rs. 5:77 lakhs for the 
development of sericulture industry 
in the Punjab State during the years 
1961-62 and 1962-63 respectively. No 
separate allocation has been made 

fer the development of sericulture 
industry in the Punjab Hill areas as 
such. 

Advances are given to the State 
Governments every month for im-
plementation of various plan sche-
mes. The quantum of central assist-
ance due to the State Government 
will be determined on the basis of 
the expenditure actually incurred by 
them and sanctions for the amount 
finally found due will be issued dur-
ing the course of March every year. 

Shri 'kem Raj: May I know whe-
ther it is a fact that a Japanese team 
visited Punjab- and recommended 
that Kangra District was the most 
sui table place for the plantation of 
mulberry trees; if so, may I know 
whether action has been taken on 
that? 

Shri Manubhai Shah: There have 
been three scheme.> sanctioned: (1 ) 
propagation of the mulberry planta-
tion, for which Rs. 42,000 have been 
provided in 1961-62; (2) establish-

. ment of one plantation-cum-demon-
strati on farm in Kulu VaHey; and 
(3) Establishment of a chowki rear-
ing centre in Nurpur Tehsil. 

Shri Raghunath Singh: May I know 
the quantity of the imported shell 
and when India will be self-suffi-
cient? 

Shri Manubhai Shah: This would 
not arise from the question. From 
Punjab he is jumping over to the 
whole of India. 

River Feni 

·9. Shri Bangshi Thakur: Will the 
Prime Mini~ter be pleased to state: 

(a) whether agreement between 
India and Pakistan has been reache:l 
regarding the River Feni which de-
marcates the boundary of Sabroom i:J. 
Tripura and Ramgarh in Fast Pakic-
tan; and 

(h) if not, how long it will take to 
come to a satisfactory decision? 
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The Deputy Minister of External 
Mairs (Shrimati ~i Menon): 
(a) No, Sir. 

(b) Negotiations between India and 
Pakistan are in progress. It is diffiCUlt 
to give a precise date by which an 
agreement will 'be reached. 

Shri Bauphl. Thakur: May I know 
whether it is a fact that, if the de-
mand put forward by Pakistan relat-
ing to the settlement of the Feni River 
dispute is conceded, some area of 
which India is the rightfu~ owner 
will go to Pakistan? 

The Prime Minister ~ Minister of 
External Mairs (Shri Jawaharlal 
Nehru): I do not understand the 
question still, but as I understand it, 
the dispute is as to where the Indo-
Pakistan boundary is, either in the 
middle of the river or on one side. 
The Pakistanis claim that the whole 
river falls to them. Our claim is that 
the boundary should be in the middle 
of the river. That is the main con-
tention. 

Shri Hem Barua: In view of the 
fact that this problem of the Feni 
River has been hanging fire for a 
very long time and every time we are 
POSted with one informatio;'} only 
namely that negotiations are proceed-
ing with Pakistan, may I knmv ti,e 
nature of the present negotiations? 

Shri Jawaharlal Nehru: Negotiations 
are on the official level. 

Mr. Speaker: Their nature he wants 
to know. 

Shri Jawaharlal Nehru: Their 
nature is: each party puts forward its 
claim, supported ,by such evidence as 
it has. It is a very old dispute, Ori-
ginally between the Tripura adminis-
thation and the then British India. It 
is a continuation of that. 

Shrimati Benu Chakravartty: What 
is the international practice with re-
gard to demarcation of rivers? All 
other river boundaries with Pakistan 
are, I think, along the middle of the 
river. What is the reason for an ex-

ception being demanded in this case 
and the matter being held up because 
of this? 

Shri Jawaharlal Nehru: I cannot 
speak as an international lawyer. But, 
it seems to me reasonable and pretty 
obvious that the boundary should be 
lying in the middle of the river and 
not on one side of it. . 'l'hat is the 
normal case. But, in this case, the 
dispute is a very old one. There ore 
many ramifications. Obviously, we 
consider the boundary should be in 
the middle of the river. 

Shri Baugshi Thakur: In view of the 
fact that for long the negotiations 
have been proved to be fruitless, may 
I know whether the Government of 
India is willing to take up Lhe negoti-
ations at the Central Government 
level? If so, when? 

Shri Jawaharlal Nehru: The negoti-
ations are going on. The Central Gov-
ernment is being kept info!'nled. The 
Central Government occasionally 
writes to the Central Governm",nt of 
Pakistan. But, actually, the examin-
ation is done by the local governments 
or the officials concerned. The Cer.-
tral Government is not out of the 
picture in this. 

Radio-Activity in Calcutta 

·10. Shrimati na Palchoudhuri: Will 
the Prime Minister be pleased to 
state: 

(a) whether the attention of the 
Government of India has been drawn 
to recent newsp&iper reports that 
some Calcutta Scientists who made 
investigations into the radio activity 
contents in rain water in Calcutta on 
the 27th January, 1962, have d£tected 
an abnormal increase of radio-activity 
in it; 

(ob) whether Government have 
made any enquiries about it; and 

(c) if so, full details of the matter? 

The DepIIty Minister of Extemai 
Mairs (Shrimati Lakshml Menon) : 
\a) Government have seen a press re-
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port that a group of scientists of 
Jadavpur Univerjlity has detected "a 
little rise" in radio-activity in the rain 
water in Calcutta on 27th Janu31Y, 
1962. 

(b) Yes; 

(c) According to a report recei ved 
from the Head of the Department of 
Physics, Jadavpur University, R "some-
what abnormal rise in the radio-
active contamination carried down 
by rain waters on January 27, Feb-
ruary 8 and February 27, 1962" was 
detected. 

Systematic measurements of activjty 
in air and rain water (when collected) 
received from eight stations-Bombay, 
Bangalore, Calcutta, Delhi, Gangtok, 
Nagpur, Ootacamund and Srinagar-
S<;attered all over Inella, are made 
daily by the Department of Atomic 
Energy, which noticed an increase in 
activity deposited by rainfall at Cal-
cutta during January, 1962. The in-
crease level is, however, too low to 
present any danger to the public. 

Shrlmati lla Palchoudhurl: Is it not 
a fact that the scientists Jave the re-
port that the amount of radio activity 
in the upper atmosphere is feared to 
haVe reached the danger point and 
also that they were carrying out fur-
ther examination? Is the Govern-
ment aware--that is a different ques-
tion-as to whiCh nuclear test has in-
creased this radio activity? 

The Prime MInister and Minister of 
Extemal Affairs (Shri JawaharlaJ 
Nehru): All I can say in answer is 
that the Atomic Energy Department 
has a fairly thorough way of judging 
this radio activity. It has Ilumerous 
stations; 8 full-scale stations, and 30 
other stations, allover India, where 
things like samples of milk are tested; 
the stations are all over India; from 
north to the south. They are constant-
ly monitoring these; and a very close 
watch is kept on the level of radio 
active contamination. It has gone up 
occasionally; but, in their view, it is 
fairly below the danger level yet. 

Shri Nath Pai: We want to know the 
answer to the second part of the ques-
tion. The Prinle Minister admits that 
there has been an increase in radio 
activity. The hon. Member wanted to 
know to which test this is due- -which 
test has caused it. 

Shri Jawaharlal Nehru: It, usually, 
is connected with these test explosions. 
Some increase inlmediately happens 
and it goes down afterwards. 

Shrlmati Da Palchoudhuri: Which 
country's tests are expected to have 
done tIDs? (Interruptions). 

Shri Hem Ba,rua: Sir, heavy drink-
ing of tea serves as a ueterrent to 
radio active effects .... (Interruptions). 
This is what the scientists have dis-
covered. Heavy drinking of tea 
serves as a deterrent to radio active 
effects. Have the Government ex-
amined this? 

Shri Tyagi: He comes from Assam, 
the tea estates area. (Interruptions). 

Shri Jawaharlal Nehru: The radio 
active effects would have han. their 
chance before that when the man 
dies. 

Bonus Commission 

·11. Shri P. G. Deb: Will the Minis-
ter of Labour and EmploYIDr.nt be 
pleased to state: 

(a) whether the Bonus Commission 
has started its work; and 

(b) if so, the progress made in the 
work? 

The Deputy Minister of Labour 
(Shri Abld AU): (a) Yes. 

(b) The Commission has held mpet-
ings to discuss the questionnaire 
which is ~ted to be finalised and 
issued shortly. 

Shri S. M. Banerjee: I want to 
know whether a final decisbn has 
been taken to include the Defence, 
Posts and Telegraphs, Railways and 
other Central Government emploYe(!s 
in this bonus scheme. 
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Shri Abid Ali: No, Sir; these de· 
partments will not be included for the 
reasons already explained. 

Shri S. M. Banerjee: In reply to a 
previous question, the hon. Minister, 
Shri Nanda said that steps were heing 
taken to include-not in this bonus-
but in other forms of bonus. I want 
to know whether this has actually 
been ruled out. 

The MinIster of Labour and Em-
ployment and Planning (Shri Nanfia): 
It has not been ruled out-to provide 
incentives for workers in the· public 
sector and those who serve govern-
ment in one way or 'tmother; that is 
a different matter altogether. It d"es 
not get related to the Bonus Commis-
s:on. 

Shri Anthony Pillai: Is it not a fact 
that .at a tripartite conference which 
drafted the terms of reference of this 
commission, he had given an rssur-
anee to labour that a separate com-
missiOn would c01l§ider the question \,f 
p~blic concerns which do net ~ome 
into competition with the pdvate 
sector? 

Shri Nanda: No, Sir. 

Shri Tangamani: This Bonus Com-
mission w,as set up after the lapse of 
several months. I would like to know 
whether we could expect the report of 
the commission by the end of this 
year, in view of the fact that certain 
bonus cases are pending before tri-
bunals, as in the case of the bank em-
ployees. 

Shri Nanda: The structure of the 
commission is such that it neerb no 
goading from here. There are' re-
presentatives or the workers on this 
commission. 

Sbri Anthony Pillal: On a point of 
clarification, Sir. I was myself pre-
sent at the tripartite conference which 
drafted the terms of reference. Then 
the issue was raised about the public 
concerns which are not in competition 
with the private sector; and my re-
collection is that the Minister said 
that the matter would be considered 

favourably ,and a separate commission 
might be appointed for such concerns, 
as the Lie, for instance. 

8hri Nanda: I have reiterated that 
the question of favourable consider-
ation or whatever consideration is due 
in relation to these employees is cer-
tainly quite legitimate; but not that a 
separate Bonus commission Nas con-
sidered to be appointed. 

Shri Indrajit Gupta: May 1 know if 
Government's attention ha~ been 
drawn to reports that the :.mployers' 
representatives on this commission are 
not co-operating as they were expect-
ed to and that in a recent meeting con-
vened by this commission the only 
people who were present were the two 
representatives of labour? May I 
know whether Government i~ keeping 
a watch on this to see that the work 
of the CommissiOn is not slowed down 
due to non-cooperation on the part of 
the employers? 

Shri Nanda: Government have been 
and will always be eager to see that 
this commission functions prcperly. 

8hri S. M. Banerjee: 1 want to know 
whether a final decisiOn has since been 
taken to include all the corporations, 
that is, all the steel plants etc. includ-
ing heavy electricals under this Bonus 
CommissiOn scheme. 

Shri Abid Ali: Government under-
takiings like the steel plants and 
Hindustan shipyard, heavy engineer-
ing ,and fertiliser factories nre all 
included within the terms of re-
ference. 

8hri S. M. Banerjee: I wanted \0 
know whether the Heavy Electncals 
have been included or not-the Bhopal 
factory. 

Shri Abid Ali: I have just mention-
ed heavy electricals. 

Shri Tyagi: Did this Commlssicn 
also consider the question of giving 
incentive bonus for additional pro-
duction? If that question was con-
sidered by them, what was their view? 
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Shri Nanda: This is certainly a part 
of the total reference. 

Shri Tyagi: Did they agree to that; 
did they make recommendations? 

Shri Nanda: It is for the commission 
to agree or not; we gave them the 
terms of reference. 

Mr. Speaker: The matter is referred 
to the commission for its opinion; 
what is the meaning of their agree-
ing? 

Watch Factory, Mysore 

"12. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state the progress made 
by the Japanese experts in the work 
of the Watch Factory in Myscre? 

'!be Minister of Industry (Shri 
Manubhai Shah): A statement is laid 
on the Table of the House. 

STATEMENT 

The construction of the factory 
buildings for the Watch factory which 
commenced On the 27th August, 1961, 
is expected to be completed by Novem-
ber, 1962. All the machinery required 
for the Watch factory has been order-
ed and is expected to be ~eceived by 
the end of September, 1962. 

The first batch of 52 trainees select-
ed by the Japanese experts were s~nt 
to Japan in July, 1961 and most of 
them will be returning to Bangalore 
after completion of their training by 
July/August, 1962. The second batch 
of 50 trainees will be sent to Japan 
for training after the return of the 
first batch. 

The first stage of actual mar. ufacture 
of components etc. with 54 per cent. 
indigenous content is expected to com-
mence in January, 1963. The indigen-
ous content wilJ go upto 85 per cent. to 
90 per cent. in the fourth stage of pro-
duction which is expected to be com-
pleted by the end of December, 1966. 

To impart training to Indian techni-
cians, assembly of watches from im-
ported movements commenced from 

July, 1961. Assembling of the first 
batch of about 15,000 watches will be 
completed by the end of Marcil, 1962. 
11 ,465 watches consisting of 1,870 
Ladies ('Sujata'), 4815 Gents' 
('Citizen') and 4780 Gents ('Janata') 
have been assembled till about the 
middle of February, 1962. 

Shri D. C. Sb.arma: How long will 
it take this factory to get going? 

Shri Manubhai Shah: It has normal-
ly started production on .the assembly 
lines. Actual production- in terms of 
parts wi1I begin from January, 1963; 
that is, about 9 or 10 months from 
now. • 

Shri D. C. Sharma: How many fac-
tories are we going to have in India 
and how they are going to be 
regionally distributed? 

Shri Manubhai Shah: There is one 
factory in ,the public sector in Banga-
lore; that is with Japanese collabora-
tion. I have given details of it. an-
other one with French collaboration 
is in the private sector in Bombay' 
it has started production. A third 
factory is coming up in Madras with 
German collaboration. Over and 
above these, lIour small scale units 
have been located as a special integ-
rated scheme in Punjab three in 
Ludhiana and one in Chandigarh. 

Shri Tbirumala Rao: Have Govern-
ment got any information about the 
efficiency of these watches? How are 
they working? 

Shr:I Manubhai Shah: So far the re-
ports have been excellent and I 
have been flooded mth demands from 
every quarter. 

~~~:"I'Tl:~ 
m'f.\' q';;mr it ~ ~ ~ ~ ~ m it 
~ 1ft ~ ~ ~, ~ l{o ofl'o 
~1l"lft~~'I'Tmf~~? 

~~~:~"I'Tl:~ 
~~~~~~~f1r.r~ 
1!iN~I~m~~~ 
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o't~~~.mm:~ ~t 
~~~~~~ 
~ij;~~r'tmr~ ~ ~ 
~ ~~<n:mrn;~~ ~I 

8hrimatl Da Palchoudhuri: Since 
U.P. has been brought up here, I 
would like to mention that there is a 
small watch factory in West Bengal 
in Nabadwip. Has it received any 
Central assistance? 

Shri Manubhai Shah: I w:'uld not 
like to go into every State. As a mat-
ter of fact the Benga'. factory is only 
for the time pieces and clocks and not 
for watches. 

8hri Tangamani: It is said here that 
the assembling of the first batch of 
about 15,000 watches will be completed 
by the end of March, 1962. In view 
of the high quality of these, I would 
like to know whether more will be 
assembled after March, 1962, also, till 
the new construction is completed In 
November? 

Shri Manubhai Shah: That is right. 
This year we are going to 'Iuadrupl" 
the production and ultimately it will 
go to 400,000 per year. 

Shri S. C. Samanta: May \ know 
whether clocks are being manufactur-
ed in this factory? 

8hri Manubhai Shah: No, Sir. The 
House will be glad to know that we 
are self -sufficient in clocks and time 
pieces. We actually export clocks. 

Dr. M. S. Aney: May I know whe-
ther in all these factories located in 
various parts of India only wri.t 
watches are manufactured and not 
pocket watches? If so, why? 

Shri Manubhai Shah: The pocket 
watches and stop watches will also 
being included in the programme. 
The demand being very small, it bas 
not been found economical. But the 
HMT programme will include stop 
watches and pocket watches. 

·13. 

Consumers' AssocIation 
+ J Shrl Aradl: 

L 8hrl P. C. Bo~: 

Will the Minister of Commeree and 
Industry be pleased to refer to the 
reply given to Unstarred Questicm 
No. 1378 on the 6th December, 1961 
and state: 

(a) whether the recommendation. 
made by the Seminar held by the 
Consumers' Association of India, have 
been considered; and 

(b) it 90, the details of the decision 
taken in the matter? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). The matter is still un-
der consideration, as the full report 
on the Seminar is not yet received. 

8hri P. C. Borooah: May I know 
whether the Government propose to 
take any action to arrest the rising 
prices of consumer goods? 

Shrl Satish Chandra: That ques-
tion is constantly under the conside-
ration of the Government and is 
being discussed all the time in the 
Department of Economic Affairs, the 
Ministry of Commerce and Industry 
and the Planning Commission. All 
suitable steps are taken from time to 
time to check the infiationarytend-
encies. 

Wa •• Board for Tea lDdustl'J' 

*14. Shri P. C. Borooah: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether the Central Wage 
Board for Tea Industry has submit-
ted any interim report; 

(b) it so, what are their main re-
commendations; 

(e) whether one of their main re-
commendations ill tor an interim wage 
increase; and 
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(d) if so, whether the same has 
been given effect to? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) to (c) A Copy 
of the Board's reommendation for 
grant of interim relief to workers 
in tea estates of Assam and West 
Benga' is placed on the Table of the 
Sabha. [See Appendix I, annexure 
3.) Copies of a s'milar recommenda-
tion in re,pec, of South India were 
placed 0" the Table on the 7th De-
cember, 1961. 

(d). The recommendations are 
under examination. 

Shri P. C. Borooah: May I know 
the date from which imterim relief is 
proposed to be given in Assam and 
West Bengal? 

Shri Abid Ali: 1st December, 1961. 

Shri P. C. Borooah: What is the 
estimated mon'llly expenditure to be 
incurred bv the tea industry in Assam 
and West' Bengal as a result of the 
enforcement of trus? 

Shri Abid Ali: That has not been 
calculated by us. 

Shri Tyagi: Why have the different 
tea estates of the valley of Dehra 
Dun been left out? 

Shri Abid Ali: The workers repre-
sentatives are there. Perhaps this has no, been included by either recom-
mendations made by the wage board 
for the eastern part of the country 
Or in the southern part. This ques-
tion has not cropped up so far. 

Shri Tyagi: As far as I know about 
Dehra Dun, the question was consi-
dered but they have not taken any 
decision yet. That was my informa-
tion. I want to know whether they 
have been excluded from the purview 
of this Commission? 

Shl'i Abid Ali: I think they are 
not specifically included Ln those re-
commendation. 

Shri Tyagi: Why not? 
1&25 (Ai) LSD-2. 

Shri Abid Ali: That can be taken 
up separately. 

Sltri Hem Raj: May I know whe-
ther the smal! tea gardens have been 
e"eluded from their purview? 

Shri Abid Ali: Tea gardens situat-
ed in these region> are included. 

Mr. Speaker: They may be big or 
small. 

Shrimati Da Palchoudhuri: Is it a 
fact that when this wage board was 
making i!s recommendations the in-
dustry also had written to them that 
certain ,axes an .. duties have to be 
reconsidered before the recommenda-
tions could be considered by the in-
dustry? Has the wage board taken 
this' into consideration? HaVe they 
gone into this question at all? 

Shri Abid Ali: This particular board 
need not take these matlers into con-
sideration but if the industry desires 
to request tihe Government, they 
are at liberty to do so, However I 
may inform the House that with re-
gard to the rubber plantations in the 
south they have mentioned in the 
recommendations that Government 
should consider increasi..:1g the price. 

Film on the Life of Mahatma Gandhi 
+ r Shri P. G. Deb: 

*15. l. Shri Bibhuti l\.fishra: 

Will the Minister of Information 
aJld Broadcasting be pleased to state: 

(a) whether Government have 
given any facility to a foreign film 
producer to produce a film in India 
on the life of Mahatma Gandhi; and 

(b) if so, the detans thereof? 

The Minister of lnf ormation and 
Broadcasting (Dr. Keskar): (a) and 
(b L Government are not aware that 
any f"reign produoer is making a 
film in In-lia on the life of Mahatma 
Ga,ndhi. Messrs Red Lion Films of 
Ene-land are, however, producing a 
film 'entitled "A Day of Darkness" 
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which also deals with Gandhiji's as-
sassination. Govenunent are not a 
party to its production and the story 
does not carry their approval. A copy 
of the Press Note issued in this con-
nection is laid on the Table of the 
House [See Appendix I, annexure 
No.4]. Certain facilities, on payment, 
where admissible, were granted to 
them by some departments and some 
State Govenunents. Details of these 
are being collected and will be laid 
on the table of the House in due 
course. 

Shri P. G Deb: May I know whe-
ther the script of this film has been 
approved by the Government? 

Dr. Keskar: No, Sir. The producer 
originally came to us and wanted the 
Government to see the script. Inci-
dentally it was dealing with a very 
important political event in India's 
history. We had a look at the script 
and we cO}lVeyed to the producer our 
comments' regarding the script and 
drew attention to factual deviations, 
etc. To that extent we have seen the 
script. 

Shd P. G. Deb: May I know whe-
ther the Govenunent has pointed out 
that Godse should not be the hero 
of the picture instead of Mahatma 
Gandhi? 

Dr Keskar: I think the hon. Mem-
ber is under a wrong impression. 
Whether a person should be a principal 
character in a film or not, it is for 
the producer to decide. From what I 
have seen of the script Godse does 
not appear at all to be a very good 
hero. 

Shri H. N. Mukerjee: There have 
been a lot of allega lions in the Press 
that in the film which has been pro-
duced by a foreign agency the 
character of the murderer of Mahatma 
Gandhi has been pailnled in a man-
ner which is very sympathetic and 
also that an Indian national has been 
diroc'ed and he has acted according-
ly to impresonate Gandhiji in a man-
ner which detracts from the dignity 
of the subject. In view of all that I 

wonder why Government has per-
mitted facilities to a foreign experi-
menter with this kind of activity 
while our own producers and direc-
tors are denied facilities for even 
the most honest and artistic kind of 
film experimentation. 

Dr. Keskar: First of all no pro-
ducer in India has come forward to 
deal with any aspect of any type of 
production which the hon. Member 
has referred to. Secondly, certain 
comments regarding this film were 
made and a full reply giving all the 
details was published in the Press and 
the Press note which is attached to 
this answer has given all the details. 
First of all, Govemment had made it 
clear that Govenunent's approval is 
not there for this particular type of 
film. At the same time it is to be 
borne in mind that no penrussion is 
required for anyone to produce a 
film or rather to shoot a film in this 
country and we thought that our 
givIng advice to the producer in h's 
dealing with an importaJ!1t event in 
history will be of some good. It is of 
course for him to accept or reject it. 

12 hrS. 

Shri Thirumala Rao: Have the Gov-
ernment got powers, and if they have 
not, do they intend taking powers to 
control the production of such an im-
po~ant film like the film On Mahatma 
Gandhi which is liable to be misused 
for propaganda purposes, according 
to the opinion of the producers? 

Dr. Keskar: First of all, this film 
does not deal with the life of 
Mahatma Gandhi, as I have said at 
the very beginning. Secondly, we 
have not got at this time any power 
to control the production of any film 
excepting that when a film is intend-
ed for public exhibiti6n, it has to be 
submitted to the censors who will 
take appropriate steps according to 
the rules of censorship. Certainly,. 
the question whether we should have 
such powers can be considered. 

Shri Thirumala Rao: May I ask if 
the Government can give an as:;ur-
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ance to this House that they will be 
vigilant about the production of such 
films and that such film.s do not come 
into the picture? It should nGt be 
this way: that they are vigilant after 
the film is produced and distributed 
and the mischief is done! 

Dr. Keskar: The question whether 
the production of films should be con-
trolled in the public interest is a very 
important, general question, in which 
not only the question of film produc-
tion is involved but many other very 
important questions of freedom will 
be involved and these will require 
very careful consideration. 

Shri Tyagi: A film depicting 
Mahatma Gandhi will be a very im-
portant affair; 1t will have a great 
impact on the world one way or the 
other. I wonder if the Government 
ha ve considered the feasibility of 
taking some powers to stop any such 
film which depicts Gandhiji's charac-
ter which is very difficult for inter-
pretation even for writers. Such 
films might have a very bad effect. I 
want to know if the Government are 
prepared to stop the production of any 
film concerning Gandhiji. 

Dr. Keskar: The producer of this 
film was informed that for the film 
to be shown in India it would have 
to be passed and approved by the 
Board of Censors, and I am sure that 
they will think of all these things 
before they approve of the film being 
shown. 

Shri Tyagi: It should be banned. 

Dr. Keskar: Incidentally, I may also 
say that we were very careful in see-
ing that as far as Mahatma Gandhi 
was concerned, whatever little por-
tion there was about Gandhiji, it has 
been treated with due respect, and 
there is no deviation from authenti-
ci-,-, ~., 

Shri Tyagi: Why should the film be 
permitted unless 1t is factual? 

~o ~ ~ : 'fliT ~ arnr 
~~fit;~~itm.rrv:rrfit; 

~ ~ it qtoft ~ if ;;frq.r '!it ~ 
~ if@' 'IIDm' ;;rr ~ ~, f;m ~ 
fit; <RIFIT ~ $ ~ fcr~ 
( Scenario) $;;iT ~ 'ift;i 
m ~~, T<ffi ~ ~ l!1Tf 
~ ~? 'fliT ~ if ~ arnr 'fiT '1m 
<'f1TTlIT ~ f<l; ~ 'fiT ~ ~ 
fit; ~ f~ i\<t; ~ ;r.r ~ ~, ~ 
~ ? 

~o~~~Mo~1fT\'!1I' 
§m ~, ~ if ~ ~ ~ arnr, 
;;it fit; ~ lR~ ~. ~, m:rcr ~ I 
~Mo~~'!it oo~,~;;fi 
~~if>r.lm~;;fiif~'fiT 

~~~~itif@'mm~ I 

Dr. Sushila Nayar: The han. Minis-
ter says that the Board of Censors 
will deal with the film when it is 
produced. I would like to know if 
the Board of Censors has any autho-
rity to prevent the circulation of the 
film in the rest of the world. It may 
say that it cannot be shown here if it 
is undesirable. But once it is pro-
duced and shown in the rest of the 
world-the caricature and all that-
a wrong impression would be created. 
Will that be a right thing? Is there 
no remedy to prevent it? 

Dr. Keskar: It is impossible for the 
Government of India to prevent the 
production of any film. In fact, there 
was a film-a very painful instance 
in India's history-which was pro-
posed to be produced by a producer. 
We did not give him DcrmlSSlon. 
But he gOt the same thing produced 
in another country. It went wrong 
in the rest of the world. It is not 
possible for us to stop these things 
unless we take very extraordinary 
powers in this country. 

Shri Tyagi: It violates our senti-
ments. We cannot allow Gandhiji to 
be treated like that. 
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Some Hon. Members rose-

Mr. Speaker: Hon. Members are 
exercised over this matter. Why 
should Government give facilities to 
such films? 

Shri Tyagi: Why should not the 
Government stop it altogether? It 
violates our sentiments. (Interrup-
tion) . 

Dr. Keskar: Government ca;nnot 
stop the production. In fact, even 
very objectionable films 'were pro-
duced. 

Shri Tyagi: We" give you all the 
powers to stop such films. We do 
not want films on Gandhiji. 

Shri Thrirumala Rao rose-

Mr. Speaker: Order, order. Han. 
Members seem to be very much inte-
rested in this. I will allow a hali-
an-hour discussion over this matter. 

The Prime Minister and Minister 
of External Allairs (Shri Jawaharlal 
Ne!::ru): Well, with all respect, may 
I say this? May I submit, how are 
we going to discuss this in half an 
hour"! 

Mr. Speaker: Hon. Members are 
anxious to see that caricatures of 
Gandhiji are riot exhibited outside 
this country. . 

Shri Jawaharlal Nehru: Quite so. 
But how will they decide if it i. a cari-
cature or not. 

Mr. Speaker: The script. 

Shri Jawaharlal Nehru: That is to 
say, they will read the script? I 
think they should. It is not available 
to me. It is not available here. What 
I said or suggested, when I saw this, 
was this: not only the script but the 
actual film should be seen by sOme 
competent person and a report sent 
to us. It is in London. It is not here. 
How will han. Members klnow about 
it except by brief extracts from the 
press? The matter is important, but 
what I am saying is, how will they 
gd at it by a half-an-hour discussion. 
I do not understand. 

Shri Tyagi: Government should 
make a statement. (Interruption). 

Mr. Speaker: Order, order 

Shri H. N. Mukerjee: I submit 
with all respect that there are certain 
issues which arise. For instance, one 
is this: it is difficult for a::;ybody in 
this country to import films in order 
to produce pictures and all that kind 
of thing. Hhere is a foreigner- with 
what credentials I do not kno--who 
brings along with him all kinds of 
films in order to produce a film on the 
subject which is dear to our heart and 
sacred to our conscience 3Jnd he does 
a bad job of it. That is the allega-
tion all over the press. And here is 
the Government which says it cannot 
stop a miserable foreigner from 
coming into this country with a lot of 
film and producing a picture and 
showing it to all the world, and this 
GoveJ1nment cannm do anything to 
stop it. The Prime Minister says 
there is nothing to discuss. It is a 
most amazing proposit'on. This kind 
of ineptitude is shown by the Govern-
ment and the Prime Minister says that 
there is nothj,ng to discuss. 

Shri Jawaharlal Nehru: The han. 
Member is completely off the track. 
What I said was that without seeing 
the script or the film, you cannot pass 
a ju1gmeent on it. Nobody has seen 
it here; as far as I know, nobody sit-
ting here has seen it-not 1. not the 
Minister. What I have suggested is. '. 

Shri Braj Raj Singh: He did see. 

Shri Jawaharlal Nehru: He has not 
seen ;t, Sir. I tell you he has not seen. 
He may have seen the script. He has 
'not s~en the film. But I doubt if he 
has been the script even-even he. 
(Interruption). What I mean is, 
somebody in his Ministry might have 
seen it, but I doubt if he has seen it. 
That is why we suggested 'hat before 
we proceed further in this matter, it 
shou1d be examined. We should know 
exactly what it is. It is not necessary 
for me to say that everyone in Lndla 
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or almost everyone takes strong excep-
tion to any kind of film which depicts 
Mahatma Gandhi in a wrong light. 

Shri Tyagi: Why allow the film at 

all? 

Shri Jawaharlal Nehru: It may be 
distorted or personally wrong. That 
is obvious. But what are we to do 
about it? What powers have we got? 
At the present moment, he has said 
what the powers are. If the powers 
are to be increased or anything, let us 
comider it separately. But, at the 
present moment, the question is about 
this particular film. Let Us know, 
find out, what it is and then the 
Ministry or the House can decide what 
to do with it. 

Shri Tyagi: Our submission was 
that a film of this nature ought to be 
banned altogether. There is no point 
in making such films. (Interruption). 

Shri Keshava: The facilities, when 
asked for. should have been denied. 

Sh:i Jawaharlal Nehru: I do not 
understand how the hon. Mem-
ber in th's or any other matter pro-
poses to express a final opinion with-
out knowing the facts. My training 
is, find out the facts and given your 
view about it. 

Dr. Sushila Nayar: May I ask the 
hon. Minister if he can assure the 
House that this examination will not 
be delayed till the stage when the 
whole film is produced and we cannot 
do anything more about it, when it 
can be circulated in the rest of the 
world. Can something be done to pre-
vent the damage that will be done by 
a bad film produced and circulated in 
this manner on this subject? 

Dr. Keskar: The producer has him-
self asked us to see that we see the 
film amd give our comment, but at the 
same time. as the Prime Minister has 
just stated. the film is in London. If 
they propose to show the film outside 
this country. it will not be possible 
for us to control it. We will give our 
advice to the extent that we can pre-

vail upon the producer to modify it, 
according to Our advice, and we can 
say that. 

~ome Hon. Members rvse-

Mr. Speaker: Order, order. The 
Question Hour is over. I am not going 
to allow a discussion on this matter. 

Shri A. M. Tariq: It is a very im-
portant point. 

Mr. Speaker: I am not going to 
allow a discussion on that. 

• 
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Gandhiji's funeral procession was 
taken out with people with painted 
lips and eyebrows; it was in my pre-
sence, I have seen it. 
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Gandhiji's funeral procession was 
taken out with people with painted 
lips and eyebrows; it was in my 
presence. I have seen it. 
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WRI'ITEN ANSWERS TO 
QUESTIONS 

Tibetan Kefu~ees 
r Silri P. C. Be~h: 

-16. L Shri Bhakt Darshan: 
Will the Prime Minl&ter be pleased 

to state: 
(a) the to:al number of Tibetans 

who migrated into India during 1961; 
(b) how many of them have been 

settled and where; and 
(c) whether Government propose 

to impose any restrictions on Tibetan 
immigration in view of the increasing 
number of Tibetans in India and the 
limited rehabilita lion potential in 
the country? 

The De{luty Minister of External 
Mairs (Shrlmati Laksllmi Menon): 
(a) 5,421. 

(b) Altogether 8,900 Tibetan refu-
gees ho.ve been settled or are in pro-
cess of being settled on land. Their 
break up is:-

Mysore 
NEFA 
J&K 

3,000 
5,000 

900 

8,900 

In addition, about 9,000 refugees are 
employed on road works and about 800 
have or are receiving training in vari-
ous crafts and trades. 

(c) No, Sir. 
Extradition Treaty with Pakistan 
*17. Shri Agadi: Will the Prime 

Minister be pleased to refer to the 
reply given to Starred Question 
No. 510 on the 2nd December, 1961 
and state: 
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(a) the action taken for finalising 
the Extradi.tion Treaty with Pakistan; 
and 

(b) the details and results thereof? 
The Deputy Minister of External 

Mairs (Shrimati Lakshmi Menon: (a) 
and (b). The Indian High Commission 
at Karachi is pursuing, at the official 
level, the question of the finalisation 
of the Ex;tradition Treaty. The High 
Commissioner him·self has personally 
reminded the Pakistan authorities. 
The reply recently given by the Gov-
ernment of Pakistan is that "the 
matter :5 under close examination". 

Their final decision is still awaited. 
InfIltration of Pakistanis into Indian 

Territory 
( Shri D. C. Sharma: 

*18. ~ Shri P. C. Borooah: 
l Shri p. G. Deb: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that a group 
of Pakis.tanis supported by armed 
Pakistani police infiltrated into the 
Indian terri tory of J alpaiguri District 
on the 10th January, 1962; 

(b) if so, whether the trespassers 
had been arrested; and 

(c) what other action has been 
taken in the matter? 

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon): 
(a) Some incidents from this area 
were reported between the 6th and 
the 9th January, 1962. 

(b) No, Sir. 
lC) Protests have been lodged both 

at ,the State Government as well as 
at the diplomatic level. 

Indian industrial Fair 
1. Shri P. C. Borooah: Will the 

Minister of Commerce and Industry 
be pleased to state: 

(a) the names of the countries 
which participated in the recent 
Indian Industrial Fair; 

(ob) whether any awards of merit 
have been conferred On the participat-
ing countries for their pavilions in the 
fair; 

(c) it so, which of the foreign pavi-
lions was adjudged to be the best; 
and 

(d) whether similar awards were 
also conferred on Indian participants 
and it so, on which undertakings? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) 19 countries, whose names are 
given in Statement I participated in 
the Industries Fair, 1961; 

(b) No, Sir, only certificates of 
participation were issued. 

(c) D~ not arise. 
(d) Details of awarc13 given to 

Indian participan~ are given in State-
ment n. 

Names of countries who have parti-
cipated in the Indian Industries Fair. 

So. N. Name of the country 

1. Austria 

2. Bulgaria 
3. Czechoslovakia 

"4. France 
5. Gecman Democratic 

RepuLc 

6. Hungary 

7. Italy 
B. Japan 

·9. Morocco 

10. Nortll Vietnam 

11. Poland 

12. Rumania 

·ll1. Switzerland 

14. U.A.R. 

15. United Kingdom 

16. US.A. 

17. U.S.S.R. 

18. Federal Republic of 
(West German) 

19. Yugoslavia. 

"These countries were represented 
by private industrialis.ts of those 
countries. 
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STATEMENT II 

Statement of Indian participants 
who were given awards of merit. 
Architectural 

(i) Above 10,000 sq. ft. 
I. Tata Industries PavIlion. 
2. Birla Industries Pavilion. 

(ii) Below 10,000 sq. ft. 
1. Dalmia Cement Ltd. 
2. Delhi Cloth & General Miils. 

Display 

(i) Above 10,000 sq. ft. 
1. Our India Pavilion. 
2 All India Handloom Board 

Pavilion. 

(ii) Below 10,000 sq. ft. 
1. All India Automobile and An-

cillary Industries Association 
Ltd. 

2. Assam State. 

Art in Industry 

(i) Above 10,000 sq. ft. 
1. All India Handicraft Beard. 
2. Gujarat State. 

Iii) Belen., 10,000 sq. ft. 
1. B2nb~1 Potteries Ltd. 
2 CC:1tral Silk Board. 

Zinc Smelter in Udaipur 

2. Sbli P. C. Borooab: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Zinc Smelter to 
be set up in Udaipur in Rajasthan 
has been inaugurated; and 

(h) if so, what progr.ss has been 
made in the implementation of the 
project? 

The Minister of Industry (Sbri 
Manubhai Sbah): ta) and (b). Foun-
dation stone has been laid and con-
struction work has started. 

'H' Type Quarters in Alldrews Ganj, 
New Delbi 

3. Sbri P. C. Borooab: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that the 
total area and capacity of the 'H' type 
quarters meant fOr class IV Govern-
ment servants and their families con-
structed in Andrews Ganj and Srini-
vasa Puri etc. are le:;3 th3.n those of 
qua!'ters in PrEm Nagar and Sewa 
Nag3.r in view of the new ausicrit,Y-
standards; 

(b) if so, whether the minimun1 
standards of sanitary and hygienic 
accommodation have been kept in 
view; 

(c) the maximum number of per-
sons that can b:.: accommodated. in 
such quarters; 

(d) whether there has of late been 
a proposal under the consideraUon of 
Government to improve the Ii v ing 
conditions of these quart. rs by cover-
ing verandahs appended thereto; and 

(e) if so, with what result? 

The Minisier Of Wor[{s, Rouging 
and Supply (Dr. B. Gopala Reddi): 
(a) No. 

(b) Do", not arise. 

(e) Each quartor is intend"d for a 
family of about five members. 

(d) and (e). There is no generaT 
proposaJ for covering the verandahs 
of the existing class IV quarters. But 
the question of giving them more at:-
commodation in two-roomed quarters 
is being examined. 

Quarters for Class IV Staff 

4. Shri P. C. Borooab: Will the 
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply 
given to Unstarred Question No. 764 
on the 28th November, 1961 and state: 

(a) whether the proposal to con-
struct two· roomed quarters for Class 
IV Staff has since been finalised; 
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(b) if so, where the two-roomed 
quarters for class IV staff are proposed 
to be built in New Delhi; and 

(c) how many such quarters are 
to be constructed? 

The Minister of Works, Housing 
and Supply (Dr. B. OOpala Reddi): 
(a) to (c). The proposal to construct 
two-roomed quarters for class IV staff 
is yet to be finalised. 

"Operation Goa" 

5. SIITi P. C. B~rooah: Will the 
Prime Minister be plea,ed ,to state: 

(a) ttlC nUlT10er of casualti2s suffer-
~d by b~th sid·)s separately in the re-
ce:lt G03 liheration operation; and 

(b) ho's J11J.!1Y Portuguese v.'ere 
tak::n ;:,:-; Capl!VC5 in th:'l action'? 

The Prime l1>linister and Minister 
of External Allairs (Shri Jawaharlal 
Nehru): (a) The casualties on the 
P0rtugucse side were 45 killed. 55 
wounded and one missing, believed 
killed. On the Indian side there were 
22 ki11ed ~n:i 53 wounded. 

(b) 4570. 

China-Pak Border Talks 

6. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state: 

la) whether his attention has been 
drawn to the report. d Pakistan moves 
for delimitation of the common border 
line with China for the last few 
'mon ths; and 

(10) if so the reaction of the Gov-
ecnment of India thereto? 

The Prime Mini;<t~r and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) Yes, Sir. 

(b) The Government of India obvi· 
ously do no.: recognise thE' legality 
of any negotiations between China 
and Pakistan to delimit the borders 
of that part of the State of Jammu 
and Kashmir which is under Pakis-
tan's unlawful occupation, 

Sikkim and Bhutan shown as Inde-
pendent States in U.S.S.R. Maps 
7. Shri D. C. Sharma: Will the 

Prime Minister be pleased to refer to 

the reply given to Starred Question 
No. 77 On the 7th August. 1961 and 
state the latest position regarding 
showing Sikkim and Bhutan as inde-
pendent States in the maps by Russia? 

The Prime Minister and Miinister 
of ExtemaI Affairs (Shri Jawaharlal 
Nehru): No reply has been received 
from the U.S.S,R. Government to rep-
resentation made by us on the errone-
ous delineation of the Sino-Indian 
border in their maps, but no new 
editions ,of the Ru,sian Atlas MIRA 
appear \0 have been published after 
the 1959 edition. .. 

Cotton Spinning Mill in Raichur 
Distt. of Mysore State 

8. Shri Agadi: Will the Minister of 
Commerce and Industry be pleased to 
refer to the rep v given to Unstarred 
Question No, 1057 On the 1st Decem-
ber. 1961 and state: 

(a) whether any decision has been 
taken in the matter of licensing for 
starting a Co-operative Cotton Spin-
ning Mill in Raid .. '" District of My-
sore State; 

(b) if so, the nature of decision 
taken; 

(e) if the answer to part (a) of the 
question is in the negative, the rca. 
sons for the delay: 

'd) whether any further proposals 
for starting Cotton Spinning Mills on 
a co-operative basis as well as L'1 
Private Sector have been received 
for granting licences; and 

(e) if so., lhe details thereof and 
the decision taken? 

The l\linister Of Industry (Shri 
l\Ianuhhai Shah): (a) No decision has 
been taken so far. 

(b) Does nOI arise. 

(c) to (e). A large number of ap-
plications have been received from all 
States for setting up of Cotton Spin-
ning Mills during the Third Plan. All 
these are under careful consideration 
in consultation wLth the State Gov-
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errunents and the Textile Commis-
sioner. So far as the Mysore State is 
concerned 10 applications have been 
recommended by the State Govern-
ment, two of which are for Co-Opera-
tive Spinning Mills and the rest from 
private parties. It is expected that 
all these applications will be disposed 
of shortly. 

indian Trade Agency Bnildlng at 
Gyantse (Tibet) 

t, J Sh~ Agadi: l Shn D, C. Sharma: 

Will the Prime Minister be pleased 
to refer to the reply< given to Un-
starred Question No. 1022 on the 2nd 
December, 1961 and state: 

(a) whether the hurdles put in the 
way of construction of the Indian 
Trade Agency Building at Gyantse 
(Tibet) by Chinese have been remov-
ed and construction work started; 

(b) if not, the details of the objec-
tions; 

(c) when they are likely to be set-
tled; and 

(d) the total amount estimated to 
be spent for the construction of this 
building? 

The Prime Mjinister and Minister 
of External Allairs (Shri Jawabarlal 
Nehru): (a) No Sir. 

(b) No progress has been made with 
the construction of the Indian Trade 
Agency at Gyantse for reasons given 
in an answer to Unstarred Question 
No. 1022 in the House on 1st Decem-
ber, 1961. Since then although the 
lease for rented accommodation has 
bee:). finalised, the Chinese have not 
taken any steps to fix the physical 
boundaries of the land to be leased 
though this had earlier been settled 
to the apparent satisfaction of 1»th 
sides. 

(c) As the difficulties in proceeding 
-with the construction of the Trade 

Agency have been created entirely 
by the Chinese the Government of 
India are not in a position to indicate 
when these obstacles will be removed 
to enable work to proceed. 

(d) As detailed estimates of ex-
penditure on construction are to be 
worked out at prices prevailing after 
the finalisation of the lease deed no 
precise amount can be' indicated at 
this stage. 

Rent-free accommodation for Govern-
ment EmployeeS 

10. Shri P. C. Borooah: Will th .. 
Minister of Works, Housing and bUD-
ply be pleased to state: 

(a) whether rent-free accommoda: 
tion is made available to the em-
ployees of certain Government offices! 
departments in New Delhi; 

(b) if so, what are those officel 
whose employees get such free accom-
modation and whether this accommo-
dation is furnished or unfurnished; 
and 

(c) what are the general principles 
on the basis of which such rent-free 
accommodation is allotted? 

The Minister of Works, Housing and 
Supply (Dr. B. Gopala Reddi): (a) ~o 
(c). In accordance with the recom-
mendations of the Second Pay Com-
mission, rent free concession is now 
granted in those cases only where th .. 
nature of duties of a post or condi-
tions under which they have to bf' 
performed are such that a higher 
scale of pay Or special pay etc. would 
be gran~ed to its incumbent but for 
the rent concession. This principle is 
applied to all the Central Govern-
ment offices unifonnly. RIO'nt free ac-
commodation is generally unfurnish-
ed unless specifically provided other-
wise in the terms and conditions of 
an officer'& appointment. 

Rent Free Qaarters for Class IV Staff 

11. Shri P. C. Borooah: Will the 
Minister of Works, HOUsing and Sup-
ply be pleased to state: 



101 Written Answers PHALGUNA 22, 1883 (SAKA) Written Answers 102 

(a) whether there are certain quar-
ters for Class IV Government em-
ployees in New Delhi which are rent-
free; 

(b) if so, where and how many; 
(c) what are the general principles 

governing the allotment of such 
accommodation; 

(d) whether the new allottees of 
these quarters are not allotted the 
same free of rent; and 

(e) if so, why? 

The Minister of Works, BousiDlt 
and Supply (Dr. B. Gopala Reddi) ~ 
(a) to (e). No quarter meant for 
Class IV Government servants has 
been set apart for allotment on rent 
free basis. The concession is admissi-
ble to the holders of those posts 
whose duties are such ,that a higher 
scale of payor special pay etc. woul~ 
be granted to them but for the ren: 
concession. The concession has oeen 
withdrawn from those officers who 
are not covered by the aforesaId 
criterion. But those Class IV em-
ployees who had been enjoying the 
concession from a date prior to the 
1st October, 1952, have been allowed 
to continue to enjoy the same for so 
long as they continue in a Class IV 

(i) India 
(ii) Ceylon 

1956-57 
10,70,004 

3,29,025 

1957-58 

13,00,21 3 

2,99,895 

(e) and (d). The Tea Board in 
India has already shifted the main 
emphasis on tea promotion to exports. 
As against a sum of about Rs. 32 lakhs 
spent in 1960-61, the revis€'d estimate 
of expenditure during 1961-62 comes 
to Rs. 55 lakhs approximately. A 
larger amount is being budgetted for 
the next year. 

Indian flIms banned in Pakistan 

13. Shri Agadi: Will the PrIme 
Minister be please!! to state: 

(a) whether it is a fact that Pakis-
tan has banned some Indian films re-
'cently; 

post and occupy the same residence 
Or another residence having an equal 
or lower living area. 

Tea Industry 

12. Shri P. C. Borooah: Will tht: 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total amount spent by the 
State on direct promotional activities 
in India on tea industry per year 
during each of the last five years; 

, 
(b) how does this amount compare 

with similar expenditure made for Tea 
Industry's devlilopment in Ceylon 
during those years; 

(c) whether Government propose to 
increase such promotional activities to 
make Indian tea in foreign countries 
more competitive vis-a-vis Ceylon 
tea; and 

(d) if so, to what extent? 

The Deputy Minister of Commerce 
and Illdustry (Shri Satish Chandra): 
(a) and (b). The amount spent on 
direct promotional activities for in-
creasing internal consumption of tea 
is given below: 

1958-59 

17,83,533 
2,66,808 

1959-60 
10,00,081 

2,76,478 

1960-91 

5,34,449 
2,65,50 8 

(b) it 80, the number and names 
of such Indian films; 

(c) whether any protest has been 
lodged; and 

(d) if so, the details thereof' 
The Prime Minister and Minister 

of External Affairs (Shri Jawaharlal 
Nehru): (a) al1d (b). The Govern-
ment of Pakistan have banned i,he 
import of ali Indian films into Pakis-
tan for the next five years. Indian 
films already imported are to be de-
certified for exhibition in Pakistan. 

(e) and (d). We have instructed 
our High Commission in Pakistan to 
lodge a suitable protest in this matter. 
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Special Schemes for Punjab Hills 

U. Shri Hem Raj: Will the Minister 
of Planning be pleased to state: 

(a) the special schemes of the vari-
ous departments of the Central Gov-
ernment which have been executed in 
the Punjab Hills during the year 1961-
62 and the money thac has been spent 
on them; and 

(b) the amount of money that is to 
be spent on such schemes duri.1g 1962-
63 in the Punjab Hills? 

The Deputy Minister for Planning 
(Shri S. N. Mishra): "(a) and (b). 
Information is not available. 

Heavy Engineering Project at Datia 

15. Dr. Samantsinhar: Will .:he 
Minister of Commerce and IDdustry 
be pleased to state: 

(a) the rate of compensation fixed 
and paid to the la"dholders for differ-
ent varieties of lands who are losing 
their lands etc. for the Heavy Engi-
neering Project at Hatia: 

(b) wh"ther in view of the high 
land price5 and unavailability of Janus 
due to land re:orm measures have 
been co~sidered while fixing the rate 
of compensation; 

(C) whether any land holder has 
been prosecuted; and 

(d) if so, how many and the r"a-
sons therefor? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). The 
acquisition of land for the Heavy 
Engineering Project at Hatia as well 
as the payment of compensation to 
landholders is the responsibility of 
the Government of Bihar. No final 
decision has yet been taken by thp. 
State Govertllnent regarding thr> ratp 
of compensation. 

Accession "f Kashmir 

16. Dr. Samantsinhar: Will the 
Prime Minister be pleased to state the 

action taken to correct the facts re-
garding Accession of Kashmir publish-
ed in U.S.A. particularly in the En-
cyclopaedia American a 1961, Colum-
bia Elncyclopaedia, World Book of 
1961 and the Time Magazine? 

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): Sometime ago, Our Embassy 
in Washington sent detailed letters to 
the Editors of these Encyclopaedias 
pointing out the faetual inaccuracies 
in their respective accounts of the 
Kashmir Question. The correct facts 
about Kashmir's accession to India 
wer" also communicated to the 
Editors by our Embassy. Our Em-
bassy asked the editors to consider 
appropriate revisions for future edi-
tions of these publications. 

Si-milar action is also taken by our 
Embassy when inaccurate accounts 
about Kashmir appear in other 
American journals and periodicals 

12.10 hrs. 

RE: MOTION FOR ADJOURNMENT 

Shri A. K. Gopalan (Kaser god ): 
Mr. Speaker, Sir, I had given notice 
of an adjournment -motion, which you 
have unfortunately disallowed. May I 
have a clarification about the reasons 
why you have disallowed it? 

Mr. Speaker: The reason is that it 
is not a matter which can be discussed 
in the form of an adjournment 
motion. If any facts ha,"e to be eli-
cited, he may put a question. I have 
given him the reasons. The han. Mem-
ber says that on account of the re-
cent elections, the Kerala Govern-
ment ought to be thrown out of office 
and a new Government ought to be 
appointed. That is what he says. 

Shri A. K. Gopalan: That is not 
what I said. The adjournment motion 
does not say that it should be thrown 
out. My adjournment motion only 
says: 

"Failure of the Government to 
take note of the results of the 
parliam"ntary election in terms 
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of votes polled and the number 
of seats won.... It has lost the 
confidence of the people and fur-
ther continuance of the Kerala 
Government in office, being con-
trary to the principles of the Con-
stitution and the fundamental 
principles of parliamentary sys-
tern .... " 

So, I do not say what should ·be done. 
The adjournment m()tion is only 
ab()ut the failure of the Government 
to take note of these things. 

The-~rime Minister and Minister of 
External Affairs (Shri lawaharlal 
Nehru): This is exploiting this provi-
sion, if I may say so. It is a very 
remarkable way of trying to propa-
gate his party's ideas-a most objec-
tionable way. I should like to know 
what this has got to do with the 
failure of the Government. We have 
observed it and we have come to 
a certain conclusion, which is a very 
firm conclusion. (Interruptions). What 
has that got to do with the adjourn-
ment motion? 

Shri A. K. Gopalan: If such a strong 
decision has 'been taken, at least what 
that decision is might be made known 
to us. 

Mr. Speaker: This is not a matter 
for an adiournment motion. There is a 
Governm~nt there and if anybody has 
got any objection to its continuing in 
office, there is an Assembly there 
and it can certainly throw out the 
Goverrrment for various reasons. 
There is n() purpose in bringing up 
such matters here. If he wants to 
.say something against the Govern-
ment. there are other opportunities 
elsewhere; it is n()t a matter for an 
adjournment motion here. 

Shri A. K. Gopa\an: May I point 
out that such matters were brought 
before Parliament? There is a pre-
cedent also about it; it was brought 
once. Will the hon. Prime Minister 
allow me to show how SO many times 
these matters were brought before this 
Parliament? 

Shri H. N. Makerjee (Calcutta-
Central): Article 256 of the Constitu-
tion authorises the Union Government 
to communicate to State Governments 
certain important decisions and direc-
tions, which might be necessitated. 
My suh'mission to you in all serious-
ness is now that we are at the fag 
end of this Parliament, we should 
develop certain conventions in regard 
to the devel()pment ()f democracy in 
()Ur country. 

An Hon. Member: Through adjourn-
ment motion? I 

Shri H. N. Mak.erjee: We might be 
suspected as sabort()urs of dem()cracy, 
but we are trying to work it :0 the 
best of our ability. My point is, we 
want to have a kind of democracy 
where there shall not be paper-book 
adherence to the idea that there shall 
not be elections till after five years 
have passed and that sort of thing. 
If it is necessary in order to keep in 
conformity with the expression of 
public opini()n, that elections should 
be held again, that should be directed. 
That is the j()b of the Central Gov-
ernment. If the Congress Party d()-
minates at the Centre and in the 
States and that is why .... (Int~"""Lp
tions. ) 

Mr. Speaker: In any case, this is not 
a matter for an adjournment motion. 
He wants to invoke the aid of article 
256. There are methods of invoking 
its aid. If on any previous occasion 
such a thing came up here, I do not 
remember to have allowed it. In 
any case. an adjournment motion is 
not the manner in which the matter 
can be brought in this House. 

Shri H. N. Mukerjee: Would you 
advise us how we can do it? 

Mr. Speaker: I am not here to give 
advice. If he sayS there has been a 
breakdown of the Constitution any-
where, it is open to him to move 
this House through a proper motion. 
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[Mr. Speaker] 
I am not here to give advice as to 
how he should do it. If he does so, 
I will find fault with it. 

IUS hrs. 

CORRECTION OF ANSWER TO A 
QUESTION RE: CASUALTIES IN 

GOA OPERATION 

The Prime Minister and Minister of 
External Mairs (Shri .1~1al 

Nehru): May I make a small correc-
tion? A question was asked in the 
Question Hour aboutC casualties in 
the Goa operation. I find that there 
is an unstarred question today in this 
House, which gives the number. If 
you like, I will read it-two or three 
lines. 

Mr. Speaker: f he wants to treat it 
as a starred question, I have no ob-
jection. 

Shri Jawaharlal Nehru: I want to 
correct what I said. 

Shri S. M. Banerjee (Kanpur): 
want to know, before our victory, 
how many people were killed by 
them during the struggle. 

Shri Jawaharlal Nehru: I want to 
correct what I said. The casualties 
on the Portuguese side were 45 killed, 
55 wounded and one missing, believ-
ed killed. On the Indian side, there 
were 22 killed and 53 wounded. 

Raja Mahendra Pratap (Mathura): 
May I know why you are upset to-
day? (lnterruptiom). 

12.1S! hrs. 

RE: MOTOINS FOR ADJOURNMENT 

Shri Nath Pal (Rajapur): Mr. 
Speaker, you have been pleased to 
disallow my adjournment motion 
about the strike. It is in the public 
sector and ten thousand employees of 
the Heavy Electricals Limited in 
Bhopal have been on strike. This is 

a matter which comes within the pur-
view of this House. We would like 
to know the position. 

Mr. Speaker: I have been informed 
that the strike has been called off and 
it has appeared in the Press. 

Shri Nath Pai: How are we to 
know? The Minister may take the 
House into confidence. 

The Minister of Industry (Shrl 
Manubhai Shah): The House will be 
glad to know that the strike has been 
called off yesterday and the work has 
been resumed fully. With your per-
mission, I propose to make a full 
statement tomorrow on this matter. 

Shri Khushwaqt Rai (Kheri): I had 
given notice of an adj ~urnrnent mo-
tion regarding un crushed cane in U.P. 
and Bihar. You have disallowed that 
motion. I would like to request you 
to treat it as a calling attention 
notice. 

Mr. Speaker: Let hIm give notice. 

12.17 hrs. 

PAPERS LAID ON THE TABLE 

COMPANIES (CENTRAL GOVERNMENT'S) 
GENERAL RULES AND FORMS (FOURTH 
AMENDMENT) RULES, TEXTILES (PRO-
DUCTION BY HANDLOOM) CONTROL 
AMENDMENT ORDER AND RUBBER (FIFST 

AMENDMENT) RULES. 

The Minister of Industry 
Manubhai Shah): On behalf of 

(Shri 
Shri 

Nityanand Kanungo, I beg to lay on 
the Table a copy each of the follow-
ing papers:-

(i) The Companies (Central Gov-
ernment's) General Rules and 
Forms (Fourth Amendment) 
Rules, 1961 published in No-
tification No. G.S.R. 1408 dated 
the 25th November, 1961 
under sub-section (3) of sec-
tion 642 of the Companies 
Act, 1956. [Placed in LibraTl/ 
See No. Lt-3485162]. 



109 Papers PHALGUNA 22,1883 (SAKA) Laid on the Table 

(ii) The Textiles (Production by 
Handloom) Control Amend-
ment Order, 1961 published in 
Notification No. S.O. 2820 
dated the 2nd December, 1961 
under sub-section (6) of sec-
tion 3 of the Essential Com-
modities Act, 1955, together 
with an explanatory note. 
[Placed in Library See No. 
Lt..3486 I 62] . 

(iii) The Rubber (First Amend-
ment) Rules, 1962 published 
in Notification No. G.S.R. 
206 dated the 17th February, 
1962, under sub-section (3) 
of section 25 of the Rubber 
Act. 1947. [Placed in Library 
See No. Lt-3487162]. 

KHADI AND VILLAGE INDUSTRn;S COM. 

MISSION (AMENDMENT) RULES, NOTIFI-
CATION UNDER THE ESSENTIAL COM-
MODITIES ACT, REPORT OF TARIFF COM-
MISSION AND GOVERNMENT RESOLUTION. 

Shrl Manubhai Shah: I beg to lay 
on the Table-

(i) a copy of the Khadi and vil-
lage Industries Commission 
(Amendment) Rules, 1962 
published in N otifica lion No. 
G.S.R. 58 dated the 13th Jan-
uary, 1962, under sub-section 
(3) of section 26 of the 
Khadi and Village Industries 
Commission Act, 1956. [Plac_ 
ed in Library. See No. Lt-
3488162]. 

(ii) a copy each of the following 
Notifications under sub-sec-
tion (6) of section 3 of the 
Essential Commodities Act, 
1955:-

(a) The Newsprint Control 
Orde", 1962 published in No-
tification No. CHO)-180)162 
dated the 17th January, 1962. 

(b) Notification No. Ch. (1)-18 
(1) ;62 dated the 20th January 
1962. [Placed in Ubrary See 
No. LT-3489162]. 

(iii) a COPy of the Central Silk 
Board (Amendment) Rules, 
1962 published in Notification 
No. G.S.R. 205 dated the 17th 
February, 1962, under sub-
section (3) of section 13 of 
the Central Silk Board Act, 
1948. [Placed in Library. See 
No. LT-3490162]. 

(iv) a copy each of the following 
papers under sub-section (2) 
~f section 16 of the Tariff 
Commission Act, 1951:-

(a) RepolS (1961) of the Tariff 
Commission on the revision 
of the fair selling prices of 
caustic soda, chlorine, hy-
drochloric acid and bleach-
ing powder. 

(b) Government Resolution No. 
CH(I)-15(41)/61 dated the 31st 
January, 1962. [Placed in Library. 
See No. LT-3491/62]. 

NOTIFICATIONS UNDER MINIMUM WAGES 
ACT AND GOVERNMENT RESOLUTION 

The Deputy Minister of Labour 
(Shri Abid Ali): I beg to lay the on 
Table:-

(i) a COpy each of the following 
Notifications under section 30A 
of the Minimum Wages Act, 
1948, making certain further 
amendments to the Minimum 
Wages (Central) Rules, 1950: 

(a) G.S.R. No. 1512 dated the 23rd 
December, 1961. 

(b) G.S.R. No. 213 dated the 17th 
Febr,uary, 19r,2. [PI.aced, in 
Library, See No. LT-3492!62]. 

(ii) a copy of Government Reso-
lution No. WB-!Hi)/61 
dated the 5th January, 1962 
setting up a Central Wage 
Board for the iron and steel 
industry. [Placed in Lib<-ary,. 
See No. LT-S493/62]. 

(iii) a copy of the 
tions of the 

recommenda-
Central Wage 
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[Shri Abid Ali] 
Board for Rubber Plantation 
Industry regarding the grant 
of interim increase in wages. 
[Placed in Library, See No. 
LT -3494/62]. 

12.19~ hrs. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1961-62 

The Deputy l\linister of Finance 
(Shri B. R. Bhagat: I beg tn present 
a Statement showing Supplementary 
Demands for Grants in respect of the 
Budget (General) ft,'r 1961-62. 

12.191 hrs. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1961-62 

The Minister of Railways (Shri 
Jagjivan Ram): Sir, I beg to present 
a Statement showing Supplementary 
Demands fnr Grants in respect of the 
Budget (Railways) for 1961-62. 

12.20 hrs. 

ESTIMATES COMMITTEE 
HUNDRED AND FORTY-NINTH REPORT 

Shri Dasappa (Bangalore): Sir, 
beg to present the Hundred and Forty_ 
ninth Report of the Estimates Com-
mittee on the action taken by Govern-
ment on the recommendations con-
tained in the Eighty-sixth Report of 
the Estimate, Committee on the 
State Trading Corporation of India 
Limited. 

12.20i hrs, 

[MR. DEPUTy-SPEAKER in the Chair]. 

RAILWAY BUDGET, 1962-63 

Mr. Deputy-Speaker: The Minister 
of Railways. Shri Jagjivan Ram. 

The Minister of Railways (Shri 
Jagjivan Ram): Mr. Deputy-Speaker, 
Shri, I rise to place before the House 
the annual financial statement in res-

pect of the Railways showing the esti-
mated receipts and expenditure for 
the year 1962-63. 

2. The Honourable Members are 
aware that the voting of the Demands 
for Grants for the year 1962-63, as a 
whole, is being left to the new Parlia-
ment which will shortly meet. I pro-
pose, therefore, to ask this House to 
vote only such supplies as may be 
necessary for meeting the estimated 
expenditure for the first three months 
of the coming financial year. As is 
done, however, in such years, the 
financial statement has been prepared 
so as to incorporate the estimates for 
the whole year as foreseen at present, 
On existing rates and fares and on the 
present costs. This picture for the 
entire year is given so as to facilitate, 
as for as possible, the grant of pro-
portionate supplies for the first three 
months. Following the precedents in 
1952-53 and 1957-58, a White Paper is 
being circulated with the budget do-
cuments, which gives a resume of the 
activities and achievements of the 
Railways in the recent years-more or 
less synchronising with the period, 
since 1951, of planned development 
of the country-and covering most of 
the subjects normally mentioned in the 
budget speech. I shall, therefore, 
refer briefly to only a few of the m-
portant points bearing on the finances 
of the railways and their operation 
and administration. 

3. It is usual to touch upon the 
finan::ial position during the last com-
pleted yesr and current year and also 
indicate the financial results expected 
in the coming year. During the year 
1960-61, which is the latest. year for 
which the complete accounts are 
available, the revenue surplus was Rs. 
32' 01 crores. The i.ncreasc of Rs. 
17' 98 crores in surplus over the 
Revised Estimate anticipation, was 
due to (i) a fortuitous element of 
Rs. l' 7 erores on account of more 
staff than anticipated opting for the 
pensionary scheme of retirement 
benefits in lieu of the State Railway 
Provident Fund Scheme by which they 
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were previously governed; this result-
ed in a larger quantum of Govern-
ment contribution in the State Rail-
way Provident Fund Account revert-
ing to Government as a credit, (ti) 
reduced expenditure on works charge-
able to Revenue, to the extent of 
about Rs. 3' 33 crores, and (iii) re-
duction in the Ordinary Revenue Ex-
penses due to a variety of reasons, such 
as the effect of economy measures to 
an even greater extent than could be 
assessed when fr!llIling the Revised 
Estimates and the unavoidable carry-
forward. into 1961-62, of some pay-
ments resulting from the adoption of 
authorised scales based on the Pay 
Commission's recommendations. The 
entire amount of the Surplus, as in 
previous years, was credited to the 
Development Fund. It is, necessary, 
however, to remember that this sur-
plus of RS.32· 01 crores pertains to the 
year 1960-61, when the annual con-
tribution to the Depreciation Reserve 
Fund from Railway Revenues was 
still only Rs. 45 crores and the rate 
of dividend to General Revenues was 
only 4 per cent. The increase in the 
appropriation to Depreciation Reserve 
Fund to an average annual figure of 
Rs. 70 crares and the increase in the 
rate of dividend to 4' 25 per cent-
based on the accepted r~ommenda
tions of the Parliamentary Railway 
Convention Committee, 1960 -take 
effect only from the beginning of 1961-
62. 

12.25 hra. 

[MR. SPEAKER in the Chair] 

4. InthEl current year, 1961-62, the 
Revised Estimates of Gross Traffic Re-
ceipts have been placed at Rs. 501: 24 
crores--Rs. 2' 22 crores more than the 
Budget-the increase being largely 
under earnings from passenger and 
coaching traffic and sundry earnings, 
more than off-setting the reduction in 
goods earnings. During this year, 
goods traffic, as measured in orginat-
ing tons, is expected to increase by 
about 8 million tons over the level 
reached in 1960-61. Compared with 
1825 (Ai) LSD-3. 

what was anticipated, there is likely 
to be a short fall of about 3 million 
tons in the traffic to and from the 
Steel plants, requirements Of which 
have not increased as fast as was ex" 
pected. Another million tons of tra-
ffic will be lost due to a decrease in 
the indents for loading coal in the 
Central India Coalfields on account of 
fire, lasting almost throughout the 
year, in the Kurasia colliery, which 
used to load more than a million tons 
of coal per year. The heavy emer-
gency m«lvements during the month 
of December, 1961, caused a serious 
dislocation .in train movements, ret-
suiting in a constderable fall in the 
loading of goods traffic; it is estimat-
ed that the shortfall on this account 
would be about 3 million tons. Under 
working expenses, the Revised Esti-
mates show a net decrease, compared 
to Budget, of Rs. 2'14 crores. After 
the contribuiation to the Depreciation 
Reserve Fund of Rs. 65 crores, and 
with the variations under miscel-
laneous expenses and under the 
amount of Dividend payable to Gene-
ra1 Revenues, the surplus-- credit-
able to Development Fund-is now 
expected -to be Rs. 16' 48 crares, 
against a Budget Estimate of Rs. 8' 64 
crores. Even this increased surplus 
cannot be regarded as satisfactory in 
relatiOn to an average annual expen-
diture. in the Third Plan, of about Rs. 
23 crores on works chargeable to the 
Development Fund. It should be re-
membered that this Fund is built up 
entirely from the annual Railway 
surpluses. 

5. Turning now to the estimates of 
the Budget Year (1962-63), the total 
Gross Traffic Receipts nave been 
placed tentatively, at this stage, at 
Rs. 524' 10 crores. In framing these 
estimates ,only a slight increase has 
-been allowed for under passenger 
traffic, as there- is little likelihood of 
a further large increase in passenger 
traffic, next year, conssidering the vey 
large increase in this traffic which has 
already accrued in the current year. 
An increaSe in goods traffic, of rough-
ly 15 million originating tons more 
than during 1961-62, has been pro-
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vided for, keeping in view the targets 
of the Third Plan. Revenue Working 
Expenses are expected to increase by 
about 'as. 15' 21 crores over the cur-
rent year's figure, of which increase, 
about Rs. 8 crores are due to the in-
creased cost of operation correspond-
ing to the anticipated increase in the 
level of passenger and goods traffic, 
about Rs. 5 crores due to more repairs 
and maintenance of assets, including 
Rolling Stock, as a result of year to 
year increase in the volume of the 
assets and Of their use, about Rs. l' 6 
crores due to the aS~<1IIlption of "Com-
mon Carrier Liability" over the whole 
of 1962-63 as compared to three 
months of 1961-62, and about Rs. O' 4 
crore due to a full year's effect of the 
recent increases in the price of coal 
including that from 29th December 
1961 which operates for only three 
months of the current year, as also 
the increase in excise duty. Notwith-
standing these increases in working 
costs in 1962-63, the net receipts will 
improve over 1961-62. Taking the 
figures before payment of contribu-
tion from Revenue to the Deprecia-
tion Reserve Fund and payments to 
the General Revenues On account of 
dividend on Capital and in lieu of 
passenger fare tax, the net receipts 
are expected to increase from Rs. 
157'18 crores in 1961-62, to Rs. 162' 01 
crores in 1962-63. On the other hand, 
the appropriation to Depreciation Re-
serve Fund will increase from Rs. 65 
crores in 1961-62, to Rs. 67 crores in 
1962-63, in accordance with the recom-
mendations of the 1960 Convention 
Committee. The Dividend to General 
Revenues is expected to increase to 
Rs. 69'35 crores, against Rs. 63'20 
crore~ in the current year. In the 
result, the Surplus will be about Rs. 
13.16 crores, whiCh is proposed to be 
credited entirely to the Development 
Fund. This will be very much short 
of the expenditure that will have to 
be incurred in 1962-63 on works 
chargeable to the Fund. Unless the 
Railway resources are augmented, a 
temporary loan from General Revenues 

of such magnitude as will be able to 
finance the Fund, will be unavoidable. 

6. Coming to the Works, Rolling 
Stock and Machinery Budget, the 
Railways' Revised Estimate for the 
current year is Rs. 264' 68 crores, 
against the sum of Rs. 260 crores ori-
ginally provided, or an increase of 
Rs. 4' 68 crores over the Budget, in ex-
pectation of speedier execution of 
Plan works. The additional provision 
is being covered by Supplementary 
Demands. The Budget for the Rolling 
Stock, Works and Machinery Pro-
gramme for the coming year, 1962-63, 
is placed at Rs. 295 crores, and takes 
into account increased expenditure on 
account of important works which are 
to be carried out and procurement, 
especially of rolling stock, that will 
have to be made, in the second and 
third years of the Third Plan period 
in order that the targets of the Plan 
can be achieved. Details of the 
provision of Rs. 295 crores are given 
in the relevant pomion of the Ex-
planatory Memorandum on the 
Budget. 

7. I would invite the attention of 
the Hon. Members to the introductory 
note to the White Paper, which brings 
out the phenomenal expansion in rail 
capacity and the achievements of the 
Railways during ,the last decade or 
so-in the First and Second Five Year 
Plans-, as well as the Railways' pro-
gramme in the Third Plan, In my 
last Budget Speech, I referred to the 
tentative allocation for the Railways' 
Third Five Year Plan, of Rs. 1,255 
crores, corresponding to an increase 
in the originating traffic to about 235 
million tons. The Third Plan as 
finalised provides for an upward re-
vision in the quantities of coal move-
ment, the setting up of Bokaro Steel 
Plant and the construction of a port 
at Haldia in West Bengal. The tar-
get of freight movement, placed at 
245 million originating tons in the 
Third Plan, will be materially ex-
ceeded on account Of movement of 
coal from collieries to washeries pre-
ceding their movement from the 
washeries to their final consumers. 
The question of increasing the Rail-
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ways' Capital programme in the Plan 
-which at present is Re. 1,325 crores 
-is now under consideration. This 
amount includes Railways' own contri-
bution towards expenditure on Capital 
works chargeable to Revenue, and to 
Depreciation Reserve Fund and De-
velopment Fund. 

8. The problem of accidents on 
Railways has been ergaging my aaten-
tion. Following the discussions in the 
Parliament after the unfortunate ac-
cidents at Ghatsila, Mainpuri and 
Kosgi during October/November, 1961. 
a Committee has been constituted, with 
Dr. H. N. Kunzru as Chairman, four 
Members of Parliament and two tech-
nical experts. The terms of reference 
of the Committee are to 

(i) consider the question of acci-
dents on Indian Railways. 

Iii) suggest measures by which 
they can be further minimised. 

The Committee has started its de-
liberations. 

9. Railways are the largest single 
employer in the country and stand 
committed to a policy of progressive 
improvement in the measures of wel-
fare for staff. Residential accommoda-
tion for the staff continues to be aug-
mented at the rate of about 11,000 
quarters every year. The number of 
beds added III Railway Hospitals, 
health units and chest clinics was 780, 
-including 109 T.B. beds in approved 
sanatoria-in 1960-61, and ISO-includ-
ing 72 T.B. beds in approved sanatoria 
-since April, 1961. Railway Schools 
and Railway aided schools and 
subsidised hostels for the children of 
railway employees, holiday homes for 
staff-including the one which is be-
ing set up in Srinagar,--schemes 
financed from the. Staff Benefit Fund, 
such as handicraft centres for the 
benefit of families of railwaymen and 
scholarships to children of railway 
employees for technical education, 

Corp01"ations (Amend-
ment) Bi!! 

have all continued to function with 
increasing usefulness. In addition to 
financing staff welfare measures from 
Railway Revenues, a ''Railway Minis-
ter's Welfare and RelieI Fund" has 
recently been set up, under the mana-
gement of the Ministry of Railways, 
to be fed from voluntary donations of 
railwaymen or others and from pro-
ceeds of special entertainment shows 
organised by Railwaymen, etc. The 
Fund is me3l!lt to provide assis~ance 

to employee" or to dependents of de-
ceased employees left in straitened 
circumstances in cases in which the 
normal rules' cannot provide relief 
Or cannot provide adequate relief. 
Grants have been given in some 20 
individual cases so 'Iar, from out of a 
collection to the Fund of about Rs. 
2,25,000. On the occasion of the recent 
centenary celebrations of the Railway 
Workshop at Jamalpur, I also donated 
Rs. 25,000 from the Fund, for the col-
lective rehabilitation of railway staff 
and their families in this area who 
had been badly hit by the unprece-
dented fioods of 1961. The staff had, 
through their own splendid efforts, 
raised a sum of Rs. 10,000 for this 
cause. 

10. I am glad to say that the staff 
relations during the year have been 
generally cordial and satisfactory. I 
feel confident that, with the courage, 
devotion to duty and patriotism, elf all 
ranks of Railwaymen, Indian Railway, 
will progress from strength to strength 
in the years to come and will success-
fully discharge the responsibilities 
placed on their shoulders. 

12.37 hrs. 

STATE FINANCIAL CORPORA-
TIONS (AMENDMENT) BILL, 1961 

Mr. Speaker: The House will now 
take up the consideration of the Bill 
further to amend the State Financial 
Corporations Act, 1951. 
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The Deputy MinIster of FiDance 
(Shd B. R. Bhagat): I beg to move·: 

"That the Bill further to amend 
the State Financial Corporations 
Act, 1951, be taken into considera-
tion." 

As the House is aware, the State 
Financial Corporations Act was passed 
in 1951 to provide for the establish-
ment of State Financial Corporations 
in the States for rendering financial 
assistance to small and me3.ium-scale 
industries. Under this Act, all the 
States have established Financial 
Corporations in th:ir respective terri-
tories except the Madras State where 
the Madras Industrial Investment Cor-
poration Limited is functioning as a 
Financial Corporation for that State. 
In the Union Territories of Delhi and 
Tripura the jurisdiction of the Punjab 
and Assam State Financial Corpora-
tions Acts respectively have been 
extended to serve the needs of the 
industr in those territories. The 
question of extending the jurisdiction 
of the Punjab and Assam Cor-
porations to Himachal Pradesh and 
Manipur respectively is under consi-
deration. 

Since the last amendment of the Act 
in 1956 the administration of the Act 
has brought to light the need to 
amend it in certain respects to ensure 
smooth functioning of the Corpora-
tions. The amendments tnOW before 
the House were considered at the 
annual conferences of the representa-
tives of the Financial Corporations 
held under the aegis of the Reserve 
Bank of India ~n 1958, 1959 and 1960. 
The amendments recommended by 
these conferences have been consi-
dered by the Reserve Bank and the 
State Governments and it is now pro-
posed to amend the Act suita!bly. 

The House might recall that the 
Industrial Finance Corporation Act, 
1948 was amended in 1960 with a 
view to enlarging the scope of the 
activities of the Industrial Finance 

Corporation. The State Financial 
Corporations which function as supple-
mentary corporations, one in each 
State, for providing financial assis-
tance to medium and small-scale 
industries should, it is felt, also be 
enabled to enlarge their field 01. 
operations on comparable lines with 
adequate augmentation of their res-
ources in order that they may play 
their part fully in their own field by 
diversifying and widening their activi-
ties. 

The State Financial Corporations 
have made commendable improve-
moots during the last few years in 
their overall business. The loans sanc-
!ioned by these Corporations up to 
September 1961 aggregate to Rs. 29'55 
crores in respect of I, 547, applica-
tions, against which the disbursements 
were of the order of Rs. 19'59 crores. 
It may ·be mentioned in this connec-
tion that about 30 per cent of the total 
loans sanctioned, namely, Rs. 8'85 
crores, was for small-scale industrial 
units numbering 1,076. 

I now turn to explain briefly some 
of the important amendments before 
the House. It is proposed, firstly. in 
Clause 2 of the Bill that the State 
Financial Corporations should be en-
abled to provide financial assistance 
j 0 the hotel industry and industrial 
concerns engaged in inland water and 
road transport and the development 
of bndustrial estates. The hotel in-
dustry is important from the point of 
view of earning foreign exchange 
throug.h the inflow 01. tourjgt traffic 
from abroad. The road and river 
transport facilities require to be ex-
panied considerably to cope with the 
increased industrial production envis-
aged in the Third Plam. Financing 
the setting up 01. industrial estates 
will provide a fillip to the much-
needed development of small-scale 
industries. 

I have already indicated the n'eed to 
augment the reserves of the Corpora-

·Moved with the recommendation of the President. 
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tion. In this connection I would like 
to explain at some length the provi-
sions of clause 5 of the Bill which 
seeks to amend sections 7 and 8 of 
the Act dealing with the borrowing 
powers and deposits of the Corpora-
tions in addition to the existing bor-
rowing powers it is now proposed to 
enable the Corporations to borrow 
money from the State Governments 
concerned and financial institutions 
notified by the Central Governm~nt 
on tenns to be agreed upon and from 
the Reserve Balnk repayable on the 
expiry of fixed periods not exceeding 
18 months. 

At present the aggregate of outstan-
ding bonds and debentures and con-
tingent liabilities of a Corporation in 
the form of guarantees given by it or 
underwriting agreements entered into 
by it shall not exceed five times the 
paid-up capital and reserve fund of 
,ne Corpora.ion. It is now proposeu 
that the existing limit of five times be 
increased to ten times. The enhanc-
ed limit will also include the new 
borrowings from the Reserve Bank, 
the State Government and the IllOti-
fied financial institutions. Simultane-
ously it is also proposed to 
limit the contingent liabilities 
of Corporation to twice the 
paid-up capital and reserve fund of 
the Corporation and in special 
circumstances up to three times with 
the prior approval of the State Gov-
ernment IIJnd in consUltation with the 
Reserve Bank. This restriction is 

. sought to be imposed in clause 10 of 
the Bill to which I shall revert later. 

Besides these further faclli ties are 
llso proposed to be extended to the 
Corporations to attract funds in the 
shape of deposits. Section 8 of the 
Act which provides for acceptance of 
deposits from the public repayable 
after the eJC!)iry of a peri'od which 
shall not be less than five years has 
remained more or less inoperative on 
account of the difficulties experiroc-
ed in raising such long-tenn deposits. 
It is now proposed to reduce the periOd 

of deposits to twelVe months or more 
and also secure them by the guarantee 
Of the State Government concerned so 
as to make them sufficiently attractive 
to the investor, 

The amendment to section 8 is also 
mellJDt to enable the acceptance of 
deposits from the State Governments 
concerned. 

Another important amendment 
which is ~ing incorporated is for the 
purpose of diversificatiOn and enlarge-
ment of businesses transacted by the 
State Financial Co~porations. Clause 
10 of the Bill seeks to amend section 
25 of the Act adding new business and 
enlarging existing ones. The two new 
businesses are, firstly, the guarantee-
ing of loans raised by industrial con-
cerns from scheduled bank, and co-
operative banks and, secondly, the 
illaranteeing of deferred payment due 
from any industrial concern in connec-
tiOn with its purchase of capital goods 
within India. The enlargement of 
existing business as proposed in the 
Bill fall mainly under three heads. 
Firstly, the Corporations will be 
enabled to retain as part of their 
assets stocks, shares, bonds or deben-
tMes of an industrial concern taken 
up in the fulfilment of underwriting 
liabilities for a periOd beyond seven 
years from the date of acquLition with 
the prior pennissiOn of the Reserve 
Bank and will also be able to sub-
scribe to right shares if the industrial 
concern increases its CaPital. SecondlY, 
the Corporations will be enabled to 
convert their loans or advances or 
debentures into share capital Of the 
industrial concern and, as a sequel, to 
subscribe to right shares if fresh 
capital is iSSUed by SUch a concern. 

Thirdly, the Corporation will be 
able to act a, agentll. of any financial 
institution specially notified by the 
Central Government. These new 
activities which the State Financial 
Corporations will be able to embark 
Upon are more or less similar to those 
approved by the HOUSe in the case of 
the Industrial Finance CorporatiOn in 
December, 1960. 
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This clause aLo seeks to provide a 

limit On the contingent liabilities of a 
financial corporatiOn a brief reference 
to which I have made earlier while 
dealing with clause 5. 

Before I conclude I may explain vne 
other important amendment which 
seeks to liberalise the limit of accom-
modation which a Corporation may 
extend to a single industrial concern. 
Under section 26 of the !lct the State 
Financial Corporatiom cannot enter 
into any arrangE;!llent in respect of 
guaranteeing of loans raised by indu:-
trial concerns and loans or advances 
granted to or subscription to deben-
tures Of industrial concerns for an 
amount equivalent in the aggregate to 
more than 10 per cent of the paid-up 
share capital of the CorporatiOn but 
in no case exceeding Rs. 10 lakhs. The 
paid-up share capital of each of these 
Financial Corporati'ons except those of 
Orissa and Jammu and Kashmir is 
Rs. 1 crores. In consequence the 
Financial Corporations cannot grant 
financial accommodation exceeding 
Rs. 10 lakhs in the aggregate to a 
single industrial concern. In view of 
the all round increase in the cost of 
land, building, plant, machinery etc. 
since the passage of the Act in 1951 the 
questiOn of revising upward the limit 
of Rs. 10 lakhs deserves consideration. 
It is proposed as dispenSe with the 
alternative limit expressed as percen-
tage of the paid-up share capital and 
provide the two limits Of Rs. 10 lakhs 
and Rs. 20 lakhs calculated with refer-
ence to the outstanding loans due from 
an industrial concern instead of the 
aggregate amount of loans sanctioned 
from time to time. The enhanced 
limit of accommodatiOn of Rs. 20 lakhs 
will be applicable only to industrial 
concerns which are public limited 
companies or co-operative societies. 
This is in consonance with the need to 
provide incentive' to the wider parti-
cipatiOn of the public in the corporate 
industrial cector of the economy. 

Of the rest of the amendments which 
are minor I may specialty mention 
one. Clause 19 of the Bill seeks to 

prov;de for the establishment of a 
special reserve fund to which will be 
transferred by mutual agreement the 
whole or a portion of the dividends 
accruing to the State Government and 
the Re,erve Bank of India on the 
shll'e capital held by them in a State 
Financial Corporation. The retention 
of the dividends with the Corporation 
will augment the reserve fund of the 
Corporation. This provision is similar 
to the provisiOn of sectiOn 32A of the 
Industrial Finance Corporation Act, 
1948. 

The other amendments have been 
explained in the notes on clauses and 
are consequential, clarificatory or 
procedural in nature and I need not 
take any further time of the House to 
explain them. 

With these remarks I commend the 
Bill to the HOUSe for consideration. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the State Financial Corporations 
Act, 1951, be taken into considera-
tion." 

Shri Warior (Trichur): Mr. Speaker, 
Sir of the amendments sought to be 
made to the parent Act the main 
amendment is to the definition by 
clause 2 where 'industrial concern' is 
re-defined. The new definition gives 
power 3 to the Government to include 
certain categories of industries, such 
as, the hotel industry, the road trans-
port industry, the water transport 
industry and the like. The rest are 
electricity and some other industrles 
and industrial estates. 

As far as the road transport indus-
try and the hotel industry are con-
cerned, it is true that by the Industrial 
Finance Corporation (Amendment) 
Act of 1960 inroads were made into 
those clauses and the hotel industry 
was included. But what was the re;ult 
of the working of the amendment to 
that Act? Without looking into the 
security and other aspects of invest-
ment, the Industrial Finance Corpora-
tion, we find, had given certain loans 
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and aid to certain hotels which to our 
mind were not necessary at all 
because, as at present constituted, that 
·ndustry does not at all require any 
aid from the State Government. U it 
is a hotel of the Centrally sponsored 
nature, like, the Ashoka Hotel, we do 
not mind if some aid is given, but 
when it is a caSe of a private concern 
we do not know how the hotel is run, 
for what purpose it is run, for which 
section of the public it is catering, 
whether foreign or Indian. We do not 
know all those details. Why, at this 
juncture of the hour when money is so 
tight and every pie of investment must 
go to the medium and small-scale 
industries, these big hotels are 10 be 
aided by the Government is not known 
to us. Practically tnat is unnecc'Ssary. 
The very same thing is sought to be 
amended here also. In 1961, when the 
parent Act was introduced in thi] 
House, We found that the main object 
was to encourage medium and small-
scale industries in the States, especial-
ly States which were very backward 
as far as industrialisation wa] concern-
ed. That object has not yet been 
gained. From the report available 
about the working of the several State 
Financial Corporations and the review 
made by the Central Government, we 
find that that object is not gained. In 
the last review, we found it was only 
800 and odd industries that were 
financed or aided by these corpora-
tions. Now, the Minister was pleased 
to say that it comes to about 1004 or 
something like that. 

8hri B. R. Bhagat: Number of 
industries-l076. 

8hri Warior: That is all that has 
:>een gained. All the Corporations of 
all the fourteen States together have 
contributed to aid 1076 small-scale and 
medium industries alone. Look at the 
expanse of the country. The real 
situation a] far as the medium and 
small-scale industries are concerned, 
and the demands of the small indus-
trialists who are engaged in the small-
scale industries are concerned, is, the 

tions (Amendment) 
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applications are so many. After getting 
ail the applications, we will find that 
only a very meagre percentage of the 
applications received by the State 
Finance Corporations are sanctioned 
and by the time, the sanction is com;ng 
up, many of the applications will be 
withdrawn. I have looked into the 
annual reports of many of the State 
Finance Corporations and I have found 
that by the time money is available to 
the small industrialists, the very object 
for whic'l:" the loan or aid is sought has 
lapsed and the money will not be use-
ful for that purpeSe and they withdraw 
the applications themselves. That is 
the practice u:ually. There are many 
industrialists who wait for a long time 
to get the loan. But, actually, it will 
not come in proper time. U aid is not 
giVen in the proper time, it is not 
sought afterwards. The aid does not 
give any benefit to the industry. 

That being the situation, now, this 
amendment seeks to extend it to the 
transport industry. I do not know 
about the road transport industry in 
other States. As far as the ..,outh is 
concerned, the entire road transport 
industry is almost a monopoly now. 
Wherever you go in Tamil Nad or 
Kerala Or Mysore, you will see the 
'-ame sign-boartd on the buses: T.V.S. 
or Narayanan or this and that. A few 
monopOlists are monopolising the 
entire road transport. You will also 
remember, Railway Ministers had been 
crying hoarse that the cream of this 
traffic had been monopolised by road 
transport at the expense of Railways. 
The railway] do not get this traffic, 
but the road transport is taking it, thus 
starving the railways. Here, now. 
another branch of the Government 
comes to this House and asks !Or 

extending it to road transport. Which 
road transport industry is suffering 
now for want of aid, we do not know. 
Because, in road transport, huge profits 
are accumulated by the monopoirst 
companies. As far as the south is 
concerned, I am quite certain that most 
of them are private concerns: not 
public concerns, not even public limlt-
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ed companies-private proprietorships 
or partnerships. Why should the State 
Financial Corporations with meagre 
resources, with a paid-up capital of 
Rs. I crore, extend aid to these mono-
polistic concerns, to increase or extend 
their business in this industry? So 
also in the hotel industry. I have very 
serious objection to extending this 
facility which ought to be somewhere 
else to those who do not deserve at all 
this sort of aid from the .Financial 
corporations. That is the main objec-
tion. That is why I want to limit it 
to the newly comil1g up industrial 
estates. 

As far as the industrial estates are 
concerned, except very few like that 
in Guindy or in some other places in 
the north, all the industrial estates 
are m05tly deserted places so to say. 
No industrialist will go to an industrial 
estate unless he is cock-sure that he 
will get some aid from the Govern-
ment in the form of either capital or 
raw material. If one is sure of getting 
aid, he will go to the industrial estate. 
Otherwise, why should he go there? 
If an industry is located in an urban 
area, there are so many convenien~es 
like conveyance, supply of electriCIty, 
water and all these things. Naturally, 
industrial estates are located in some 
spacious place outside villages. They 
have to sacrifice all these conveniences. 
Why should they go to an industrial 
estate? Mainly for the purpose of 
getting some aid from the Government 
in the form of either finance or in the 
form of raw materials and supplies 
and facilities for the -upply of the 
produced articles to the Government. 
Looking into the working of industrial 
estates, you will find that most of 
them are not patronised by small-scale 
industrialists. Because there is ~iffi
culty of getting financi~l help or other 
help which they require. Thi< amend-
ment now extending the facility to 
industrial estates is welcome and 1 
think that that must be accepted. 

Coming to the working of the State 
Financial Corporat"ons. this is more cir 
less an appendage of the Indust.r..al 

(Amendment) Bill 

Finance Corporation.. The Industrial 
Finance Corporation is aiding or giving 
bi'g loans to monopofutic concerns in 
big business. A reading of the whole 
list of the investments which thl: 
Industrial Finance Corporation has 
made in big business will be astollnd-
ing. I have a smail brochure giving 
the experienCe gained by the3e inve5t-
ments. Many of these loans are being 
given irrespectiVe of either priorities 
from the point of view of indu3trial 
development or of the internal 
resources of the borrowers. The Third 
annual report the working <md 
Administration of the Companies Act, 
1960, has to inform us on this mbject-
it is a very pertinent and relevant 
portion which I will read her&-

"Cases have come to notice where 
compaJnies with large reserves 
have invested heavy amounts in 
shares of other companies in the 
same group while borrowing hea-
vily from Government and quasi-
Government Institutions like the 
Industrial Finance Corporation, State 
Bank of India, National Industrial 
Development Corporation, etc. While 
these companies appeared to be 
financially sound and could have 
apparently met their needs for ex-
pansion or modernisation of their 
plant and machinery by converting 
their investments into cash, they 
have preferred to borrow from out-
side ·bodies." 

The reserves of these big companies 
are sufficient for modernisation or 
expansion ctf the existing units of their 
industry. Still, what do they do? The 
surplus cash available or surplus re-
serves available are invested in some 
other companies SO that they will have 
a chain control of the whole industry 
or allied industries or accessory indus-
tries. For their own needs of cash for 
the existing unit of the industry, they 
borrow from the Financial Corpora-
tions or Financial institutions of the 
Government. It is not that their partI-
cular industry is suffering for want of 
cash or capital. They have sufficient 
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liquid capital. That liquid capital is 
invested somewhere else because that 
may fetch more industrial power in 
their hands or more profit in their 
hands. They seek to reimburse that 
amount which they are investing like 
that from government institutions 
which are there to aid industrial ex-
pansion. 

This would not aid industrial expan-
sion at all. 

13 hrs. 

Last time, we had occasion to speak 
here about the working of the Indus-
trial Finance Corporation. It was 
pointed out at that time that the 
major part of the 'funds of the Indus-
trial FinanCe Corporation were in-
vested in the textile and sugar indus-
tries. Are those the industries which 
we want to expand in this country. 
On the one hand, we are crying that 
the industrial production of the sugar 
and textile industries reached satura-
tion point, and unless and until we 
can export huge quantities, we cannot 
sustain those industries. On the other 
hand, we find that these financial cor-
porations are investing more money 
in those industries only, whereas other 
industries which are vital to the coun-
try, and which are basic industries, 

and which are the need of the hour, 
and which are a prime factor in indus_ 
trialisation of any country are starv-
ing. 

Take, for instance, the chemical in-
iustry. If you look at the picture of 
:he chemical industry in India, you 
.vill find that especially in the south, 
from which I come, there is so much 
scope. There is scope for expanding 
the titanium dioxide industry in Ke-
rala, or the ilmenite industry or the 
rare earths factory at Alwaye and so 
on. But we find that all these indus-
tries do not expand at all. Then, the 
carbon-dioxide ·industry is also star-
ving for want at capital. Not only were 
the State Government not allowed to 
give any amount to aid that industry, 
but fram the Central resources 
also, that industry did not get 

tions (Amendment) 
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any aid. Hence, my plea with 
the Government and with the 
Ministry is that more funds must 'be 
diverted from the Industrial Finance 
Corporation at the Centre and the 
State Financial Corporations to these 
industries, and aid must be restricted 
only to those industrial concerns 
which have a fixed capital. 
of Rs. 10 lakhs or less only. No 
industry with a fixed capital of over 
and above Rs. 10 lakhs should be 
given any aid at least for the pre-
sent. Aftlr having worked it on these 
lines, if We find that a number of 
small-scale and ~edium-scale indus-
tries have come up, then we can re-
consider this matter and see if we can 
lift this ban in order to aid the large-
scale industries. 

In 1951, when the debate took place 
in this House on the parent Bill, 
it was pointed out by the speakers 
at that time, and it was more or less 
accepted also by the then Finance 
Minister, Mr. C. D. Deshmukh, that 
this corporation was intended more 
for the small-scale and medium-scale 
industries, especially in the rural 
parts. Unles and until the rural 
parts have a crop of medium and 
small-scale industries there is no 
hope of bridging the gulf between 
the countryside and the urban areas, 
which is a very wide one today. 
Unless and until this is done, im-
provement of roads will not take 
place in the rural areas; nO con-
veyances will go there, and the rural 
parts will remain totally neglected. 
It is for that purpose that the State 
Finance Corporations were set up, 
and they were given a directive that 
their funds should not be directed 
for any other purpose except to pro-
mote the growth of small-scale and 
medium-scale industries. That object 
has not been gained as yet. It is true 
that something may have been done, 
but that something is very meagre 
and most unsatisfactory in the pre-
sent conditions. Hence, I would 
plead with the Government, before 
they take up a new line of industries 
such as the hotel industry, the 
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transport industry, the water indus-
try and so on, to check up the entire 
picture and find out what new 
industries are necessary, and where 
and how the money should be invest-
ed. 

find also that there is a danger-
ous departure which is sought to be 
made. Now, we are going to guaran-
tee the loans from the scheduled 
banks. At present, the financial 
trend in the country is st1ch that, as 
far as I can gauge, no banks are 
cOming forward 'to guarantee the 
operations of the small industries, 
with the result that many of the 
small industries which are starting 
go down after some time. Infantile 
mortality in the small industries is 
probably much more than what it is 
among human beings, because no 
proper aid is given to these small 
industries at the proper time. Raw 
material is a difficult proposition for 
them. Again, supplies are a diffi-
cult proposition. Coal is also an-
other difficult problem. After all 
these difficulties are overcome, when 
the production goes to the market, 
there is no proper market at all 
f~r it. Then, there is the ques-
tion of standards also. In view 
of all these difficulties, it is 
quite easy to understand why the 
banks are not guaranteeing the loans 
or the production of these small-
scale industries. 

The Reserve Bank itself has issued 
a directive, as far as I know, to 
restrict these advances, because there 
is no guarantee that they will come 
up or that their securities will be 
enough, after a certain period. Now, 
loans are advanced on mortgages of 
their assets, both movable and im-
movable. After a time, how do we 
know that these mortgages will cover 
at least 50 per cent? 

As far as bank loans are concern-
ed, I am very doubtful as to why 
they should be guaranteed by Gov-
ernment. I hope the Ministry will 
be very careful while giving this 

guarantee. Of course, I know they 
are very careful about it; I do not 
doubt it. But supposing it is a bank 
like the Palai Bank, then what will 
be the effect? If a guarantee is 
forthcoming from Government, then 
any petty bank will readily give 
money to any petty fellow, without 
even looking into the securities. Who 
is there to vet the securities? What 
is the machinery with Government 
to vet these securities furnished ,by 
the small-scale and medium-scale 
industries? As one who knows some-
thing about the working of these 
State finance corporations, and as 
one who is coming from the practical 
field, I would say this . . . 

Shri B. R. Bhagat: On a point of 
clarification. Does the hon. Member 
object to the guaranteeing of loans 
advanced by the scheduled banks to 
the small-scale industries? 

Shri Warior: Yes. 

Mr. Speaker: If the loans are 
guaranteed, who is there to check 
whether the guarantee has been cor-
rectly given or not? So, what the 
hon. Member wants to say is that 
we should ensure that money is not 
thrown away. 

Shri B. R. Bhagat: I shall explain 
that in the course of my reply. 

Shri Barish Chandra 
(Pali): We had approved 
guarantee scheme here. 

Mathur 
of the 

Mr. Speaker: The hon. Member 
will have his turn to speak later. 

Shri Warior: If the securities are 
to cover properly all the loans 
advanced by the banks, the banks 
will be in a much better position to 
scrutinise and to probe and go into 
the details of the assets and see 
whether they will cover the entire 
loan. Why should Government give 
that guarantee? Once Government 
give the guarantee, I would warn the 
Ministry that any petty bank will 
be willing to give money to any 
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petty fellow without even looking 
into the securities, because the 
guarantee is there. Since the Gov-
ernment will pay, why should the 
banker worrv about it? The banker 
will not worry at all about it, because 
that is the meaning of guarantee it-
self. Suppose there is a fellow who 
is not able to provide proper securi-
ties, and who is taking loans, then, 
another fellow who is completely 
solvent and who has greater finan-
cial standing stands as surety for 
him, and no bank will worry about 
the first person or the applicant, 
because the surety is there to fur-
nish the amount if the first person 
defaults. 

From this point of view, I feel that 
in a changing economy, in an eco-
nomy which is always oscillating 
this side and that side, it is very 
dangerous for Government to under-
take to guarantee the loans advanc-
ed by scheduled banks to the indus-
tries. Why should not Government 
directly give loans to the industries? 
Why should the medium of the banks 
be sought for this purpose? In this 
connection, I might point out that 
when the parent Bill was considered 
here, it was mentioned that the indus-
trialists, especially the new industria-
lists who were coming up, should not 
be at the mercy of the banks because 
they did not charge a reasona.ble 
rate of interest, and moreover other 
persons will then be able to utilise 
these banks to squeeze the small 
industries of all that they have 
gained, and thus, the small industries 
will be left without any protection. 
So, it was to avoid the interference 
of banks too much in the industria-
lisation of the country that the res-
ponsibility was taken over by Gov-
ernment, and the parent Bill was 
introduced. 

13'.09 brs. 

[MR. SEAKER in the Chair] 

That Bill was introduced in order 
to save people from the clutches of 
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the banks. But we find that Govern-
ment are now again guaranteeing 
the bank loans, thereby giving the 
banks once again a prominent place 
in the nature of things. That is 
objectionable, and I think that Gov-
ernment must probe into this matter 
more carefully. Otherwise, there is 
the big danger of finances being 
invested by .banks in unscrupulous 
hands without proper securities, and 
Gove~ent will be obliged to pay 
back the amounts, if they guarantee. 

I would also like to point out that 
all the State Finance Corporations 
are not of the same kind. From the 
operations of these financial corpo-
rations we find that most of the 
credit will go to certain areas only 
which are already industrially far 
advanced, such .as Bombay Calcutta 
Kanpur and Madras. Anaiysing th~ 
figures, we will find that most of 
the huge investments were made by 
the Industrial Finance Corporation 
in these areas, and those areas which 
have not got such huge industrial 
development do not get their share. 
But the State Financial Corporations 
are primarily intended to meet the 
demand for this investment in these 
backward areas. This must be 
attended to. The Industrial Finance 
Corpora tion itself must have it view 
of the whole picture. It must invest 
not only in certain big industries, 
but its resources must also ·be divert-
ed to the backward areas through 
the medium of the State Financial 
Corporations. Thus the neglected 
areas of the country must be given 
some help to establish and promote 
small and medium industries. This 
could be done, but this aspect is now 
neglected. Instead, all the invest-
ment is flowing in the same channel 
in the same direction of certain big 
industries in some areas. It will 
loom large as States like Maha-
rashtra or West Bengal being helped. 
I do not say that the thing is going 
to the entire West Bengal or entire 
Maharashtra. It is going only to 
cities like Bombay and Calcutta 
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where industries have grown; most 
of the resources are diverted to these 
places. I suggest that a portion of 
the amount available with the IFC 
must be channelised into the back-
ward areas so that small-scale and 
medium industries may grow up in 
those areas and the leg between one 
place and another and one region 
and another will be removed and 
disparity also eliminated, thus ensur-
ing that some sort of uniformity of 
growth in the whole country is 
attained. 

With these observations, I support 
the Bill. 

8mi Harish Chandra Mathur: Mr. 
Deputy-Speaker, Sir, there have been 
many occasions when we have dif-
fered from our friends sitting oppo-
site, but I was really amazed today 
when my hon. friend who preceded 
me voiced certain feelings and made 
out arguments which went so much 
against the small-scale industrialist. 
I am afraid most of his criticism 
arose out of ignorance, possibly 
because he was not informed, and 
he did not know what the guarantee 
scheme was. 

The guarantee scheme which, as 
a matter of fact, stands approved by 
this House, which had been men-
tioned by the hon. Finance Minister 
on earlier occasions and regarding 
which we have always asked certain 
anxious questions, is one of the most 
important schemes which have 
been devised by the Finance Minis-
try to help the small-scale industria-
list, so that loans which would other-
wise be not available to him might 
made available to him through the 
State Bank and the scheduled banks, 
as the Reserve Bank, acting as agent 
of the Government of India; func-
tions there to encourage scheduled 
banks as well as the State Bank to 
advance loans to such units which 
would otherwise not be considered by 
these balnks. The idea is that com-
paratively weaker units may get 
financial sustenance and come up. This 

is a scheme which almost stands 
approved by this House. All the deli-
berations which have taken place on 
this subject have all the time been 
Urging on Government the need for 
expansion and extension of this 
scheme to wider areas and wider 
fields. This scheme is intended pri-
marily for the small-scale industrialist 
so that he may be assisted. This is 
with reference to one of the points 
raised by my hon. friend. 

When I rose to speak on this 
amending Bill, I had many many 
more things in mind. I am afraid 
that we have not done any justice 
to our ten years experience of the 
working of the State Fnancial Cor-
porations. It is quite a number of 
years since we passed this legisla-
tion, and in many States the State 
Financial Corporations have been in 
operation and are doing their job 
in a particular manner. What is our 
experience of the working of these 
corporations? It is possibly as a 
result of the working of these cor-
porations in various States that now 
the hon. Minister has brought for-
ward this amending Bill, with a 
view to strengthen these corpora-
tions, by giving them certain borrow-
ing powers and by permitting them 
to have deposits. Possibly he further 
wants--rather it is clear-to enlarge 
the orbit of their operations to bring 
under their cover certain industries 
which had otherwise been excluded. 
But I would like to pose a question 
to my hon. friend, whether it is for 
lack of resources that the small-
scale industrialist has not been serv-
ed by these corporations satisfactori-
ly. I do not know. AI! the financial 
corporations put together have sanc-
tioned loans to the tune of about 
Rs. 29 crores, out of which loans 
granted are about Rs. 19 crores, out 
of which, again, what falls to the 
share of the small-scale industries-
these are figures which my hon. 
friend gave and I believe 1 remem-
ber them correctly-is no more than 
Rs. 8 croretl. 
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Now, we have been trying to do 
everything possible to - encourage 
the growth and development of 
small-scale industry during these two 
Plans, and we had laid a particular 
emphasis in the Second Plan on the 
growth and development of small-
scale industry. The State Financial 
Corporations are the only instrument 
for advancing loans to them and 
giving them a little fillip. But what 
is the assistance which has been 
given during all these years by all 
the State Financial Corporations put 
together? A most insignificant figure 
of about Rs. 8 crores! Can we look 
at the performance of these corpora-
tions with any amount of satisfaction? 
What is the total quantum that would 
be required? I was just looking up 
the Third Five Year Plan. As a mem-
ber of the Working Group on small-
scale industries I know that we had 
worked out that possibly during the 
Third Plan, small-scale industries 
would require an investment of 
Rs. 300-400 crores. In the Second 
Plan, they must have require about 
Rs. 300 crores. Out of the Rs. 300 
crores, the accommodation given by 
the Government through all the Fin-
ancial Corporations--the main instru-
ment for financing and assisting 
!IIllall-scale industries--is about Rs. 8 
crores. Could we not call this a com-
pletely and thoroughly woeful and 
disgraceful state of affairs? Was it 
for lack of resources that this hap-
pened? 

Now that we want to augment the 
resources, the first question I pose is: 
was it for lack of resources that we 
put up this performanee? If vou look 
at the resources position, vou will 
find that even at present there is an 
amount of about Rs. 7t crores lying 
unutilised with these corporations. If 
such an amount remains unused, we 
have got to look at the deeper rea-
sons, not only to give a camouflage 
and coverage by saying that we are 
including this industry and that in-
dustry which can readily take loans 
and that we are strengthening the 
corporations by giving them further 

powers 01 borrowing .md tieposits. We 
have not been able to utilise even the 
amount which has already been made 
available to these corporations, and 
the small industries, as everyone 
knows, are in a starving conditions. So 
there is something very fundamental-
ly wrong with the working of these 
corporations and we must understand 
this fact. 

Therefore, the main thing is to 
examine"and look into the working of 
these corporations and to remove the 
bottlenecks and. difficulties which 
stand in the way of these small-scale 
industries. 

My hon. friend said that the small-
industrialist had to wait for a long 
time and therefore he got disgusted 
and frustrated. I say he does not 
go to these finance corpo!"8tions at 
all; he hates going to them because 
they have not proved them"selevs to 
be a fit instrument for the finaneing 
of the small-scale industry. There-
fore, I wish to submit that the first 
reqttirement is not only widening the 
range and enlarging the coverage, not 
only strengthening the resources of 
these corporations, but ,naking them 
a fit instrument for the small-scale in-
dustrialist. 

My hon. friend was objecting-I do 
not know why, it was really surpri-
sing-to the seerity clause and to the 
guarantee scheme. It is exactly here 
that the bottleneck lics. All the 
chairmen of the finance corporations 
who have discussed it from year to 
year and even the Governor of the 
Reserve Bank-I am afraid we have 
not been listening been to him-has 
said that we must hrlng about a fun-
damental change in the policy and 
the procedures of working of these 
corporations. What are those funda-
mental changes in the policy and 
the working of these corporations 
about which everybody "in this 
House has been arguing, about 
which the Finance Minister himself 
when he spoke the other day to the 
schedule banks, had argued, about 
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which the Governor of the Reserve 
Bank has been arguing? The Finance 
Minister, I understand, only a few 
months ago, while addressing the re-
presentatives of the variouJ scheduled 
banks of the country here, was plead-
ing with them to change their mental 
outlook and attitude. He requested 
them to ask for securities, aot to be 
very rigid about it. He wanted them 
to see whether there was a productive 
programme before them, whelher th" 
small-scale industrialist who came be-
fore them had a gocj scheme whe-
ther he was creditworthy in hls own 
person. In our country a brilliant and 
promising engineer with a good pro-
ductive programme cannot borrow 
Rs. 5,0000 or even Rs. 300 from any 
bank. Therefore, he was all the time 
pleading with them, he wanted to 
encourage them to heLp the smalI-
scale indutrialist by changing their 
attitude ani approach. But I ask the 
Finance Minister whether he himself 
has changed his attitude when it 
comes to his own job, when he is 
going to amend this Bill. Has he 
adopted that attitude, has he re-
moved that rigidity and restric-
tion which section 25 of this Act 
enforces, that every loan which 
is advanced by the finance corpora-
tions must be adequately secured by 
this. that and the othp.r? It is hemmed 
in by all sorts of things. Whatever 
you do, the benefit will be taken only 
by the moneyed people, who will 
definitely get richer. It is n"t the 
brilliant, promising engineer, the smal! 
entrepreneur who w'ill benefit from 
these financial corporations. We in 
Parliament have been talking here in 
this strain. the Finance Mmister and 
the Governor of the Reserve Bank 
have been talking in this strain, but 
nothing happens, and we go in thoe 
same old-fashioned manner, with that 
rigid attitude, only helping the 
moneyed people and not at all being 
development-minded. We are asking 
even the scheduled banks to ref)rien-
tate themselves. So, these rlnance 
corporations, which were devised in 
addition to the scheduled banks sO 
that they might help the growth and 

development of the small-scale in-
dustry, should develop an entirely 
different attitude. How are the poor 
people who are running these cor-
porations going to help the small-scale 
industry if their powers arc curtailed, 
if they are bound hand and foot by 
these provisions? You want the 
scheduled banks to change while 
the,e special institutions which were 
established for this particular purpose 
are functioning in this manner. There-
fore, I wish my hon. friend tells us 
first whether these finance corpora-
tions have any developmental outlook, 
whether they have any promotional 
responsibilities. If they have n deve-
lopmental outlook and promotional 
responsibilities, and if they are not to 
be only security-minded, how are they 
going to function when section 25 
continues to rem3.in as it is on the 
statute-book? 

Secondly, do they realise that these 
corporations have absolutely no agen-
des for working? They are situated 
in the cities which are the capitals of 
the various states. They have no 
branches anywhere, and they have no 
field agency. We expect them to go 
to the entrepreneur's door, even the 
Governor of the Reserve Bank 
suggested it, but nothing doing. 
Have they done anything in this 
direction? Do we want to pro-
ceed in that direction? It may give 
some self-satisfaction to my hon. 
friend the Finance Minister bringing 
forward this Bill to think that he is 
doing SO much for the small-scale in-
dustry, but I have very grave appre-
hensions that, by enlarging the scope 
01 the Act to cover the hotel industry 
- I am not against covering the hotel 
industry-and the transport industry, 
the small-scale industry which is very 
difficult to approach will be starved 
and completely neglected. That will 
automatically happen because where 
are the hotels going to be built-in 
the capital cities where the tourist 
goes. where the corporation is situat-
ed. They will certainly take advantage 
of this, but have we devised these cor-
porations for that purpose? That was 
not the purpo'e for whiCh we devised 
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them. We devised them, as my hon. 
friend very correctly pointed out, so 
that they might be special instruments 
of financing, so that industry could 
go to the backward areas. Is there 
any amendment in the proposed Bill 
w hieh will go even a little distance 
in that direction? I do not see that 
direction at all in the Bill before us. 

Then, what is the management of 
these corporations like? Without 
meaning any disrespect to any per-
mn, I may say we have got here half 
a dozen institutions, big institutions to 
accommodate, to give as,istance to 
the large-scale industry. Large-scale 
industry has been crying hoarse in 
this country against the public sector, 
but I venture to submit that nobody 
has benefited more during the last ten 
yean than the private sector or large-
scale industry in this country. And 
we have purposely promoted it, be-
cause we want development and in-
dustrialisation to go ahead. We do 
not bother about the hoarse cry of the 
private sector, we are not against it; 
rather, we would do anyth'ng for the 
developmellt of large-s:ale industry. 
But this is the only institution which 
is there for the medium and small-
scale industry, and even this is "Offi-
pletely dominated everywhere by 
large-scale industry. Look at the 
personnel, the chairmen. Who are 
the chairmen of these corporations, 
what is their sympathy for the smal1-
scale industry? There are big men, a 
Poddar, a Birla or somebody else, who 
are the chairmen of these corpora-
tions. Is this the way you want to 
bring about socialism, you want small-
scale industry to grow? I lodge my 
strong resentment against the compo-
sition of these corporations. The 
small-scale industrialist must be 
heavily represented on all these cor-
porations, these financial instruments 
whh'h are me'int more for the deve-
lopment of the small-scale industry in 
all the various sectors and in the 
backward areas. 

Therefore, I would strongly appeal 
to my hon. friend to look to these 
great bottlenecks which are there. I 
do not object, as I submitted, to the 
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hotel industry or even to the trans-
port industry being included. My 
friend may have in view a few big 
firms which are dominating or mono-
polising the transport industry, but 
there are thousands and thousands of 
small transport runners, and we in 
the Transport Reorganisation Com-
mittee had recommended that we 
must gIve them special assistance. 
We know that they have got to take 
loans at rates which run from 12 to 
36 per cen:. As my friend may know, 
even in Delhi, so many house3 have 
come up just to fleece the small trans-
port man, and in fum he fleeces the 
pUblic. It would only be proper that 
we extended this to cover the trans-
port industry. 

I would also not object to covering 
the hotel industry. Hotel industry, in 
this country, has lagged woefully be-
hind. If our friends were to collect 
figures, they will find that there is too 
much of tourist traffic. that it has 
doubled and trebled while hotel ac-
commodation has not gone up by even 
25 to 40 per cent. So, this industry 
has got to keep pace with tourism in 
the country. Thousands of people 
coming out from foreign countries and 
rn illions of people travelling from 
rlace to place in this counlrv itself 
Tn,! find some accommodation. 

I do not know what type of hotels 
are envisaged. But, certainly, this in-
dustry will have to grow with the mo-
bility whieh is gaining ground every 
day. I do no object to this; but I 
do definitely warn the Government that 
this should not in any way unbalance 
the assistance whieh is the legitimate 
right of the sman entrepreneurs and 
the small-scale industrialists. 

If you just go through the figures 
you will find that the loans sanctioned 
amount to Rs. 29 crores and the 
amount availed of is Rs 19 crores. 
What is the matter? There is some-
thing fundamentally wrong. What is 
the time lag between the loans sanc-
tioned and the loans availed of? 
There are procedural rigidities which 
·are mostly due to inefficient 
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functioning of these corporations. It 
is not my allegation only that these 
corporations have given a poor per-
formance, that they have not come up 
to our expectations. This is admitted 
by the corporations themselves; anC1 
this is the verdict of the Governor of 
the Reserve Bank. The fact, and 
figures which I have quoted eloquent-
ly bear out these unfortunate alle-
gations against the working of these 
corporations. 

Shri Somani (Dausa): Mr. Deputy-
Speaker, Sir, I wooleheartedly wel-
come this amending Bill which i& pri-
marily meant to diversify and enlarge 
the scope of activitie, of the State 
Financlal Corporations. At a time 
when the tempo of our industrialisa-
tion is gaining momentum steadily, it 
is very appropriate that Government 
should have brought forward this Bill 
to liberalise and modify certain pro-
visions of the present Act so that 
these corporations may play a m(;re 
effective and dynamic role in stiniu-
lating the growth and development of 
small-scale and medium scale indus-
tries. 

At the outset I would like to join 
issue with my hon. friend, Shr; 
Mathur, Who just preceded me, in re-
gard to the rather unfounded alle-
gations he made about the role of big 
businessmen in the running of these 
State Financial Corporations. I can 
understand somebody suspecting 
something about the position of these 
big businessmen in the functioning of 
the big corporations like the Indus-
trial Finance Corporation or the In-
dustrial Credit and Investment Corpo-
ration where the applications of big 
business houses are processed lind 
sanctioned. But, so far as the State 
Financial Corporations are concerned, 
I would like to assure my hon. friend 
that nobody would be happier than 
these so-called big businessmen if (ioey 
are allowed to get themselves relieved 
from their responsibilities in these 
corporations. 

I am myself associated with the 
working of the Rajasthan State Fin-

anew Corporation. Two other big 
businessmen are also associated with 
it, one as Chairman and the other as 
a director. In its working during 
the last few years, I have found, from 
time to time, that some of us have 
asked the State Government to re-
lieve us of our responsibilities. If, 
indeed, some of us have continued to 
be on the board-at least I know that 
in the case of Shri I. N. Birla who 
is in the Rajasthan Financial Cor-
poration, he has expressed more than 
once his desire to relinquish his 
ctirectorship-it is because we have 
been persuaded to remain there. I 
am only clarifying this aspect that 
these big businessmen have nothing 
to benefit from these corporations 
and that they have no industrial pro-
ject Or other things for which ...• 

Shri Barish Chandra Mathur: The 
hon. Member is just giving an answer 
to what I said. I just want to know 

• whether he agrees that the porfor-
mance of these corporations all over 
the country has been extremely poor 
and woeful and whether the manage-
ments shared any responsibility for 
that or not. I cannot compliment 
the Rajasthan Government if they 
cannot spaTe big businessmen. 

Sbri Somani: So far as the func-
tioning of these corporations is con-
cerned, I was myself corning to the 
point that I fully share the pessimis-
tic views expressed by my hon. 
friend and I generally strongly en-
dorse his sentiments about the very 
poor performance of the corporations 
in general. As a matter of fact, al-
most all the State Financial Corpo-
rations have been carrying on with 
subventions from the Sta.te Govern-
ments except, perhaps, the Maha-
rashtra State Financial Corporation 
and it is shown by the nature of 
their activities. 

But, in this connection, I would 
like to submit that if their perfor-
mance has not been better and if 
they have not been able to render 
the service which is expected of them 
for the development of small-scale 
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and medium scale industries, the 
blame lies elsewhere. The working 
of these corpora tiOIIS is governed, 
generally, by the policies that are 
laid down by Government under the 
Act and also by certain rules and 
regulations. As the hon. Minister 
himself has pointed out, the working 
of these corporations is reviewed 
every year at a conference of the 
Chairman of the various State Fin-
ancial Corporations which is called 
by the Governor of the Reserve 
Bank. 

An Hon. Member: And yet nothing 
happens. 

Sbri Somani: It is that policy 
which comes in the way of broaden-
ing Or liberalising the scope of ser-
vice of these corporations that we 
have to seek to modify. 1, therefore, 
wholeheartedly endorse the feelings 
of my friend, Shri Mathur, that Gov-
ernment should apply its mind to 
ensure that these corporations really 
function more effectively and more 
usefully for the purpose for which 
they have been set up. 

Here I may also make a passing 
reference to our friend from the op-
poSition. 1 am really surprised-as 
my friend Shri Mathur was-at his 
raising obection to the guarantee 
scheme. He referred-and I also 
refer-to the observations of the hon. 
Finance Minister the other day re-
garding the encouragement which 
the scheduled banks should give in 
affording loan facilLties to persons 
without security. 

There is a practice in the United 
States of America where commercial 
banks give loans to persons of known 
integrity and reputation, good ex-
perience and technical knowledge, 
without any consideration of security. 
If our objective of broad-basing and 
diffusing the industry on the desired 
lines is to be achieved, then, not 
onlv this scheme of guarantee but 
something else has to be done to 
enable the banks and the State Gov-
1825 (Ai) LSD-4. 

ernment machinery to encourage the 
grant of such loans, without conside-
ration of adequate security. 

He're again I endorse the view of 
my hon. friend, Shri Mathur that it 
is this rigid question of' security 
which has come in the way of giving 
loans. In the case of Rajasthan, the 
State Financial Corporation has re-
ceived a number of applications. 
When these applications have been 
processed. according to the rules and 
regulation>, it has been found that 
quite a number of them have had to 
be rejected merety because they do 
not conform to the rules and regula-
tlOllS which the corporation is ex-
pected to observe in processing and 
sanctioning these applications. There-
fore, at a time when we have a 
dynamic programme of industrialisa-
tion, we generally welcome this 
broad-basing of ,the industrial struc-
ture. For this it is desirable that 
Government should deliberately and 
positively encourage the taking of 
risks by these corporations and banks 
by not insisting rigidly on forms and 
security. This is coming mostly in 
the way of these s~ate financial cor-
porations going ahead giving that 
help which alone can really give a 
dynamic growth to the aim of indus-
trialising the small-scale and medium-
scale sector. The question of 
giving loans for working capital 
was raised at a series of con-
ference3 which the state financial 
corporation chairmen had with the 
Reserve Bank so that these corpora-
tions could be given the discretion 
to give loans even for working capital 
to the small and medium scale en-
trepreneurs. There are certain res-
trictions which prevent them going 
ahead as they would ,like ,to do. 
welcome the liberalisation of the loan 
limit from Rs. 10 lakhs to Rs. 20 
lakhs; at a time when the entire 
concept of economic size of an in-
dustrial unit is undergoing a rapid 
change, it was very necessary that 
this restriction of Rs. 10 lakhs should 
have been liberalised and I feel that 
it should have gone a little further, 
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uy to &S. 2.5 lakhs or even Rs. 30 
lakhs. But L w..tcom" It so far as It 
goes. 

I would like to draw the atten-
tion of the hon. Minister to one enabl-
ing clause which means that the 
state corporations could convert 
their loans into equity. This is a 
controversial point. Even at the 
time when .the IFC was given this 
enabling power I had criticised it. 
The hon. Minister would admit that 
the experience of the International 
Finance Corporation in Washington 
whose mode of working generally is 
to give loans on convertible basis 
has come in the way of this country 
utilising the facilities available" from 
that Corporation. Our Finance Min-
istry and various other business 
houses in this country as well as in 
some other countries have 6everely 
criticised the functioning of .the In-
ternational Finance Corporation be-
cause of the stipulation that they 
have. They stipulate that the loans 
can later on be converted into equity 
capitaL That is to say, they link 
their loons to some clauses about the 
participation in future profits. The 
!Fe deals only with big industries. 
But if the state corporations ask the 
small and medium entrepreneurs, at 
the stage when the concern does well 
and flourishes, for participation in 
their profits, I do not think it will 
be fair. I think the profits could be 
much better utilised in expanding 
and developing the meagre resources 
by themselves, rather than by the 
state finance corporations being al-
lowed to participate in the flourish-
ing conrutions. So, it should be the 
pclicy of the Reserve Bank and the 
Central Government to discourage 
this option. These corporations 
should not be ent"(}uraged to call 
upon these small entrepreneurs to 
allow them to participate in their 
equity capital and to exercise their 
right of participation. I do not think 
this is a sound practice which will in 
any way promote· or encourage the 
availability of finances for this sec-
tor. So, even if this clause could not 

be dropped at this stage, it slwuld b& 
applied in a manner which will b& 
conducive to the j(rowth and deV1l-
lopment of these industries. 

My hon. friend Shri Mathur rp_ 
ferred to .the availability of techni-
cal and commercial services for these 
corporations. The big industries can 
look after themselves; they have eat 
their own organisation at their dis-
posal and they can formulate schemes 
and process them through variou£ 
stages. Bu.t it will be very appro-
priate if the Government of India 
and the Reserve Bank took certain 
positive steps to strengthen the tech-
nical and commercial sections of these 
corporations: so that they can render 
some positive service to the small 
and medium scalp entrepreneurs. 
They can not only receive the appli-
cations a:Jd process them but can go 
out of thp way to fonnulate 
schemes of potential industrial deve-
lopment in various areas nf their 
States and any suitable person who 
wants to establish some medium or 
small scale industry should be able 
to seek the assistance even at the 
very initial stages. It i. not enough 
that he makes up hIs mind and ~ub
mlts an application and then the 
state financial corporation comes into 
the picture. So, it i. desirable that 
the technical, administrative and 
commercial service. nr these corpo-
rations slwuld be substantially 
strengthened so that such enterprising 
persons can avail themselves of the 
available facilibes. They can find 
out suitable schemes from a number 
of schemes available in ,the office of 
the corporatIon and start them if 
there is potentiality for development 
in certain regions of the State. This 
is an imI>ortant aspect of a positive 
service which the state finance cor-
poratiorul could render. I do hope 
and trust that the Central Govern-
ment will make some arrangement 
by which the state fins·nce corpora-
tions will be able to strengthen their 
organisations to the extent where 
they can really be useful and active 
in the development of the industries. 
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Sbri B. R. Bhagat: Mr. Deputy-

Speaker, i am grateful to the hun. 
Members who participated in the 
debate for their very valuable com-
ments. To begin with I shall take 
up some of the points raised by the 
hon. Member who initiated the debate. 
He criticised the liberalised provision 
to include industries like the hotel 
industries and inland water and road 
transport industries but welcomed 
the inclusion of the industrial estates 
for financial heJp by the State finan-
cial corporations. I think the com-
ment is misconceived in respect of 
the first two industries, hotel and 
transport. His main objection wa! 
that this should not go to the private 
industries. If it is a hotel like the 
Asoka Hotel it is all right, he said 
but asked: why should it go to a big 
hotel or some other hotel run by the 
private industrialists? The misconcep-
tion is that both the industrial 
finance corporation and the various 
state finance corporations have been 
constituted by Acts of Parliament 
precisely to help the private industries. 
To say that they should not help the 
PTivate industries goes to challenge 
the very point that has been accepted 
by the House. This is the primary 
mis-eonception. But even on merits, 
as I said, there is no harm in develop-
ing hotel industry which goes so well 
to serve the tourist trade in the 
country. (Shri Warrior: Small-scale 
hotels). yes, small-scale hotels. 

There is another misc'onception 
when he mentioned that the Ashoka 
hotel Or any other big hotel is not 
covered by the State Financial 
Corporations. 

Shri Barish Chandra Mathur: Rs. 20 
lakhs would not be a small amount. 

Shri B. R. Bbagat: It is the maxi-
mum amount now. It is precisely in 
regard to the small hotels n'ot in big 
capitals, but even in other places of 
interest which may not be the capitals 
of the various States but are places of 
tourist traffic-even out of the way 
places-where, for want of resources 
hotels cannot be built, that this aspect 

is given consideration. Hotels will 
be 'built there, because the State 
Financial C'Orporations can only give 
assistance up to Rs. 20 lakhs now. 
So far, it could give only Rs. 10 
lakhs. So, it will be only to small or 
medium hotels or any such industria! 
concerns. It is an accepted thing 
that, to develop tourist traffic and earn 
foreign exchange, apart from the 'un-
in ternational' understanding in the 
present~day world, it is necessary 
that there sh'ould be a greater and 
greater rnflow of tourists, and that 
cannot be developed sufficiently-this 
is the consideredo view-unless there 
is adequate provision of hotels in the 
country. That is why, earlier, the 
House accepted an amendment to 
include the hotel industry in the work 
of Industrial Finance Corporations. 
Similarly, a similar provision is being 
introduced bv an amendment in the 
State Financial Corporations Act. 

Similarly, the hon. Member 
brought in the question of conflict 
between the road and rail transport 
and argued how the road transport is 
impinging upon rail traffic, and 
referred to other issues which are not 
material to the discussi'on, But the 
point is that the industrial and eco-
nomic momentum of the country is 
growing, both rural and urban, and 
the communication systems-road, rail 
and inland water-have to be 
developed, and particularly in a State 
like Assam, they are naturally very 
keen to develop their internal water 
resources beca use of the special condi_ 
ti'ons that prevail there. Due to 
partition, the transport by road or rai! 
has been disrupted. Their entire 
transport and communication have 
been disputed, i'n spite of the fact that 
they are doing every thin ~ to built up 
their communication. But their 
economic life is being still very much 
handicapped. 'nieir promotional and 
developmental activities are very 
much handicapped. For reasons of 
speedy communication, they are very 
keen to develop their inland water 
transport and that is why this aspect 
should be included here. 
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Hon. Members should know-I have 

mentioned this while making the 
eaTlier speech-that the ReseTVe Bank 
in its conference with the State 
Corporations in 1958 or 1959 or 1960 
brought 'out these points. Various 
State Governments and the repre-
sentatives of the State Financial 
CorpOTations were there and they felt 
the necessity of broadening and 
diversifying the activities. That is why 
some of the items were added. I think 
that the objection to these two items 
is entirely misconceived. I am glad 
that the hon. Member has welcomed 
the inclusion of the industrial estates 
as 'one of the activities of the State 
Financial Corporations. 

Dr. M. S. Aney (Nagpur); What is 
the numbeT of hotels to whom loans 
have been advanced by the Financial 
Corporations to cope with the growing 
tourist traffic? 

Shri B. R. Bhagat: None. The State 
Financial Corporations cann'ot include 
hotels for giving loans; they can only 
do so after the amendment is accept-
ed by the House. So, at present there 
is none. But informally and otherwise 
we know that there would be quite a 
sizeable number of applications to be 
financed 'out of the resources of the 
State Financial Corporations in the 
various States. I cannot exactly SHY 

the number, but the numbeT would be 
quite sizeable. 

Then, I do not know why the hon. 
Member objected to the guaranteeing 
of loans by the scheduled banks. It 
is not as if the financial corporations 
are very keen to guarantee the l'oans 
by the banks, but in actual operation, 
-1 think this is a clear point-we 
come across ceTtain cases which are 
likely to happen where the corpOrH-
tions help an industrial unit by giving 
loans. The guarantee provision would 
be there if the unit happens to have 
the mortgage of assets and still needs 
funds, because the assets are in the 
fonn of plant and machinery, and 
they may rrot be easily divisible, if 

they got Rs. 10 lakhs as loan and 
their assets are Rs 25 lakhs; but 
because the could not be divided, the 
entire thing is mortgaged to the 
State Financial Corporation. But, if 
it needs a short tenn or a medium 
tenn money, it goes to the bank and 
the bank cannot give it, because the 
entiTe asset is mortgaged to the 
corporati'on. In such cases, the State 
Financial Corporations can, in order 
to help it, guarantee the loans given 
by the scheduled bank, and this would 
facilitate the development of such 
industries. Otherwise, such industries 
would come in for Tough weather and 
would suffer for want of resources 
which are badly needed. 

Shri Warior: Will that be covered 
by the security? 

Shri B. R. Bhagat: It does not 
matter, the guarantee is there. It 
would not be covered by the security 
because there is the first charge on 
the bank, and that security cannot be 
divided, and the entire asset is mort-
gaged. TheTefore, it cannot offer any 
further assets or security' to the bank. 
Therefore, this is a question of 
guarantee, and in most cases, it would 
help the industry. I think such an 
amendment would be very healthy and 
would provide encouragement to the 
companies, paTticularly the smaller 
ones. 

Mr. Deputy-Speaker: Is it intended 
that these securities would be fur-
nished only in cases where the 
corporation has already been 
advancing money? 

Shri B. R. Bhagat: Yes. 

Mr. Deputy-Speaker: There are 
cases where the cOTporation has 
advanced money to a unit and the 
unit is in need 'Of more money, and 
the security is already there with the 
corporation. 

Shri B. R. Bhagat: It would be 
exactly in those cases that such a 
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thing occurs, although the amendment 
as it is more an enabling one 
because, in these cases, the assets are 
mortgaged to it. 

Shri Warior: Then the clause must 
be suitably amended in that way. 
Now, there is no assurance that all 
the assets will be given to the finan-
cial corporation. 

Mr. Deputy-Speaker: The Deputy 
Mini;ter of Finance wants to say 
that the guarantee would only be 
given when the corporation is satis-
fied that there is a security already 
with it and there is no danger of any 
loss if guarantee is given. That is 
what he means to say, because the 
corporation shall have to exercise 
some discretion. It would certainly 
not advance when there is a risk and 
where there might be a danger of 
losing the money, but it would only 
do it when it is going to incur the 
liability of giving the guarantee when 
it knows that already there is a 
security. 

Shri B. R. Bhagat: Otherwise, if the 
concern has security, it will go and 
offer to the banks, but in such cases, 
when they have no securities and the 
secured assets mortgaged with the 
assessee is much more than the loan, 
the case arises. 

Then, I come to the points raised 
by the hon. Member Shri Harish 
Chandra Mathur, who made a very 
eloquent speech and c"overed a very 
large ground. He quoted on the one 
hand the Reserve Bank and on the 
other the Finance Minister who, 
according to him, has said that in 
promoting and developing the small-
scale industries too much insistence 
should not be laid on the security 
offered, and the resources would be 
readily or easily available to the small-
scale industries. He said that clause 
25 provides that there should be secu-
rity. His point is, on the one hand 
we are saying that we should liber-
alise the provisions and provide all 
the resources n'eeded for the promo-

tion of small-scale industries and on 
the other, we are not changing and 
adaptifng the procedures So as to ful-
fil those objectives. So far as the Gov-
ernment is concerned, it is true that 
we have been giving very anxious 
thought to provide all assistance and 
resources to the small-scale indus-
tries and various steps have been 
taken. But it is a fact that the 
demand for funds from the small-
scale industries is always larger than 
we coul~ actually provide. 

14 hrs. 

It is not true to say that we have 
been sitting tight and the procedures 
continue to be rigid, that the secu-
rities demanded continue to be ex-
cessive, with the result that develop-
mental activities are clamped down, 
etc. That is not true. If the hon. 
Member sees the steps taken by Gov-
ernment or the Reserve Bank in libe-
ralising these provisions, he would 
appreciate that we are confronted 
with a very difficult question. There 
is the historical background, the psy-
chological background of the develop-
ment of our banking system and our 
financial institutions and we are 
fighting hard to provide the funds and 
resources needed for the small-scale 
industries. 

If we do not ask for adequate 
security-that is the expression used 
in clause 25--the result would be that 
many of the State Financial Corpora-
tions will be faced with bad loans 
and will have to incur heavy losses. 
We know with our experience of the 
Industrial Finance Corporation, when 
we had a few such bad loans, the 
whole House was exercised over it. 
We had an inquiry and we had to 
take a number of measures. There-
fore, so far as the Government is con-
cerned, it is always a question 01. 
judgment, balancing the two--how 
mUch security we should demand and 
how much liberalisation should be 
given-so that the small-scale indus-
tries would not suffer for want of 
funds 
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We have taken certain steps. For 

example, it has been our practice to 
provide for 50 per cent of the assets 
as security. Now some of the State 
Financial Corporations have reduced 
that margin from 50 to 40. Then, we 
have this guarantee. He said out of 
Rs. 19 crores of loan provided, only 
Rs. 1).5 crores have gone to the small-
scale industries, i.e. roughly over 30 
per cent, which is woefullyc small. 
It is true, but we have been trying 
to develop certaim other institutions. 
For example, through the pilot scheme 
of t:,~ State Bank, which we have 
been trying for a number of years, 
we have provided help to the small-
scale indmtries. As I said, it is very 
difficult to move those financial insti-
tutions and the financial system, 
which has developed a tradition over 
a numher of years. But still, in these 
few years, the progress is not very 
'nsi gnificant. 

Sbri Barish Chandra l\latbur: Let 
us n')t have a wrong tradition for 
new institutions. 

Shei B. R. Bhagat: I am saying 
what other faciiitie, we have deve-
loped. At a poin t of time, the State 
Bank has given &s. 5 crore. as 
aU':dllce to these nnall-.;cale indus-
tries Even the Re3Cl"Ve Bank, which 
has recently started guaranteeing 
sman loans has provided about &s. 8 
crar"s to fu. 10 crores. Similarly, we 
have the various State-aids to indus-
try. In nine States, the State Finan-
cial Corporations are the agencies to 
provide such aid. !'hey have sanc-
tiun"" about &S. 3.7 crore5, of which 
Rs. 1.7 crores have been disbursed. 
It is not as if we are doing nothing. 

Sbri Barish Chandra Mathur: I 
never said you are doing nothing . 
Out of a total requirement of Rs. 300 
crores to &s. 500 crores, this is all 
you have provided for. 

Sbri B. B. Bhagat: That is true; that 
only emphasises the magnitude of the 
task and the difficulties we are con-

fronted with. But the fact is that the 
Government is trying to do every-
thing possible to augment the resour-
ces and the funds available to the 
small-scale industry. 

Then, he said the working of these 
corporations ,has been a failure. It is 
a very sweeping statement. 

Shri Harish Chandra Matbur: I 
only 'Iuoted the words of the Gowr-
nor of the Reserve Bank. 

Shri B. R. Bhagat: He said only 
1076 loans 'have heen given over a 
period of ten years. Hut the fact is, 
although the Act was ,}assed in 1951, 
some of the State Fi'n •• ncial Corpora-
tions were started ac,tllally as late as 
1959. For example, the Mysore Cor-
poration wa.' s~artert on 30th March 
1959, the Jammu Sl1d Kashmir Cor-
poration in December, 1959, etc. So, 
it i, not as if 10 years have elapsed; 
in S01ne cases it is only 4 or 5 years. 
It is only after a number of years 
that they earn enough experience. 
They are getting into .stride. If more 
assis' ance could Inot be given it is 
not for want of resources. Fu~ds are 
available and they arc going to be 
increased. 

Some States are mUch ah.ead and 
are takin/', a m<>re dynamic attitude 
towards the development of industries 
in their area and in Some States that 
dymamism is not there. So, we can-
not treat all the State Financial Cor-
porations on 'a similar basis. The 
hon. Member will appreciate that 
although the Act has be!'n passed by 
Parliament, t.he adnunistration and 
the c)mposition of the boards, etc. 
rest with the State Governments. It 
is not as if we can control th, 'll from 
here. It is wrong for Us to inter-
vene in their working, because it will 
stifle all the initiative. In the annual 
meeting which the Reserve Bank 
calls, in whiCh all the State Finan-
cial Corporations are represented and 
our own people are also represented, 
we -devise ways IIiIld means, discuss 
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the problem, and try to introduce 
dynamism, new lines of thinking etc. 
That is what we can do. If w'; go 
further, the result would be just the 
opposite. It will stifle all the initia-
tive and the development of the 
small-scale industries would be very 
much han:Iicapped and hindered. 

Then, he said in regard to the com-
position of the boards, more represen-
tatives of the smaller section should 
be there. It is true that in some 
States like West Bengal, a leading 
industrialist is the Chairman of tne 
Board.. S~ also in Rajasthan ana 
Mysore. '~"lt is because we want to 
utilise the'" experience towards pro-
viding '" ,tance for the development 
of indus I ~;cs. I think the State Gov-
ernmeonL .hemselves are conscious of 
the need to develop industries. Eaoh 
State Government is more and more 
anxious to develop more industries. 1 
think we are tryin,:: to do our best to 
make them do things much more 
speedily and with the cooperation Of 
everybody, so tbalt whatever dyna-
mism is there would be strengthened. 
In future, with some of the provisions 
that we are makina: like augmenting 
of resources, liberalisation of provI-
sions, diversifying of activities, e~c .. 
there will be furthr'r development of 
the small-scale indm!ries. T"at is not 
only our hope, but that will be our 
en:Ieavour and I thinlr the hon. 
Member sh~uld be satisfied with that. 

Mr. Deputy-Speaker: The question 
is: 

That the Bill further to amend 
the State Financial Corporations 
Act, 1951, be taken into conside-
rtltion." 

The motion wU.s adopted. 

Clause 2-- (Amendment of Section 2) 

Mr. Deputy-Speaker: We shall now 
take up the Bill clause by clause. 
The Question is: 

"That clause 2 staDd part CIf .. 
Bill." 

Shri Warior: Sir, I have to make 
one submission. I have sent in three 
amendments. Although the amend-
ments were tabled late, because of the 
peculiar circumstance~, becaase we 
came to the House on:y yesterday and 
today we are tak;ng up this Bill for 
consideration and we did not have 
sufficient time to give notice of bin' 
'amendments, will it not be possible 
to waive the time restriction and 
treat tht'ln as in order? 

Mr. Deputy-SjK'akcr: The difficult)!; 
is that the,;e an!endments could not 
be circula:ed to Members, otherwise 
they would have made their com-
ments on those amendments also. ATe 
they very necessary? I have read 
them, They are the same points that 
he raised Rnd which have been ans-
wered. He raised two p'oints. 'I 
have s"en them. If he is very parti-
'cular, I have no objection and I will 
allow him. If he thinks that he must 
press those amen'lments, I will allow 
him as a special case on the open-
ing clay. 

Shri Warior: Yes. 

IIfr. Deputy-Speaker: All right. 
will allow him to mcve them as a 
special case on this opening day and 
waive the time restriction. He may 
move his amE!uiments to clause 2. 

Shri Warior: Sir, I beg to move: 

Page 1, line 11,-

after "r'1.ean.=; any concern" insert-

"with a fixed capital not above 
ten lakhs of rup"es a:Jd" (4) 

P2.ge I, lines 13 and 14--

omit "in the hotel industry rtr in 
the transport of passengers tlr 
goods by rOad or by w::. leT" (5) 

I have spoken enough on these 
amendments; I only want that these 
amendment; be accepted by the House. 

Mr. Deputy-Speaker: May 1 put 
them together? 

Shri Warior: Yes. 
Amendments NOll. 4 and 5 were put 

cmd ftegatived. •• 
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Mr. Deputy-Speaker: The question 
is: 

"That clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the BiU. 

Mr. Deputy-Speaker: The Question 
is: 

"Th:!t clause, 3 to 8 stand part 
of the Bill." 

Shr; Barish Chandra Mathur: Sir. 
can I seek a clarification from my hon. 
friend? As I mentioned in my speech, 
in order to strengthe" these corpora-
tions a!1d their resource3 we are per-
mitting them to have deposits and to 
have borrowing;. Will the hon. Minis-
ter explain how it is that even the 
fU:1ds which have already been made 
available to them remain unutilised? 
He owes an explanation to this House. 
He did not say anything in his speech 
abaut it. Rs. 7 crares remain unuti-
Esed. What are they doing about these 
procedural rigidities? What is the 
u,e of strengthening these corpora-
tions and giving them further resour-
ces if the resources that are already 
made available to them are not being 
utilised and industries are starving? 
As I told you. the demand of the 
industries is much greater, the funds 
are there a>nd the corporations are 
there. 

Mr. Deputy-Speaker: But one of the 
hon. Members has already observ~d 
that there are certain formalities to be 
observed, certain conditions to be ful-
filled before an opplicant becomes en-
titled to the grant of a loan. If the,," 
are not fulfilled, should the money be 
given away necessarily to any appli-
cant wh'o comes in? 

Shri Barish Chandra Mathur: Let 
us have it from the hon. Minister. At 
the conference of the financial corpo-
rations the Governor of the Reserve 
Bank posed the same question before 
all the corporations, as to what was 
going to be 'our policy, whether money 
was going to be advanced strictly on 
the title deeds or money was going 

to be advanced On the character, know-
ledge and productive programme of the 
entrepreneur. This is the question 
which was answered by the hon. Fi-
nance Minister when he was address-
ing the scheduled banks. These finan-
cial corporations are a special instru-
ment for the assistance of small-scale 
industries. May 1 konw how they are 
going to answer this question? 

Shri B. R. Bhagat: I explained that 
we are try ing to do every thing to 
iiberalise the provisions. We have de-
viccd new ways, created new institu-
tions to provide more funds and in 
some o'f them the rigidity of security 
is not there. 

Mr. Deputy-Speaker: The hon.. 
Member wants to say, if the need is 
so great, there are many applications 
and the loan granted is so small, even 
the.1 there remains a gOOd deal of sur-
plus with the corporation. His sug-
gestion is, should not we study it fur-
ther. 

Shri B. R. Bhagat: There is not a 
surplus of Rs. 7 crores in all corpora-
tions. Some of them were started 
much earlier. Some have utilised a!l 
the resources. He is saying of the 
total in all the States. And, it is 
not as if there is some money available 
and more money is not needed. The 
need is very great and we want to 
make available more resources. We 
want to expand the activities more ra-
pidly. 

Mr. Deputy-Speaker: The question 
is: 

"That clauses 3 to 8 s land part of 
the Bill." 

The motion wa < adopted. 

Clauses 3 to 8 were added to the Bill 

Clause 9.- (Amendment of section 9). 

Mr. Deputy-Speaker: There is a 
Government amendment to clause 9. 
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Amendment made 

Page 5, line 10,-

for "depute" substitute 
depute" (3) 

"may 

(Shri B. R. Bhagat) 

Mr. Deputy-Speaker: The question 
is: 

"That clause 9, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 9, as amended, was added to 
the Bill. 

Clauses 10 to 23 were added to the 
Bill. 

Clause 1 - (Short Title and commence-
ment) 

Mr. Deputy-Speaker: 
Government amendment 

Amendment made 

Page I, line 4,-

There is a 
to clause 1. 

for "1961" substitute "19621' 
(2) 

(Shri B. R. Bhagat) 
Mr. Deputy-Speaker: The question 

is: 
"That clause I, as amended, be 

added to the Bill." 

The motion was adopted. 

C.ause 1, as amended, was added to 
the BiZ!. 

Enacting Formula 

Mr. Deputy-Speaker: There is a. 
Government amendment to the En-
acting Formula. 

Amendment made 

Page I, line 1,-

for "Twelfth Year" substitute 

"Thirteenth Year". (1) 

(Shri B. R. Bhagat) 

Mr. Deputy-Speaker: The question 
is: 

"That the Enacting Formula, as 
amended. stand part of the Bi!l." 

The motion was adopted. 

The Enacting Formula, a' amended, 
was added to the Bill. 

The Long Tit!e was added to the Bill. 

Shri B..R. Bhagat: Sir, 
move: 

beg to! 

"That the Bili, as amended, be 
passed." 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill, as amended, be 
passed,ll. 

Shri Harish Chandra Mathur: Sir, 
it is true that these financial corp"oi"a-
tions are different, and they are ope-
nted by the var:ous State Govern-
ments. But here. on the fiOOT of this 
Hou3e, we have given expression in 
very strong terms to the difficulties 
that we envisage. We have given 
certain facts and figures to show h(}w 
funds remain unutilised, how the 
loans sancConed are n'ot utilised, how 
there remains Rs. 7 crores unutilised 
and so on. Then, though we have 
sanctioned loans amounting to Rs. 29 
crores the amount utilized is only 
Rs. 19 crores. This very strong:ym-
derlines the procedural rigidities. I 
wish tha t the feelings of this House 
may be conveyed to the State Gov-
ernmen ts. I wish also that the han. 
Finance Minister may convene a 
meeting, not only of the heads of 1 he 
Finance Corporations-because they 

have got to go and report to the 
State Finance Ministers and they 
by themselves cannot do anything-
but also of the Finance Minist-
ers of the State Governments and 
discuss between themselves the work-
ing of these corporations and devise 
ways and means to make them real 
and effective instruments for the 
financing of small-scale industries. I 
am of the opinion that it is more 
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through conferences, friendly advi-
ces and discussions that such 
thingS can be done rather than in any 
other manner. Though the State 
Governments and others are coming 
up to help the small-sea:e industries, 
as this is a very important instrument 
to assist the small-scale industries, 
special attention of the Finance Mini3-
ters, both at the Centre and the States, 
will be useful and may lirrve the 
cause of small-scale industries. 

Dr. M. S. Aney: ,Tn the course of 
the reply the han. Minister has stated 
that this Act. though passed by this 
House, is operated by the States. He 
also stated thnt there are certain St3tes 
wh;ch are devel'oped and which have, 
therefore, started their Own finance 
corporations. while on. ,,",s arc :agging 
behind. I want the Central Govern-
mC!lt to take greater .ll1terest in this 
matter. Those States which are un-
developed, in which there is not much 
0<' 'il;~iative about th,s matter, they 
have to be encouraged to take advarl-
tage of these corpora tions. If the 
operation of this Act is left entirely 
to the States, probably the present 
position of inequality between deve-
loped States and und·,veloped States 
may remain the same or even become 
w:~er. From that point of view, in 
order to encourabe tbe initiative and 
to give greater momentum to undeve-
loped States, there must be some me-
chanism bji which the Central Gov-
ernment should be in a position to 
bring about healthier and speedier in-
dustrial growth and a tendency to 
take advantage of this Act in those 
States also. 

Shri n. R. Bhagolt: As for the two 
suggestrons, we will certain:y have 
the feelings of the House conveyed to 
the various State Governments. As 
for the convening of the meeting of 
the State F:nance Ministers with the 
Union Finance Minister, it will cer-
tainly be examined and if it is found 
that it would help, certainly the 
Finance Minister would consider it; 
though we would not commit our-
selves to this at this stage, we wel.-

ment Bill 

come the suggestion offered by the 
hon. Member. 

Regarding giving encouragement to 
the undeveloped States by the Centre, 
it will certainly be done. We are in-
terested in the development of the 
country and we are trying to do every-
thing, but for the information of the 
hon. Member we would say that al-
though we do not have any represen-
tative on the Board, the Reserve Bank 
has a representative on the various 
State Financial Boards. It contributes 
the capital and takes active interest 
in the matter. Further, every year an 
annual conference for two days is 
also caJ:ed by the Reserve Bank in 

- which the officers of the State Finan-
cial CorpOrations attend, there they 
discuss an the problems and remove 
all the difficulties in the way. It any 
particular State is lagging behind, so 
far as development is concerned, it 
will immediately come to our notice, 
as our representatives also attend all 
these meetings, and we are willing to 
do-in tact, it is our duty to do-all 
that is pOS3ible on OUr part to re-
medy the situation. 

Mr. Deputy-Speaker: The question 
is: 

''Tha t the Bill, as amended, 
be passed." 

The motion was adopted. 

14.25 hrs. 

DOCK WORKERS (REGULATION OF 
EMPLOYMENT) AMEh"DMENT BILL 

The Deputy Minister of Labour 
(Shri Abid Ali): Mr. Deputy-Speaker, 
I beg to move: 

"That the Bill further to amend 
the Dock Workers (Regulation of 
Employment) Act, 1948, be taken 
into consideration." 

The present legislation was enacted 
in 1948 mainly with a view to reducing 
the hardship suffered by dock workers 
due to uncertain and irregular nature 
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of their employment. The Act empow-
ers Government to frame a scheme for 
registration of dock workers in order 
to ensure greater regularity of em-
ployment and for regulating the em-
ployment of dock workers, whether 
registered Or otherwise. 

We have so far framed schemes for 
the decasualisation of stevedore labour 
in the POrts of Bombay, Calcutta, Mad-
ras, Cochin and Visakhapatnam. Each 
scheme is administered by a tripartite 
statutory body oalled the Dock Labour 
Board. Schemes for the listing of cer-
tain categories of dock workers with a 
view to collect relevant data before 
the question of their decasualisation is 
coosidered are also in operation in the 
ports of Bombay, Calcutta and Madras. 
Recently a scheme for the safety. 
health and welfare of dock workers in 
the major ports has been introduced 
and brought into force from October 
1M1. 

In the light of the el<perience of 
working of the various schemes, some 
improvements in the present law have 
been considered necessary. According-
ly, the Bill seeks to make suitable 
amendments. These relate mainly to 
the inclusion of provisions in the Act 
itself for the setting up of autonomous 
Dock Labour Boards, for their consti-
tution, for auditing of their accounts, 
for issue of directions by Govern-
ment to the boards, for enquiring into 
the working of the boards by order 
cf the Central Government, for 
supersession of a board in the e'/en t 
of grave emergency or persistent de-
fault in the performance of its duties 
etc. 

I hope that the provlslons of the 
Bill will be welcomed by all the sec-
tiom ci the House. I commend the 
Bill for c()llsideration. 

Mr. Deputy-Speaker: Motion moved: 

''That the Bill further to amend 
the Dock Workers (Regulation of 
Employment) Act, 1948, be taken 
into consideratiOll-" 

Shri Indrajit Gupta (Calcutta-
South West); Mr. Deputy-Speaker, 
the amending Bill which is before the 
House now has been advocated in a 
short speech by the Deputy Lab"ur 
Minister in such a way as to imply 
that it is. on the face of it, a very b-
nocent matter dealing with some 
technical changes. Now, speaking 
personally of course, I am in favour 
of this amending Bill, and I will px-
plain why but I am rather disappoint-
ed to find "that the Deputy Labour 
Minister did not feel it nece.sary t.) 
take the House intt' confidence as to 
the real background which has im-
pelled the Government to bring fJ(-
ward this amending Bill, because I 
thi!1k the House is ce~tainly entitled, 
when it is called upon to give ilS 
assent to this amending legislation, to 
have its memory refreshed as to the 
background which has prompted the 
Government to come forward with 
this Bill. 

I am impelled to make these r~-

rnar~ because I kn(}w very well, a"d 
I am sure the DE.>j):lty Labour Minis-
ter also knows, perhaps even better 
thG.:! me, thai t..'>e genesis a! ',his 
amending Bill lies in certain vecy un-
pleasant a 1d unf· !"tunate happeni'1gs 
which were disclosed a ('ouple of 
years ago In the working of the DDck 
Labour Board 3t Calcutta and, if I 
may say so, this Bill is rea'ly a very 
long overd11e en?ctme:1t, giv:ng legZ'l 
fonn to certain recommendations 
\\~hich we!'e made to GoverTllnent ~)y 
a comrrtittee which was set "p in 
1959, most of which were acce~ted by 
Goverrunent a one-mnn £tlCluh.of 
committee comprising one of the 
senior officials of the Lab(}ur M:nistry, 
Shri R. L. Mehta, to go into certain 
very grave complaints which have 
been receiv~d regarding mal-adminis-
traiLm, COITuption, misuse of fundE, 
jrregu!ar anu improper practices etc. 
by the Calcutta Dock Labour Board. 
These complaints . were received, I 
believe sometime early in 1959, this 
committee was appointed in May 19!19, 
it submitted its ftIPOrt to the Govern-
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ment in December 1959 and, so far as 
I as aware, the Government, on the 
basis of that report, also formally 
called upon the Calcutta Dock Labour 
Board to submit an explanation on 
certain charges, giving time to do so 
up to the 15th of January 1960. So 
that, as you will see, Mr. Deputy-
Speaker, this matter was under the 
active consideration of the Govern-
ment and had been brought to its 
no~ice almost two years ago. ': am not 
in the know myself as to what has 
been the result of th:it request or de-
mand which was made by the Minis-
try to the Calcutta Dock Labour 
Board to get its explanation by 15th 
January 1960 in reply to a whole lot 
of questions which was given to it by 
the Government regarding its work-
ing. I do not know what reDly they 
have given. All I know is that the 
same Dock Labour Beard which was 
found guilty by the Mehta Committee 
of serious malpractices and irregulari-
ties is still in existence and is still 
carrying On the very v:tal duties 
which have been entrusted to it under 
the parent Act, that is the Calcutta 
Dock-workers Regulation and Em-
ployment Act. 

Sir, I feel lhat it is not enough n<>w 
just to say that certain additional 
powers are being vested in the Gov-
ernment under the amending Bin. 
They are all to the good; I have 
nothing against them. My c.)mplaint 
is that the House should be taken into 
confidence so that we may feel as-
sured that certain measures which 
have been taken are specifically with 
a view to preventing the recurrence 
in future of this type of serious mal-
practices which were brought to the 
notice of Government and On the 
basis of which they had to appoint 
the Enquiry Committee. 

May I just take this opportunity of 
recounting very briefly some of the 
ma;n findings of that Committee be-
cause they will show that there is a 
direct link between those find in gs 
and the provisions of the present Bill? 
Among the findings of that Commit-
t_I cam only mention a few very 

briefly-was first of all the fact that 
the monopoly of stevedoring business 
at Calcutta docks is held by two orga-
nisa tions or associations of steve-
dores, one known as .the Master 
Stevedores Association and the 
other known as the Calcutta Ste-
vedores Association. These were 
found to be the only two Stevedores 
Association which were registered as 
associatiOfls. The Mehta Committee in 
its report remarked on the fact that 
since no other organisation or associa-
tion of stevedores have been registered 
in practice the Calcutta Dock Labour 
Board and its administrative body 
were found to be completely dominated 
in a very unhealthy manner by these 
two stevedores associations. A sugges-
tion was made by the Mehta Committee 
that some arrangements should be 
made fOr the future so that other 
stevedores associations, if they so want, 
can also be registered, and it should' 
not become a closed shop dominated 
only by these two stevedores associa-
tions. In this connection I welcome 
this amending clause which has been 
brought in here in section 3 of the 
principal Act, in so far as it goes, be-
cause it says that formerly where pro-
vision was made simply for the regis-
tration of dock workers under the Act, 
this has been extended to the registra-
tion of dock workers and employers. 
That is very good. That means that 
stevedores will also have to be regis-
tered under the Act. I would ask the 
Deputy Labour Minister to kindly 
explain this matter to us a bit: we 
are very worried about it. Here a 
provision is made, which was not 
there previously, that the employers 
will also have to be registE:red. But 
the particular defect or malady which 
was pin-pointed by the Mehta Com-
mittee was that no other stevedores 
association excepting these two is 
ready to functiGn there. Now a cer-
tain provision is made that stevedores 
associations or stevedores companies 
will be registered. But what sleps, if 
any, is the Government contemplat-
ing by which this sort of monopoly on 
the whole stevedoring business in Cal-
cutta port which has been exercised 
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for so many years by these two 
associations may be broken. Simply 
making a technical provision for re-
gistration does~ not necessarily give an 
assurance that other stevedoring COll-

cerns will also be in a position to 
get themselves registered under the 
dock la~ard scheme. 

Sir, an~ther point which was high-
lighted by the Mehta Committee was 
that these employers were very reI uc-
tant to incur the obligations or ex-
pencli~ure under this scheme. The 
Committee had stated that there was 
a continuous attempt made by the 
Stevedore Companies to shift expen-
diture which was normally their obli-
gation on to the shipping companies 
for whom the stevedores act as clear-
ing agents. The scheme visualises 
that these stevedores must bear cer-
tain expenses as their obligation for 
which certain administrative charges 
are levied on them. The Mehta Com-
mittee found that there was a very 
grave dereliction of duty in this res-
pect as far as these stevedores' obli-
gations are concerned. The expenses 
are on items which concern the bene-
fits and welfare of dock labour. 
Within the dock labour board it was 
found that a continuous attempt to 
shelve this obligation by the steve-
dores or pass it on to shipping com-
panies was made with the result that 
there was a continuous state of 
labour unrest created. Money was not 
forthcoming for the provision of sta-
tutory benefits and facilities. 

As everybody knows the docks are 
a very sensitive sector of our economy 
and dock labour traclitionally, not 
only in our country but in all coun-
tries of the world. has got a sort of 
stormy background; they are restive 
people. One of the main objects be-
hind the whole Act was to bring about 
some settled condition in dock labour 
so that the work of loacling and un-
loacling can proceed smoothly. The 
Mehta Committee found that one of 
the basic things in this scheme, that 
is the expenditure to be borne by the 
stevedors companies and associations, 
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wa3 being attempted to be by-passed 
or sh21ved. I do not find any new 
provisions made which would enable 
these loopholes to be plugged. It is 
true that the shipping companies are 
now being given certain representa-
tion on the advisory committee which 
they did not have before. The advi-
sory committee-if I may say so--is 
not an executive body; nor has it got 
any thing to do with the day to day 
working of the administrative body 
>f the dock labour board. It is the 
teal seat elf all the trouble, which led 
to a very grave state of affairs. The 
Mehta COmmittee. found that there 
were certain malpractices going on in 
this Dock Labour Board. I regret to 
say that to some extent not only the 
stevedores, but certain trade unions 
also were perhaps at fault indirectly 
to some extent for some of these prac-
tices. For instance, if I may just 
point out to make the pos'tion clear, 
the present system of engagement of 
workers under the scheme to do the 
work of loa;fu,-g and unloading is 
done not on inclividual basis but on 
the basis of gangs. 

There are certain gangs consisting 
of 8, to, 12 Or 14 people who work 
under a headman or a sirdar and the 
gang as such is booked for a particular 
job on a particular ship. It was found 
by the Mehta Committee that the full 
amount of money was drawn in the 
name of a gang for the work done or 
for the attendance put in by that gang 
whereas in practice the actual .strength 
or complement of that gang was far 
below the number claimed. Money 
has been drawn, say, for 12 people 
comprising a certain gang. It is paid 
in a lump sum for the gang as a 
whole. Then it was found On en-
quiry that the actual strength of that 
gang was not 12 at all, but perhaps 
8 or 10 people. So, there are certain, 
what the Mehta C:mmittee refelTed 
to, ghosts existing also within the 
membership of these g'an,gs. No 
check up or proper inspection is there 
and in this way quite a lot of money 
was being drained out. 
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[Shri Indrajit Gupta.] 
All these matters require some 

tightening up of the whole machinery 
and we had expected that in this 
amending Bill there would be some 
provision. There is, of course, the 
extreme step which was not provided 
for earlier. If a Dock Labour Board 
does not carry out its duties properly 
or if it is found to be guilty of de-
fault or of mal-administration, now 
power is be'ng given here to the Gov-
ernment to supersede or suspend that 
Dock Labour Board. 

Mr. Deputy.Spea,ker: How could 
ghosts be dealt with by law? 

Shri Indrajit Gupta: By som~ sys· 
tern of inspection or by tightening up 
the inspection m~chinery. When Shri 
Mehta as a one-man committee could 
find it out, surely some means can be 
devised by which these things ran be 
caught. 

Therefore, as I was saying, origi-
nally, that is, before this amending 
Bill which has now come before us 
there was a lacuna or. what you 
might call, a sort of a technical flaw 
in the scheme of the Act. I do not 
wish to go into detail. The scheme 
part of it provided for the suspension 
or supersession, if necessary, of the 
administrative bOdy of the Dock 
Labour Board but there was no pro-
vision whereby the Dock Labour 
Board itself, even though it might be 
guilty and fully responsible for all 
these malpractices, could be touched. 
That lacuna is sought to .be removed 
now by the amending Bill. Govern-
ment is taking powers whereby that 
Dock Labour Board itself can be 
superseded, if necessary. That is the 
provision. 

The Mehta Committee itself was 
handicapped by the fact that its re-
commendations had naturally to be 
bound within the framework of the 
provisions existing at that time. 
Therefore all that it recommended 
was that tl12 administrative body 
should be suspended and that it should 

be replaced by the Deputy Chairman 
of the Calcutta Dock Labour Board. 
With all respect to the Mehta Com-
mittee I beg to submit, because it has 
been our experience in the last two 
years of working in the Calcutta 
docks, that this remedy which was 
suggested is no remedy at all. The 
administratiVe body was suspended 
and all the powers were given to the 
Deputy Chairman of the Dock Labour 
Board who, I humbly submit, was him-
self a part and parcel of this whole 
maohinery. If the Dock Labour Board 
itself is found to be guilty of so much 
dereliction of duty, why should the 
Deputy Chairman of that Dock Labour 
Board be vested with all the powers 
which were formerly given to that 
administrative body? I cannot follow 
this. Certainly it is not a means by 
which any effectIve steps could be 
taken to combat these malpractices. 

It was also found, for example, that 
these powerful stevedores belonging to 
these two associations had gone so far 
that they had prevailed upon the Dock 
Labour Board to reimburse them for 
their expenditure whiCh they were 
legally and statutorily bound to incur 
on facilities, like, paid leave for the 
workers, provident fund and all that. 
On enquiry it was found that the 
Board had agreed to reimburse the 
expenditure of the stevedores and the 
Mehta Committee recommended that 
this practice should be stopped imme-
diately. I do not know how far this 
recommendation has been imple-
mented by the Government. I would 
have thought that in this connection 
the hon. Minister would tell us as to 
what steps were taken apart from 
the amending of the Act itself 
because these things follow directly 
from this. 

Then there is the question of injury 
compensation. As you know in the 
docks the rate of injury due to acci-
dents is fairly high and injury com-
pensation liability rests with the ste-
vedores where it is proved th~t they 
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are responsible and it is due to their 
not having proper arrangements for 
work and all that. But the Mehta 
Committee found that an amount of 
Rs, 4,5 lakhs was paid in three years 
wholly on ac~ount of injury compen-
sation to workers which was a statu-
tory liability of the employers. It is 
a pretty heavy bill and this liability 
was also takell over by the Board. 
They said that the Board would pay 
this amount and the employers need 
not pay it. I think, as far as I can 
recall, the Mehta Committee had 
strongly urged that some machinery 
should be established by the Govern-
ment actually to recover this payment 
which had been wrongly made from 
the account of the Dock Labour Board. 
On that too I would like some eluci-
dation from the hon, Minister. What 
steps were taken abot¥ that? Has 
that amount been recovered or not 
recovered or what has been done? 

A hospital building was constructed 
for these dock workers under the 
scheme. It is a very good thing. 
They need it. That hospital building 
was constructed at a cost of about 
Rs. 6 lakhs or Rs. 7 lakhs. Several 
months after it was completed the 
Mehta Committee found that that hos-
pital building was lying unused. It is 
not used. It is not functioning. The 
whole building and everything had 
been set up at a cost of Rs, 6 lakhs or 
Rs, 7 lakhs. The administrative body 
is not the parent body. The parent body 
is the Dock Labour Board and I sub-
mit that the Dock Labour Board, which 
is the parent body, was fully respon-
sible for all these derelictions of duty, 
malpractices and wastage of funds etc. 
which were found by the Mehta Com-
mittf'!!, But the Mehta Committee 
could not recommend any immediate 
measures against the Calcutta Dock 
Labour Board for the simple reason 
that there was no such power under 
the existing statute. The scheme only 
permitted the administrative body to 
be suspended or to be dealt with and 
that recommendation was made. 

Now this amencting Bill comes after 
2t years. It is good. Better late than 
never. But after 2~ years this power 
is being taken thaf the parent body 
itself, where the seat of the whole 
trouble is located, that is, the Dock 
Labour Board can also be suspected 
or superseded if necessary in a state 
of emergency. That is a welcome 
thing. But I am afraid that the same 
Dock Labour Board which was found 
guil ty Of all these things has been 
happily working for the last 2t years. 
Nobody could lay a finger on it any-
where. I' would therefore, suggest 
that along with this Bill the han. Lab-
our Minister might asmre this House 
that some steps are now being con-
templated. In my opinion even at this 
late hour the old Dock Labour Board 
should be dissolved and should be 
re-established or rp-constituted. There 
is no ground what, ever for it to con-
tinue to enjoy the confide-nee of any-
body after the record which was faund 
to its credit by the Mehta C<lmmittee. 
This time lag has taken place for 
which the Government is rec,ponsible. 
I do not know why they have taken 
such a long time to bring forward' 
this Bill. But simply because of this 
time lag the advantage should not go 
to the people who run that Dock 
Labour Board, I am not leaving out 
anybody. In it the're are the employ-
ers' representatives, the Govern-
ment's representative and the labour 
representative~verybody constitute-
that Dock Labour Board. Anybody 
who cares to make a survey of the 
conditions in the Calcutta docks will 
be satisfied that that Dock Labour 
Board has forfeited the confiden~e of 
everybody. Everybody is thoroughly 
fed up with the way it is functioning 
and working. Therefore, the least 
that I would suggest is this. This 
amending Bill which is now being 
brought in, of course, should be pas-
sed, with the support of everybody. 
But, the time-lag Which has occurred 
should not be permitted to overlook 
the guilt which has been laid at the 
door of the Calcutta Dock Labour 
Board. It is 'not just a technical 
matter. It con~erns something very 
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vital: the whole question of loading 
and un-loading and turn-about of 
ships, on which so much depends. 
The national economy and much of the 
plan targets depend on the proper 
functioning and working of the Cal-
cutta dooks. It is bound up with that. 

One or two other small points, I 
would like to take up. The Mehta 
Committee had also, as everybody 
knows, shown that no returns, no 
audited balance-sheets, no annual re-
ports, nothing had been submitted for 
three years by the Calcutta Dock 
Labour Board. 1<ro accounts, no 
balanCe-sheet, no audit, no annual re-
ports, nothing. Only the Administra-
tive body was taken to task for that. 
In the Dock Labour Board itself, 
which is the parent body, there is an 
Accounts Officer appointed by that 
Board whose job ;t was to prepare 
accounts. No action was taken against 
him by the Board. I do not i<now 
why_ This 11101L'Y i3 there. Several 
1akhs of rupees, crore~, are b~ing 
spent under the scheme. The Gov-
ernment should at least tell us this. 
They have made a provision that in 
future, there will have to be proper 
&uditing of balance-sheets by the 
Comptroller and Auditor-General and 
all that. That is yerY good. What 
a bout all that has happened in the 
past? We would like to know that, 
as a prelude to the Bill, they have 
taken certain administrative action 
also. 

As regards the amending prov isions, 
would like to suggest one thing. I 

have not tabled any amendment. I 
did not have the time. It is not a 
consequential amendment. I would 
draw the Minister's attention to this. 
In clause 6B (2) where this question 
of supersession of a Board if neces-
sarv is brought in, on page 4 of the 
amending Bill, it is said: 

"all the powers and functions 
which may be exercised or per-
formed by the Board shall. during 
the period of supersession, be ex-
ercised or performed by such 

person as may be specified in the 
notification;" 

would request him to consider-
whether this should be made so !'igid. 
Why should the authority always 
necessarily be one single person, I do 
not know. Could not this be made 
a person or persons? It is up to the 
Government. It should not be kept 
so rigid, in my view. 

Mr, Deputy-Speaker: That is auto-
matic. Singular includes plural 
under the General Clauses Act. 

Shri Indrajit Gupta: It includes 
persons? 

Mr, Deputy-Speaker: Yes. 

8hri Indrajit Gupta: You will for-
give my ignorance. Because, I ,vas 
just going on the analogy of what 
happened last time. In my opinion, 
when this type of mal-administration 
c[,mes to light, it is not sufficient that 
the whole Board or administrative 
body is suspended and replaced by a 
gentleman who has himself function-
ed as one of the chief officers of that 
body for so long gnd has himself at 
least partly to bear resp(Jl]sibility for 
that. 

The Minister ;" his remarks just 
now said that the Government has 
accepted the question of de-casualisa-
tion of dock labour, which is the basis 
of the whole Act, and regularisation 
of employment and is trying \0 im-
prove upon it. That is a good thing. 
I would like to take this opportunity 
of reminding him that still there are 
a number of categories of dock labour 
whose employment has not been re-
gularised on a part with that of other 
categories, and who are not counted 
Or reckoned with as fully listed wor-
kers under the scheme. He knows 
very well that this is a continuous 
matter of some agitation and trouble 
which goes on in most of the docks. 
I am referring to the categories of 
labour like chipping and painting 
workers, workers engaged in stitching 
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and bagging, workers engaged in load-
ing and un-loading salt. Their num-
ber is very large-.several thousand •. 
Despite their continuous agitation, 
they have not been brought within 
the purview of the scheme on the 
same footing with other categories. 
Thereiore, when the whole scheme is 
being revciewed and IS sought to be 
improved upon and made a little 
more comprehensive, I would sug-
gest that this question of these cate-
gories whom I have just now men-
tioned should be re-considered and 
they should also be given the benefits 
of decasualisation and regularisation 
of employment just as the other cate-
gories of workers have. 

Lastly, one point I would like to 
mention. I think this also is bound 
up to some extent at least with the 
findings of the Mehta Committee. Of 
course, the Government has got 
powers to make rules in regard to 
how the Dock Labour Board should 
be constituted. I refer to the person-
nel of the Boards and the manner of 
selection. I would just mention one 
thing particularly which has caused a 
lot of trouble in the past; that is the 
question of the manner of selection 
of representatives of the dock workers 
on these Dock Labour Board~. So far 
as I know, this is done completely by 
the Government at its own discretion. 
In the docks, as in other places, of 
course, also, there are always a num-
ber of unions, call them rival unions 
or anything else, which are function-
ing and working. If this Dock Labour 
Board, as a machinery, has to work 
smoothly and efficiently. some machi-
nery should be devised whereby re-
presentative organisations of dock 
",'orkers are given proper representa-
tion on that Board. There is a conti-
nuous complalnt. I am not an inte-
rested party in this. I may say this, 
because I do not know what the 
Deputy Minister of Labour in his 
usual inimitable manner may say later 
on. I am not an interested party in 
this, because r have nothing to do 
with dock labour, nor have we got an 
union there. 

1825 (Ai) LSD-5. 

Shri S. M. Banerjee: (Kanpur), 
Are you not interested in him? 

Shri Indrajit Gupta: I am interest-
ed in him and he is interested in me 
as he showed recently. The thing, 
is: let him devise some procedure. 
By some democratic means, in the S, 
4, 5 dock labour unions which are 
there, as is done in some other casee, 
Jet their membership be verified, or 
let a ballot be taken among the 
workers. Let there be some other 
procedpre by which nobody has a 
ground of complaint to say later on 
that a certain particular union hal! 
been given 1, I, 3 representatives on 
the Dock Labour Board although it 
does not enjoy influence or member-
ship or following among the dock: 
workers. I believe, up to now, no 
such satisfactory method has been 
evolved.. People are selected rather 
arbitrarily purely at the discretion of 
the Government. As the Minister 
knows, that has led to a lot of trouble 
and hearl-burning and is a conti-
nuous cause of a lot of un-rest whick 
can be avoided in my opinion. I think, 
when the rules are prescribed, parti-
cularly for the manner of selecting 
representatives of the dock v.'Orkers, 
some democratic procedure should 
be evolved by which the dock wor-
kers feel that reallv their genuine 
representatives are on that Board. 

With these remarks, r, in general, 
lend my support to this Bill and I 
welcome it. 

Shri Naushir Bharucha (East 
Khandesh): Mr. Deputy-Speaker, thiJI 
Bill appears to be inevitable due to 
the defects that exist in the parent Ac1I 
of 1948. As r was studying the parent 
Act of 1948, I was surprised at the 
drafting, because so many things were 
left un-said. It was most surprising 
that even the constitution of a cor--
porate body was showed in by sub-
clause (j), without making any pro-
vision for its perpetual succession and 
the legal attributes which go with • 
corporate body. 

The idea of establishing a Dock 
Labour Board is very welcome. 'lbe 
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fact is, as it stands today, the Act of 
1948 simply provides for constituting, 
whether as a body corporate or other-
wise, an authority to be responsible 
for the administration of the scheme. 
But it appears to me that it is not 
enough to provide for the tormulation 
of schemes; it is very necessary that 
there should be a perpetual body such 
as is suggested in the present Bi!1, like 
the Dock Labour Board, which will 
not merely frame the schen.e but 
implement it and provide for inspec-
tion and see that the various obliga-
tions which the schenl.e imposes upon 
the employers are duly carried out. 

15 Iml. 

The necessity for the establishment 
of the Dock Labour Board is that 
there has been observed to ·be con-
mderable corruption :in recruitment of 
dock labour. That is a standing 
rrtevance. Evwywhere, various 
methods are resorted to, be which dock 
labour is squeezed, and and the emplo-
yers also evade their liability in law, by 
contracts of service; and numerous 
instances were Jriven in the case of the 
Calcutta Dock Labour Board, where 
the employers evaded their statutory 
liabilities by trying to contract them-
..elves out of "uch liabilities. There-
fore it is not enolll!h merely to 
establish a Dock Labuor Board and 
cast upon it merely the duty to imple-
ment the scheme. You have also to 
provide it with the necessary ma-
chinery and funds with which to 
unplement it. That would involve 
also the constitution of an inspectorate 
under the board to SeP. that the con-
tract conditions are properly carried 
out by the employer. That is not a 
small thing. Particularly in the case 
of dock labour. it has to ,be born in 
mind that it constitutes an important 
aection 01' labour. because any unrest 
resulting in a strike of dock workers 
not merely upsets the foreign trade, 
but apart from that, it may upset at 
critical moments the important work 
er unloading cargo such as foodgrain.. 
and other crucial consignments, and 

it may so completely upset the time 
schedules of shipping compaines that 
often ships may not touch those ports 
which are affected by dock labour 
strike. Therefore, it is very necessary 
that any machinery that is constituted 
for creating a sense of security and 
confidence in dock labour should be 
thorough and perfect. 

So far as ·the provisions of the Bill 
are concerned, all that is done is that 
power is 'being given to Government 
to establish dock labour boards and 
representation is to be given to Go-
vernment dock labour, and the em-
ployers. 'I agree with the observa-
tions made by the hon. Member who 
preceded me, that in the election of 
representatives of labour, particular 
care has to be taken. It is not an 
easy thing to evolve a machinery by 
rules and regulations for election 
purposes, because often in the case of 
cOnflicting unions. different claims are 
made which can only be decided by, 
perhaps, resort to proper authorities, 
which may take a considerable time. 
All the same, it is necessary that some 
simple machinery should be evolved 
so that there has to be in substance 
election of proper representatives 
from the labour on the dock labour 
,board itself. That is of utmost 
importance . 

So far as the functions of the board 
are concerned it has 'been provided 
that it has td administer the scheme 
for the POrt or group 01' ports for 
which it has been established. How 
is it going to administer the scheme? 
That is what I should like to ask the 
hon. Minister From where is it going 
to recruit the' staff? From where is it 
going to get the funds for the purpose? 
Does my hon. friend think that the 
fees given for registration of dock 
labour. or. for the matter of that, for 
the registration 01' the employer, are 
p.nou/!h to enable the board to carry 
on all the activities? Apart from that. 
would the present resources be suffi-
cient under the new Act to enable the 
board to carry on its activities? 

As I said the first prerequisite is 
that the bo~d should have an inspec-



181 Dock WOTke1's PHALGUNA 22, 1883 (SAKA) (Regulation of 
Employment) 

182 

torate. There is no ProVlS10ill in this 
Bill for a board to be enabled to have 
an inspectorate. Nor is there any pro-
vision for giving the inspectors definite 
powers. 

Therefore, I submit that though it is 
a good thing in law to have a dock 
labour board fanned, there are many 
omissions in the Bill, and they require 
to be thoroughly filled in. 

I am not very much enamoured of 
the advisory committees. I have had 
occasion to serve 0Ill a number of advi-
sory committees, in various matters, 
not in regard to dock labour, and I have 
found that nobody really is interested 
in giving advice; and as for people 
who are at all interested in giving 
advice their advice is never required 
nor taken. In numerous cases, these 
advisory committees seldom meet, 
and they meet, it at all, in a casual 
and perfunctory manner and they 
achieve nothing in particular. There 
may be exceptional advisory com-
mittees; I have gcn no doubt about 
that. But in these matters, these 
committees do not really help. 

What I am trying to impress upon 
the hon. Minister is that merely creat-
ing a skeleton, a corporate body and 
saying that in equal proportions, there 
9hall be representatives of Govern-
ment. employer and labour, is not 
enough. You have got to give that 
body the necessary machinery for 
functioning, and the necessary funds 
with which to carry on its activities. 
Since the duties that are now imposed 
upon the board would 'be greater than 
:in the past, I am of the opinion that 
it is necessary that sarne provision 
should haVe been made for additional 
resources which the board could 
collect, and on which it could subsist. 

This Bill, so far as it goes, is good. 
But does it really go far enough? In 
my opinion, it does not go far enough. 
After all, when we look at the question 
Of dock labour in various ports in 
different parts of India, a cammon 
pattern of employment and regulation 
must emerge. Was it not the duty of 

Amendment Bill 
the hon. Minister to have prmded in 
this Bill a co-ordinating authority, a 
sort of Dock Labour Boards C0-
ordinating Authority at an all-India 
level so that it can deal with the 
numerous questions which would 
arise, of an all-India character, such 
as standardisatiOn of working condi-
tions of dock labour at major pom 
etc. ? Surely, conditions do not difl'er 
so materially and so widely that each 
State should have a difl'erent set of 
condition§. If there were a body at 
the top, a dock labour boards co-
ordinating authOfity, then it can 
standardise working condition. of 
dock labour at major ports; it can alao 
intervene ir.formally in matten of 
conciliation in the event of a threaten-
ed dock labour strike afl'ecting more 
than one port. That is absolutely out 
side the scope of the board as it ill 
contemplated in the Bill. Matters such 
as this can only be tackled at an all-
India level. Often We find that the 
.trike is due to the board itseJt, and, 
therefore, the board is the least coon-
petent to interfere in that strike. and 
in such cases, the intervention of a 
higher authority which can take a 
detached view is definitely called for. 

SuciJ. an authority would also be 
required for standardsing qualifica-
tions for recognition and registration 
of dock labour employers. Any Torn, 
Dick and Harry can set up a stevedor-
ing concern, and employ dock labour, 
and whether his economic standing or 
financial credit is worth anything 18 
nobodY'S concern. Therefore, certain 
rn:inimurn qualifications which would 
apply all over India have got to be 
prescribed, and a co-ordinating agen~ 
could do that, It is also required for 
establiming a dock labour employ-
ment exchange. Dock labour is a 
peculiar type of labour. and. therefore, 
a separate exchange is required, and 
the co-ordinating authority could do 
that. It is also required for dealm. 
with similar other Questions of an al1-
India character. 

Thereforp. while I welcome thi8 Bill 
in that it wa~ inevitable due to the 
defective draftsmanshil) of the 11148 
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Act, the Bill does not go far enough, 
and it i~ necessary that an all-India 
body has got to be constituted. 

There is one other small matter to 
which I would like to draw attention. 
Section 3 of the 1948 Act, provides for 
schemes for ensuring regular employ-
ment of workers. Now, it is sought to 
be provided that the scheme should 
provide for so many things. I really 
trunk that the functions of .the board 
and sectiOn 3 will come into conflict. 
Who is to formulate this scheme? The 
board will claim the right to formulate 
it, and section 3 gives the Government 
also the right to formnlate such 
schemes. Therefore, I am of the opin-
ion that the amending Bill will not 
fully harmonise with the parent Act. 
Some changes are called for. 

An obvious change which will be 
required is this. Now we are making 
provision specifically in the Bill for the 
purpose of creating a dock labour 
board, and statutory provision is being 
made for that, and yet sub-section (J) 
of section 3 (2) Of the parent Act is 
not sought to be deleted. The old 
sub-section (J) of section 3 (2) which 
gives the right to constitute corporate 
bodies to administer the scheme should 
have been deleted under the present 
Bill. But this is not deleted. We have to 
avoid authorities which funclion side 
by side, one the Government and the 
other someone else. So this requires 
to be changed. The provision in the 
older Act also requires to be changed. 

I do hope that with the experience of 
the working of the new amended Act, 
if necessary Government will come 
forward and expand the scope of the 
Act itself so as to create an all-India 
body, a co-ordinating authority, be-
cause there is agreat deal in common 
between dock labour in all the ports 
of India As it is an important section 
of labour, I submit everything require. 
to be done to see that this section, 
which truly earns its money with the 
nveat of its brow, gets a fair deal. I 

hope Government will look into thi. 
matter. 

Dr. Melkote (Raichur): I welcome 
the Bill. It does not need a very long 
speech. I would like to make just one 
or two points. 

The Indian National Trade Union 
Congress has been demanding the 
formation of such Boards for quite a 
number of years. In the beginning, 
somewhere about 1948 and till about 
1952, dock labour was chiefly in the 
hands of the non-nationalistic union 
workers, and it was they who came in 
the way of the formation of such 
Boards. Now that many of these dock 
labourers have passed into the hands 
of the Indian National Trade Union 
Congress, they feel that it has been 
delayed. The delay has been rather 
unfortunate. They would have wel-
comed the formation of such Boards a 
long time back. 

15.12 hrs. 

[SHRI MULCHAND DuDE in the Chair] 

Even so that the Bill has been brought 
in at this juncture is a most welcome 
thing. 

With regard to the financial implica-
tions of these things, I personally feel 
that as in other cases wherever labour 
is involved-here dock labour is invol-
ved-the other side, that is, the ship-
p'ng companies, should bear these ex-
penses. The labourer himself may 
pay a small sum for registr;ltion. But 
that will not meet the expenses. The 
formation of such Boards helps the 
shipping companies very much. There-
fore, I feel that a part at least of the 
finances should come from these ship-
ping companies, apart from any finance 
that may be made available through 
Government sources. 

The formation of labour exchanges is 
another thing that is necessary. In the 
past, these dock workers had been put 
to a goOd deal of trouble whenever 
there was a strike and otherwise. There 
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has been a demand by these dock 
labourers that those people who had 
put in regular service for certain years 
should be absorbed as permanent 
workers. I therefore feel that employ-
ment exchanges of that type which 
would regulate the coming in of these 
workers in the proper way are a great 
necessity. 

These are the t"NO or three points I 
wanted to make. I welcome the Bill. 

Shri S. M. Banerjee: While wel-
coming this Bill, I must say that the 
condi tions of the dock workers in cer-
tain docks and the growing corrup-
tion in various docks should have 
been taken note of by the hon. Deputy 
Minister. In this House, after the pub-
lications of the R. L. Mehta Commit-
tee's Report, questions after questions 
were raised as to why all the recom-
mendations made in that Report were 
not implemented. I would like to 
know from the hon. Deputy Minister 
whether the recommendations in the 
Report have been implemented in toto, 
or if there are any recommendations 
not yet implemented, what are the rea-
sons for not implementing them. 

When discussing this particular piece 
of legislation, we get an opportunity to 
review the working conditions and 
housing conditions of dock workers in 
the country. As regards the Dock 
Labour Board in Madras, I must con-
gratulate the members who took keen 
interest in having a housing scheme 
there. I have seen some of those 
houses and if more effort is made, I 
must say that the housing conditions 
will improve. My feeling is that the 
Dock Labour Boards in Calcutta, Bom_ 
bay and other places must giVe prio-
rity to housing conditions. Take, for 
instance, Calcutta. I do not know whe-
ther the hon. Deputy Minister has 
visited those areas where dock wor-
kers live. I am sure, knowing him as 
I do, he would have visited them. 
The condition in which they live 
excites more horror than pity. 
I must say . that the Dock Labour 
Board in Calcutta has completely 1all-
ed to carry out its duties. 

Emplo1lment> 
Amendment Bm 

The questiOn is about selection of 
personnel to serve On the Board. My 
han. friend, 8hri Indrajit Gupta, has 
pointed out that there should be a pro-
per basis for selection of members to 
serve on the Board. It should not be 
left to a particular man or group of 
persons, and the labour organisatioIlll 
must be taken into confidence. It is not 
only the INTUC alone that is there. 
After all, there are other unions in 
varioUs places which do control a 
majority of the dock workers. On book, 
INTUC might be controlling them. I 
am told that in Galcutta. the majority 
uniOn belongs not to INTUC but to 
somebody else. 

Shri Abid Ali: To whom? 

Shri S. M. Banerjee: I think he 
knows. 

Shri Abid Ali: To whom, according 
to the hon. Member? 

Shri S. M. Banerjee: To somebody 
else, not to the Communist Party, if 
he is allergic to that. 

Shri Abid Ali: Let him name it, if 
he knows. 

Shri S. M. Banerjee: There were 
certain demands made by the shipping 
department and painting department 
and a strike took place. It was im-
possible for the INTUC to call off the 
strike. It is some other leaders who 
took courage in calling off the strike. 
That particular strike was justified in 
th", sense that the recommendations of 
the Mehta Committee were not im-
plemented. Many recommendations 
have not been implemented and there 
are not sufficient reasons justifying 
the'r non-implementation. 

Then the question comes about J"e-
cruitment. The recruitment policy or 
method of recruitment may change 
after bringing into force the legislation 
Or the various rules. I welcome this. 
But there is a lot Of corruption g~..ng 
on at the pi aCe of recruitment. A wor-
ker who is being recruited must pay 
something in advanCe and then pay in 
instalments after getting his salary on 
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recruitment. This sort of corruption 
cannot go on unabated and unchecked. 
I would reque5t the hon. Deputy 
Minister to kindly throw some light on 
this and Say what steps have been 
taken to check this growing corrup-
tion in the matter of recruitment of 
dock labour. 

Something has been said by my hon. 
rr;end, Shri Indrajit Gupta, about de-
casualisation. What is the total num-
ber of casual workers? I would also 
like to know as to how many years 
they worked as casual labour. In other 
departments at Goyerrunent like de-
fence and Railways, this particular 
scheme of decasualisation has worked 
very effectively. For instance, in De-
fence, anybody who has completed six 
months' service is regularised. Th" 
total number Of casual employees 
which was about 13,000 has now been 
reduced to just 2,500. This is alm be-
Ing eliminated after the completion of 
aix months service. I must know whe-
ther the scheme of decasualisatiOn is 
being pursued vi'gorously. What is 
the bacis of the decasualisation 
.cheme! 

As I have already aaid, the question 
at corruption, especially at the time of 
recruitment ,should be looked into and 
the evil avoided. 

I am fully in agreement with my 
han. friend, Shri Indrajit Gupta, who 
.aid that the stevedore system must be 
abolished. We are trying to abolish 
middlemen trom every phaSe of life. 
So why should there be this category 
of middlemen? What is their actual 
work? It has been proved in this 
very House that if the IIYstem ill 
a1:l01ished Government are going to be 
benefited 'by crores of rupees. At this 
bour when we need a huge amount for 
the success of our Third FiVe Year 
Plan, we can realise a huge amount by 
abolishing the stevedore system, Last 
year when I spoke, I gave certain 
figures as to how much can be had 
after abolishing this stevedore system. 

So I want to know from the hon. De-
puty Minister about the various re-

commendations of the R. L. Mehta 
Committee, about the varioUs recom-
mendations of the Jeejeebhoy Com-
mittee and the Chowdhury Com-
mission. If the recommendations of all 
these bodies have been implemented, 
I have no grouse, but this constant 
source of trouble in our docks must 
come to an end, and this partisan 
spirit of the Labour Ministry towards 
a particular union or unions must come 
to an end. 

Shrimati Ila Pa.lchoudhuri (Nabad-
wip): If all the people work in the 
docks, the trouble would come to an 
end. 

Shr! S. M. Banerjee: I do not know 
about the Calcutta docks, but I know 
llOmething about docks. I doubt very 
much whether she knows something 
about dock3. 

Shrimati Da Palchoudhuri: do. 

Shri S. M. Banerjee: I am glad. 
She must be knowing very much. I 
appreciate her knowledge ,but her 
knowledge may be limited, and I do 
not pretend to be a walking encyclo-
paedia like her, 

So I would like the hon. Deputy 
Mini~ter to throw some light on the 
questions I have posed. 

Once again I welcom" this Bill, and 
I seriously and emphatically demand 
the abolition of this most hated ste-
wedore system which ha3 become 
actually the most corrupt system and a 
house of corruption. 

Shri Abid Ali: Han, Members who 
have taken the trouble of making some 
observations from the opposite benches 
perhaps could have been of some help 
to us and to dock workers if they 
had been able to spare some time to 
go through the Act and the various 
schemes under which these boards are 
working. They have, Of course, read 
the amending Bill, but from the points 
which they were trying to make, it 
was evideI\t that theY were very' much 
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unaware of the provi&ions of the 
parent Act. 

1 appreciate their difficulty because 
none of the friends who have spoken 
is connected with dock workers. Gene-
ral phrases like corruption, misuse of 
funds, maladministration etc., whi\:h 
they are accustomed to use, were uti-
lised here, but when I asked the hon. 
Member who P.as just spoken to tell 
me which uniOn in Calcutta had the 
support of a larger number of workers 
when he said it was not the INTUC, he 
could not mention. It is evident that 
he does not know it, lmd the fact is 
that in the Calcutta Board it is not 
the INTUC which is representing all 
the workers. There is another union 
also. 

Very much has been said with re-
gard to the selection of labour repre-
sentatives on these boards. There is a 
system, a method which has already 
been adopted, and which is being fol-
lowed, the same system which gave 
membership On the Jute Wage Board 
to the hon. Member from Calcutta who 
spoke first, the same method by which 
nominee;; of the AITUC have been ap-
pointed on the Coffee Wage Board. 
There are only two members repre-
senting labour On the Coffee Wage 
Board, and they are nominees of the 
AITUC. The AlTUC could get nomi-
nations On the Coffee Wage Board be-
cause the membership of the unions af-
filiated to it entitled it to nominate its 
representatives, but if the AITUC has 
no membership in any particular in-
dustry, certainly I cannot force their 
nominees to represent the workers in 
that particular industry. 

Shri IDdraflt Gupta: Who asked 
you? 

Shri Abid AU: So, one should first 
deserve and then desire. When the 
hon. Member was absent, his colleague 
there made a complaint that it was the 

Employment) 
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INTUC which was being favoured by 
the administration. I am saying t.hat 
it is entirely incorrect information. I 
am explaining that it is the same met-
hod, which is applicable to the wholf 
country. 

We have formulated a procedure and 
a yearly verificatiOn of the member-
ships of trade union organisations ill 
conducted with the co-operation and 
active support of all the four central 
trade uhion organisations in the coun-
try. The figures are shown to them, 
their prelimina~ objections and final 
objections are invited, and the lista 
which are circulated about the verl-
fied membership of the uniOnS 81'1 
based on the approval of the represen-
tatives of these four organisations. And 
this nominatiOn is al '0 based on that. 
Then, where is the room for complaint, 
to go to the extent of saying that Wit 
are favouring a particular organisa-
tion? That is highly unfair, and in 
fa:rness to themselves I feel that next 
time this charge will not be repeated. 

With regard to the Mehta Com-
mittee Report etc., I may again sub--
mit that the hon. Member has mixe!! 
the dock labour board with the ad-
IIlinistrative body. There was never 
any action arisihg out of that com-
mittee report to be taken against the 
dock labour board itself. No notice 
was given to the dock labour board. 
The administrative bOdy was served 
with notice and its explanation was 
sought. It promised to improve mat-
ters. Time was given to it, and cer-
tainly those who are connected with 
dock workers and the administratioh 
Of the board and the administrative 
body and know about their working 
will themselves adrni1 that there haa 
been considerable improvement. ~ 
wanted to suspend the administrative 
body, but as improvement was noticed, 
it was not removed. 

With regard to the charge that it 1s 
the eame dock labour board which was 
criticised by Mr. Mehta. that is alaO 
incorrect. 'lbat board ceased to fun .. 
tion, and a new board has coma Inw-
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existence. It has been reconsituted in 
1960. 

Shri Indrajit Gupta: With the same 
members as before. 

Shri Abid Ali: There is no ques-
tion of members. The Act recognises 
a procedure, and that has been follow-
ed. Employers have been asked to 
make their recommendations; em-
ployees' organisations have been asked 
to submit their recomIPendations. The 
third group is Government, and Gov-
ernment also can appoint its nominees 
as it likes. Now, the hon. Member is 
shifting the ground. First he said it 
was the same board. I say it is not. 
Therefore, I say the charge is unfound-
ed. 

With regard to defalcation and mis-
USe of funds, these phrases are very 
common, but are misplaced here, be-
cauSe the workers do not lose a pie. 
The system is that whatever amount 
is sPent through thb board is to be re-
covered from the shippers. There is a 
levy. If the stevedores have paid some 
amount and recovered from the board, 
to that extent the shippers have to pay. 
more. Whether they take it through 
the board or take it from the shippers 
is immaterial so far a, the workers are 
concerned. I~ this particular matter, 
the workers are not losers, not to the 
extent of one naya paisa. So far as 
some securities were deposited for tak-
ing a loan, these have been taken back 
and everything has been regularised. 
Audit has been started, aJnd there is 
the audit report. Objections of course, 
are there. There will be objections 
whenever there is a big organisation. 

The hon. Member from East Khan-
desh was very much worried about ex-
penses where they would come from, 
who would contribute etc. He does 
not know anything about it. The in-
come of the Bombay Board is about 
Rs. 41.50 lakhs and expenditure R5. 
38 lakhs, that of the Calcutta Board 
about B.s. 132.88 and Rs. 110 lakhs res-
pectively, tluit of the Madras Board, 

which is Of course smaller, Rs. 13 and 
Rs. 10 lakhs re3pectively. The result 
shows that their income is more than 
the expenditure and their working has 
been, to a great extent, satisfactory; it 
may not be perefect in every respect, 
but sincere and successful attempts 
have been made, are being made 'rod 
will be made to ensure justice to the 
worker and a proper efficient and 
honest administration. ' That is the at-
tempt which is being made, and it is 
successful to a great extent. 

With regard to the Deputy Chair-
man a doubt was raised that in case 
he is appointed he would be an officer 
of Government. If Government feels 
that during a particular period, when 
the Board was not doing its work pro-
perly, this officer was associated with 
it and that his being there would not 
improve matters to the extent we want 
it to improve, we may change him. 

About listing also the difficulty of the 
hon. Member can be appreciated be-
cauSe he is not connected with the 
working of this particular industry. 
Already, nearly 5,000 workers have 
been lbteo in Calcutta itself besides 
the original listing arrangement. In 
Calcutta there are 11,000 registered 
workers and 5,000 listed workers. (In-
terruption) . It is very recent. 

Shri Indrajit Gupta: They are list-
ed; they are not registered. 

Shri Abid Ali: The hon. Member 
should know the difference between the 
two and the difficulties about it. Very 
recently, in addition to theSe 11,000 re-
gistered anrl 5,000 listed workers, more 
work has been done. 

Then, with regard to the employers' 
monopoly. There are two associations. 
If all the stevedores who are qualified 
to be recognised as such have two as-
sociations We cannot help it. 

Shri Indrajit Gupta: It is not what 
I said; it 13 what Mr. Mehta has said. 

Shri Abld All: The stevedores have 
to be first licensed by the Port Trust. 
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Once the Port Trust gives a particular 
tlrm the licence to act ~ stevedores, 
then the Dock Labour Board will give 
that finn registration. The man should 
exist first and get a licence and then 
only he can get registration. 

One of the purposes Of this amend-
ment is the recovery of the registra-
tiOn fee, which they are paying at pre-
sent. But we are advised that the law 
is silent on that point; and, therefore, 
it has now been inserted in the Act. 

With regard to Employment Ex-
change and other suggestions made by 
the hon. Member from East Khandeoh 
I may say that one of the functions of 
this Board is to act as an employment 
exchange also. It supplies labour 
whenever necessary. What else does 
the employment exchange do? These 
workers are registered; they are listed. 

About recruitment some complaint 
was made. Where is recruitment? 
We have not been able to give full 
employment to all the workers 
already listed and registered. We 
are not taking new workers. A ques-
tion arose about reducing; and, 
therefore, some adjustment was made. 
When the question arose of introduc-
ing this scheme in Cochin a large 
number of workers had to be sent 
away. There was no question of tak-
ing more workers. Formerly, a large 
number O't workers were working in 
t.hese docks and ports and they were 
having small earnings. After this 
scheme came into force, their employ-
ment is regularised and everyone is 
assured of a reasonable amount. 

With regard to registered workers 
not getting work on a particular day, 
when they appear at the call stand, 
they are given disappointment money, 
., it is called. They have appeared 
but ther" is no work. Therefore, some 
amount should b" given to them for 
subsistence. 

With rel!ard to the other suggestions 
about co-ordination and so on, that is 
pxactly the function of the Advisory 
Board. Every Dock Labour Board 
will have nominees on this Advisory 
Board. It will be an All-India body. 

These items will ,be taken care of 
there. It is not necessary to have any 
provision for it in the Act because 
when we, as government, convene a 
meeting of the representatives of the 
varIOUs boards functioning in the coun-
try, we have some commitment and 
whatever is decided there is to be 
implemented, not to be put just in the 
air. 

Some complaint was made about 
the hospitals. Of course in the early 
stages, it was not functi~ning for some 
time. But now it J1as 44 beds and 
about 400 to 500 persons are served 
every day through its out-patient 
department. 

With regard to housing also-I do 
not say that it has been fully taken 
care of --some beginning has been 
made. 

Shri Indrajit Gupta: Not in Calcutta. 

Shri Abid. Ali: And, when the hon. 
Member next goes to Bombay, he can 
see that magnificent building, airy, 
well-ventilated, in a nice place, and 
healthy in which some of the workers 
in this industry are living. For Cal-
cutta and other places also attempts 
are being made to have housing faci-
lities. But everything has to be ac-
cordin.g to the general condition pre-
vailing in the country. It cannot be 
that just onc section is given 100 per 
cent housing facilities While others 
have none. So, a level has to be there 
for every industry and prosperity is 
to spread every where. It cannot be 
monopolised by anyone section. 

The question about the implemen-
tation of the Mehta Committee's report 
was raised. I have already said some-
thing about that. I may clarify it fur-
ther by saying that all the items which 
were to be implemented by the Dock 
Labour Board and by the administra-
tive body. most of them, have been 
implemented. So far as government 
is concerned. we have also done all 
that was necessary. 

This particular amending Bill has 
not come only out of the Mehta Com-· 
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mittee's report. But it is the result 
of the experience gained by the work-
ing of the various schemes aU over 
the country. We felt that these chan-
ges were necessary; and, therefore, we 
have brought this amending Bill. 

It is not as if the Government have 
not got some of these powers. The 
hon. Member said that notice was given 
by the Government to the Calcutta 
organisation calling upon it" to explain 
why it should not be superseded. That 
is the administrawve body. ISo, we 
have the power. But these are fur-
ther clarified and amplified with a 
view to makmg these schemes work 
more satisfaetorily. 

Fortunately, at present, there is no 
complaint frOm any other section; 
even from Calcutta there is no com-
plaint at present. But on the basis of 
experience gained, on the basis at the 
report, we felt that we may amend 
the Act as suggested. It was suggested 
that, perhaps, in future it may be 
necessary to use these powers. I wish 
it should not become necessary. 

Even in Calcutta Board, the number 
of workers' representatives from the 
INTUC is small. There is an indepen-
dent union, and another affiliated to 
the United Trade Union Congress. 
The number of INTUC representatives 
in Calcutta Board may be comparati-
vely smaller Or may not be equal to 
the other one. It is from memory 
that I am speaking. To the ex-
tent the INTUC has got member-
ship, it has got representation. 
Independent unions are also there. 
The organisation affiliated to the UTUC 
is also there. So, the hon. friends op-
posite who have made theSe charges 
will be convinced that it is a matter 
of routine and what they feel is not 
correct, to a great extent. 

Mr. Chairman I think I have covered 
all the points and request that the 
Bill may be taken into consideration. 

Mr. Chairman: The question is: 

''That tIle Bill further to amend 
1..Ole Dock Workers (Regulation 
of Employment) Act, 1948, be 
taken into consideration." 

The motion was adopted. 

Mr. Chairman: The question is: 

"Clause'i 2 to 7 stand part of the 
Bill." 

The motion was adopted. 

Clauses 2 to 7 were added to the BIl!. 

Clause 1 and Enacting Formula 

Mr. Chairman: There are two for-
mal amendments, one to clause 1 and 
the other to the Enacting Formula. 

(Amendments made) 

Page I, line 1,-

for "Twelfth Year" substitute-
''Thirteenth Year". (1) 

Page I, line 4,-

for "1961" substitute "1962". (2) 

(Shri Ab\d Ali) 

Mr. Chairman: The question is: 

"That clause 1, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause I, as amended, was added to 
the Bill. 

Mr. Chairman: The question is: 

"That the Enacting Formula, as 
amended, stand part of the Bill." 

The motion was adopted. 

The Enacting Formula, as amended, 
waB added to the Bill. 
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Mr. Chairman: The question is: 

"That the Long Tille stand part of 
the Bill." 

The motion was adopted. 

The Long Title was added to the Bill. 

Shri Abid All: Sir, I beg to move: 

"That the Bill, as amended, be 
passed." 

Mr. Chairman: The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

15·43 hrs. 
mDIA.."l "RAILWAYS {SECOND 
AMENDMENT) BILL 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): Mr. Chair-
man, I beg to move:· 

''That the Bill further to amend 
the Indian Railways Act, 1890, be 
taken into consideration." 

This Bill deals with fiVe sections of 
the Indian Railways Act: 82 (a), 82 
(h), 126, 127 and 128. 

[SHRI HEDA in the Chair] 

The exis!ing section 82 (A) provides 
that the j;abiJitv of a railway admi-
nistration to pe;sons involved in acci-
r:lents to trains carrying passengers 
shall in '10 caSe exceed Rs. 10,000 in 
""SDect ot anyone person. Before the 
existing provisions aI the law came 
into force In 1943. there was no upper 
limit to the amount of compensation 
payable but no compensation was 
payable 10 those injured or to the de-
pendents of thOSe kilIed in train acci-
dents except in the case of accident. 
attributable to the negligence on the 
part of the Railway Administration or 
it.~ servants. Considerable hardship 
was caused in consequence, particu-
larly amongst passengers of limited 

means. as those injured and depen-
dents of those killed in accidents not 
attributable to the negligence of Rail-
way but due to reasons such as acta 
of God, sabotage, etc. were unable to 
obtain compensation. Also it was con-
sidered that passengers of limited 
means found it difficult to file suits and 
obtain compensation as litigation Wall 
both an exoensive and prolonged pro-
cess. It wa. mainlv to remedy these 
hardships that th~ Indian Railways; 
Act wa. IImended in 1943 so as to 
make the Railways liable to pay com-
pensation in all cases of accidents to 
trains carrying ,passengers, whether 
attributable to the regligence of Rail-
way. or not. At the same time liability 
of railways in such cases was limited 
to a sum of Rs. 10,000 in the case of 
anyone person, as mentioned above. 

The ceilil'g of Rs. 10,000 seems to 
have been based on the maximum per-
missible limit under the Workmen'~ 
Compensation Act which was then 
Rs. 5,600 to which 25 per cent was 
added to allow for damage to luggage, 
making a figure of Rs. 7,000. Later 
when the Bill went to the Select Com-
mittee, as a result of their recom-
mendation it was raised and fixed at 
Rs. 10,000.' By the amendment to sec-
tion 82 (Al it i. proposed to increase 
this maximum from Rs. 10,00() to Rs. 
20,000 in respect of anyone person. 
The present limit of Rs. 10,000 was 
fixed long ago in 1943. Since then there 
have been great increases in the cost 
at living and per capita income. The 
rise in cos! of living, as reflected in 
the general index number of whole-
sale prices in India has been of the 
order of a little over 1()0 per cent 
since 1943. ae against the consumer 
price index of over 71 per cent since 
1944 and the per capita net aut-put 
which has risen since 1948 'by about 1D 
per cent. Al present compensation is 
paid based on a schedule notified under 
the powers given to the Central Gov-
ernment undeI· Section 82 (j) (2) (iii) 
of the Indian Railways Act. The rate 

-MOVed with the recommendation of the President. 
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of compensation depends on the mon-
thly income of the person concerned. 
According to this schedule, those with 
a monthly income exceeding Rs. 1,00 
cannot, under 3I1ly circumstances get 
more than Rs. 10,000 as compensation 
In the ligh~ 01 the rapid economic de-
velopment and rise in incomes in the 
country, the present limit of Rs. 10,000 
is onsidered out of date, Raising it to 
Rs. 20,000 is expected to provide relief 
to the income groups exceeding Rs. 
1,000. Taking all the above aspects into 
account, it is consi<!.ered realistic to 
raise it to R~. 20,000. 

Along with the increase in the maxi-
mum limit of compensation, it is pro-
posed sepanitely to revise the existing 
schedule at which compensation is 
payable, generally providing a liberal 
increase in the case of persons belong-
ing to lower income groups. The pro-
posed schedule provides fOr changes 
both relatL'f' to income groups and the 
rate of compensation. In the new 
schedule, It is proposed to reduce the 
number of income groups at the lower 
level. The revision is intended to 
benefit thf' lower income groups and 
avoid the need for maticulous calcula-
tions of incomes with consequential 
delays in their determination as would 
be required under the old larger 
number of mcome groups. In prescrib-
ing the rates of schedule for the new 
income groups, the proposed revision 
of the present schedule of Compensa-
tion under the Workmen's Compensa-
tion Act has been taken into account. 
After the amending Bill is passed by 
the Parliament, action to issue a sui-ta-
ble notification under section 82 (J) 
0"£ the Indi"n Railways Act, revising 
the existing schedule will be taken 
and laid on the Table of the House 
bringing the new ~chedule into effect. 
The amendment normally will have 
only prospetive effect. 

As a re3ult of raising the maximum 
limit of compensation and revising the 
schedule of compensation providing 
for increased compensation, it is ex-
pected that it may involve an addi-
tional expenditure of Rs. 8 lakhs per 
annum, that is, an expenditure at Ba. 

15' 3 lakhs as against Rs. 5' 5 lak:hs at 
present. The total amount payable 
is estimat'!d to be more than double 
because for the lower income groups 
the propo.e:i compensation will be 
much morE; than double. That is with 
regard to 82 (a). 

At pre3ent section 82 (h) of the 
Indian Railways Act provides that the 
right to claim compensation under 
section 82 (a) does not affect the right 
to claim compensation under other 
laws like the Workmen's Compensa-
tion Act, the Fatal Accidents Act and 
the General Law of Torts. From the 
records there is indication that initia-
lly it was not the intention, except 
perhaps in the case of workmen, to 
provide for more than one remedy. 
'The presel.t form of the statute seems 
to have emerged after consideration 
of the Bill by a Select Committee. 
It is opined that claims may now be 
made for compensation under the Rail-
ways Act &5 well as under the Work-
men's Compensation Act or any other 
law in respect of the same accident. 
Prima faCie, there appears to be no 
reason whv compensation should be 
aaid by Government in respect of the 
same acc,clent under more than one 
law, especially when the railways 
have assumed liability irrespective of 
the consideration whether there is 
negligence on the part of the railways 
or not and also when the maximum 
limit of liability is to be increased to 
Rs. 20,000. It is, therefore, proposed 
to restrict a person's right to claun 
compensation under only one law. 

Then I come to the other three sec-
tions-sections 126, 127 and 128. These 
sections deal with the dangerous acti-
vities activities endangering the per-
sons travelling by trains. During re-
cent years, a large number of cases of 
tampt'ring with the railway track 
either for personal gain, mischief or 
as a wilful act of wrecking the railway 
train have been reported. Even during 
anv public agitation, the railways fonn 
an' easy targE't of attack for the venti-
lation of grievances, real or imagiJllary. 
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or for causing interruption to the 
means of communication by the unde-
sirable elements of society. Even if an 
act of sabotage does not actually result 
in a 'Iatal accident, the attempt implies 
danl(er to human life and a person 
found guilty of such a crime deserves 
to be delt with severely. The Commis-
sion of Enquiry appointed to enquire 
into the serious accident to No. 1 
Down Bombay-Calcutta Mail on the 
night of 23rd November, 1957 'between 
Padali and Asvali stations on the Cen-
tral Railway have inter alia recom-
mended s"eoial legislation to provide 
deterrent penalties to those found 
guilty of attempts at train wrecking. 

Although the eXisting statute provi-
des for imprisonment for a term ex-
tending to ten years Or even transpor-
t ation for life to the criminals found 
responsible ior wrecking a train, yet. 
in actual practice, it is observed that 
the culprit.; have been let off with light 
punishments which have not proved to 
be deterrent. Such criminals are un-
likely to be deterred at present from 
repeating their depredations which 
endanger lives of a number of inno-
cent people travelling by the trains. 
The awarding of adequate punishment 
to such elEments has thus 'become a 
nE'cessity. 

To achieve this end, a minimum 
punishment of three years in the case 
of first conviction and for not less than 
seven years in the case of subsequent 
or repeat<,d offence is proposed to be 
made under .ection 126 of the Act. 

The cognate section 128 is also like-
wise proposed to be amended by pro-
v;ding a minimum of six months in the 
case of first conviction and not less 
than two years for subsequent or re-
peated offence with a maximum <:If five 
year, in all the cases. 

It is not the intention to impOSe a 
restricti or. on the discretion of the 
judiciary. As such it is proposed to 
provide for the courts awarding a les-
;er penal ty in deserving cases for rea-
sons to be recorded in writing tor 

doing so. 

Sir, I move that the Bill be taken 
into consideration. 

Mr. Chairman: Motion moved: 

"That the Bill further to amend 
the Indian Railways Act, 1890, be 
taken into consideration.' 

Shri S. M. Banerjee (Kanpur): 
Mr. Chairman, Sir, I rise to support 
the Bill, and 1 am happy that the 
compensation has been raised from 
Rs. 10,000 to Rs. 20,000 on the basis of 
the cost of living. But I would like 
to know from the hon. Deputy Minis-
ter, one thing. Dbring 1961, especially 
in the month of October-from 1st 
October to 31st October, 1961-there 
had been 171 minor and mojor acci-
dents including those in the railways. 
There had been 82 casualties and loss 
ot life, and about 325-1 am speaking 
subject to correction~had sustained 
serious IDJuries. The Compensation 
paid was only Rs. 35,000. Since many 
people have suffered due to the Ghat-
sila accident, and since there was 
another big accident near Farrukhabad. 
I would like to know how the compen-
sation will be paid and what will be 
the date ot effect to these proposals, 
after the passage of this Bill and after 
it is assented to by the President. 1 
want to know whether rules will be 
tramed and also orders passed for the 
implementation of these measures, 
when this Bill becomes an Act, and 
whether this will cover all these cases 
of accidents, especially those of 1961. 
1 ask this because the cost of living 
index rises not suddenly. It did not 
rise suddenly in 1962 or by the end 
of 1961. There had been a steady rise, 
and in certain months there was 
abnormal rise in the cost of living 
index since the last two years. The 
Reserve Bank's bulletin will show that 
there had been a steady rise of about 
ten points last year and the average 
has become 124 and not 125. 1 do 
not know whether. it will become 125 
later on. if you take into account two 
or three months of 1962. 1 would like 
to know what will be the basis of pay-
ing the compensation to those unfor-
tunate people who lost their lives 
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through no fault of their own. Those 
were grim incidents or accidents and 
I know that the Deputy Minister of 
Railways expressed with sadness the 
sad failure of the human machffiery 
or that it was an act Of sabota~e. 

After a discussion, it was found,-not 
by an enquiry but by the facts that 
hon. Members had-'here in this House 
that this was not an act of sa·botage. 
We colud not feel that this was an act 
of sabotage. I do not know whether 
the enquiry has been completed in res-
pect of all these acci\!ents. I am happy 
that after all these major accidents, a 
committee has been appointed with 
some of the Members of this House and 
also some experts, to find out the ways 
to minimise the accidents. 

I really could not know how this 
approximate amount of Rs. 8 lakhs has 
been assessed for meeting the compen-
sation arising OUt of the accidents. 
Do we anticipate accidents? What is 
the average number of accidents that 
we anticipate? The amount may be Rs. 
8 lakhs or Rs. 14 lakhs. The hon. 
Minister said that the average could 
be Rs. 8 lakhs per annum-I am 
speaking subject to correction. It was 
quite clear to me that there were 
going to be accidents. It is known 
that despite alI our efforts, accidents 
could not be avoided. So, if he says 
that this amount is going to be requir-
ed for the subsequent years also, he 
should not have said this on the floor 
of the House, because this gives an 
impression that merely for accidents 
..... hich are anticipated, We are keeping 
some amounts. We cannot keep such 
amounts in anticipation. After all, 
the amount is sanctioned from out 01. 
the consolidated fund. An ad hoc 
payment is made just after the 
enquiry. I would like to know what 
is the condition of those passengers 
..... ho are mercilessly ,beaten or who are 
killed during the train journeys. After 
all, whose fault is this? 'Ilhe hon. 
Deputy Minister will say that it is the 
duty of the State Governments to 
maintain law and order. But the 
train is passing over the land of so 
many States-Uttar Pradesh, Bihar or 

any other State. The passenger is 
killed in the train or around it, during 
an accident. The point is whether he 
will be entitled to COIIllpensation or 
not. It is a very serious matter which 
is engaging the minds of all those 
passengers who travel today and run 
the risk of being killed or looted in 
the various railways. 

Recently, a memorandum was sent 
to me by the son of a railway em-
ployee who was working in Murad-
nagar. I think he was a booking 
clerk or something else. I do not 
remember. When he was going to 
Muradnagar from Delhi, he was just 
brutally murdered in a second class 
compartment in the lavatory. I do 
not know whether he has been paid 
compensation. A letter was sent by 
the railway administration to his 
widow and his son-his son is work-
ing in the Muradnagar ordnance 
factory-saying that his father was 
not on duty. Muradnagar is a very 
small place and people generally come 
to Delhi tor things which they connot 
get there. Particularly, a railway 
employee generally comes to Delhi, 
because he has a pass. So, he had 
some money with him and just to 
snatch away that money, he was 
brutally murdered. I am really sorry 
if his wife has not been paid com-
pensation. 

16 hrs. 

Then, I would like to kru)w what 
amount has been paid to the family 
members of the late Shri K Rama Rao. 
In the last session, it was said that 
some compensation was being paid. 
I still feel and maintain that Shri 
Rama Rao would not have been killed 
had there been a proper chain in the 
train. It was at the instance of the 
railway administration that the chains 
were blanked off. Mr. Speaker, who 
was in the Chair, allowed a dicussion 
on this and said that merely ·because 
some people pull the chain unneces-
sarily, the chains should not be blank-
ed of!. I want to ascertain from the 
Deputy Minister whether chains have 
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been restored in all the· trains and 
what compensation was paid to Shri 
Rama Rao. 

About punishment, all people wno 
indulge in sabotage should be punish-
ed. This country should not have any 
place for saboteurs who play with the 
lives of innocent railway passengers, 
sitting or sleeping, who do not know 
anything and who suddenly meet with 
this fate. There were certain old 
cases--for instance, the explosion in 
Pathankot. At that time, it was sus-
pected-and the Minister did not rule 
it out-that it was an act of sabotage 
by some foreign agents. I want to 
know what happened to that case. I 
want to know whether in these inqui-
ries, any case of sabotage has been 
brought to the notice of the Minister. 

16.03 hrs. 

[MR. DEPUTY-SPEAKER in the Chair) 

I support this Bill and would 
request the Deputy Minister to see 
ihat the accidenta which occurred in 
1961 are covered under this. A 
maximum number of people died in 
seriOUs accidents. Their family mem-
bers should get the compensation of 
Rs. 20,000 and not Rs. 10,000. 

With these words, I support this 
Bill and I would request the Minister 
to accept my suggestion. I am sorry I 
could not mOVe any amendment, be-
cauSe I was not here. There have been 
80 many accidents in October, 1961 
8peCially-170 in all-in which 83 
people were killed, speaking subject 
to correction and 300 injured and the 
amount of compensation paid was only 
Rs. 35,000. Purely from humanitarian 
considerations, they should be paid 
compensation under the new rate. I 
Would request the Minister to accept 
this suggestion, which is non-contro-
versial and which is going to help the 
families of those who lost their lives. 

8hri Oza (Zalawad): I support the 
Bill as far as it goes. It is good that the 
Government thought it fit to raise the 
RInount from Rs. 10,000 to Rs. 20,000. 
But to my mind, it is not yet adequate 

and they should have thought it fit 
to raise it to Rs. 30,000. I know of an 
accident which took place two years 
back in my own place and nearly 35 
passengers were killed. They inCluded 
first class, second class and third class 
passengers. Although their relatives 
were not able to take advantage of the 
existing provision under section 82A, 
the compensation offered was so ina-
dequate that they had to resort to 
other remedies. If this Bill had been 
passed long before, as it ought to have 
been. those people would not have been 
driven from pillar to post. . 

As has been pointed out, the cost of 
living index has gone up very high and 
if an earning member is lost to the 
family, no amount of money can ade-
quately compensate the loss. But still, 
in terms of money, Rs. 10,000 was too 
ridiculous and it is good that the Go-
vernment has thought it fit to raise it 
to Rs. 20,000. I hope at the next 
opportunity, they will reconsider the 
whole thing and keep the figure at its 
proper level. 

About the prOVISions amending the 
penal sections, they are also very wel-
come. We know that accidents take 
plaCe not because of any defect in the 
track, but because of some human 
agency. Either it is neglect on the part 
of railway servants or it is an act of 
sabotage. Both acts of commission and 
omission require to be severely dealt 
with. They are highly anti-social. We 
know of certain cases in which some 
people commit this act of sabotage in 
order to draw the attenton of the com-
munity or some group of persons to 
their alleged grievances. At that time 
perhaps they are not conscious of the 
fact that they are endangering the 
lives of SO many innocent persons. So, 
it is good that theSe sections have been 
amended so as to make the punishment 
very severe. I hope that the railway 
department will publicise these things 
adequately and properly, so that those 
persons who lightly deal with these 
things and commit these acts are made 
conscious that they will be severely 
dealt with if they try to tamper with 
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[Shri Oza] 
the railways, resulting in fatal acci-
dents. 

On the whole I support this Bill. 

Shri S. V. Ramaswamy: Mr. Deputy-
Speaker, Sir, I thank the hon. Mem-
bers for giving their support to this 
Bill. Shri Banerjee raised certain 
points. He wanted to know the rates 
of compe03ation that would 'be appli-
cable to accidents that occurred in 
1961. Normally, in suh matters, it is 
always prospetive and not retrospec-
tive. The new rates come into opera-
tion cnly after the Bill i. passed by 
the Parliament. • 

Shri S. M. Banerjee: In cases where 
the inquiry is pending and the com-
pensation has not been finalised, but 
is only provisional, will it ,be finally 
fixed under the new rate? 

Shri S. V. Ramaswamy: As I said, 
the normal rule is that Bills are pros-
pective and not retrospective, unless 
Parliament chooses to make it retros-
pective. In this case, the new rates 
are to come into operation after the 
Bill becomes an Act. There-fore, I sub-
mit that the new rates will be pros-
pective and not retrospective, unless 
the Parliament chooses to do other-
v!ise. 

My friend was referring to the index 
iigure being high. At this stage, I sub-
mit that in prescribing the rates of 
s~hed\Jle for the new income groups, 
the proposed revision of the present 
schedule of compensation under the 
Workmen's Compensation Act has been 
taken into account. The Ministry 01 
Labouc propose to double the existing 
rates at compensation and also to make 
the Workmen's Compensation Act 
ntes applicable to those drawing a 
monthly income of Rs. 500 instead of 
Rd. 400 as at present. 

The proposed schedule of the Indian 
Railways Act provide:; more liberal 
scales of compensation than even the 
proposed Workmen's Compensation 
schedule for the lover income group. 
We are making it more liberal as I 

submitted than the Workmen's Com-
pensation Act. 

My hon. friend wanted to know hoW' 
the figure of Rs. 8 lakhs has been ar-
rived at. It is only a rough estimate. 
It is not that we want accidents to 
occur. Nobody wants any accident to 
happen at all. Every human life is 
precious. The life a1 even the poorest 
man in the country is precious. No-
body wants to be killed prematurely. 
untimely. Yet, with all our precau-
tions, with all our care, attention and 
caution that we can take, ac-:idents do 
happen, human nature being what it 
is. 

Shri S. M. Banerjee: What I said 
was that we were not discussing the 
budget, as to what amounts should be 
kept apart for accidents and so on. I 
was only thinking that when we were 
discussing the question of raising the 
compensation, there was no necessity 
to say that the estimated expendi~ 
on accidents would be Rs. 8 lakhs. 

Mr. Deputy-Speaker: Ord .. r, order. 

Shri S. M. Banerjee: 
making a submission. 

was only 

Mr. Deputy-Speaker: Order, order. 
But he should allow the Chair to exer-
cise its discretion. 

Shri S. V. Ramaswamy: Perhaps the 
House would like to know whether 
the increase in compensation involves 
a large amount. I was only giving a 
rough idea as to what it would mean 
if the rates are increased; nothing 
more than that. 

Then, Shri Banerjee was talking 
about murders in the train, people be-
ing killed etc. and he asked whether 
compensation would be paid in their 
cases. This Act deals with train acci-
dents, that is, collisions between trains 
or such like things and not murders 
or injuries to persons while travelling. 

An Hon. Member: They are acci-
dents inside the trains. 

Shri S. V. Ramaswamy: Killing ia 
not an accident, unless my hon. friend 
wants to distort the meaning of the 
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word "accident". It is specifically men-
tioned as "train accident" and a train 
accident is defined as collision bet-
ween two trains and so on. Murder ill 
the train Or killing of passengers 
while they are proceeding from one 
plaCe to another is not a train acci-
dent. Therefore, any such crime will 
not be attracted by these sections. 
That being a State matter, a matter of 
law and order, the. persons injured or 
affected will have to pursue other re-
medies. remedies other than those pro_ 
vided for under this Act. 

With regard to Dr. Rama Rao, the 
widow of Dr. Rama Rao was offered 
R.. 2000 in cash. Rs. 10,000 was in-
vested with the Lrfe Insurance Cor-
poration securing her an annuity of 
about Rs. 50 per month for the next 15 
years. That is the provision that has 
been made. 

As regards restoration of chains, we 
bowed to the view that was expressed 
in this House. The House was very 
keen that we should restore the chains. 
We have, as a matter of fact, restored 
the chains on a number of trains. But 
1 am sorry to tell the House that the 
effect has not been to improve the run-
ning of trains. Still there is an enor-
mous amount of chain-pulling. and we 
are 80rry to say that the restoration of 
chains as was suggested by this han. 
House has not brought about that re-
sult which the HOUSe expected. I hope 
better sense will prevail, and I hope 
that in those patches, in those areas 
where there is lawlessness. where 
there is this sort of anti-social beha-
viour, people will come to realise that 
chain pulling is a "ery vicioul act and 
they should not resort to it. 

With regard to sabotage, it is very 
difficult to find the saboteurs because 
they alway. do things in such a cle"er 
way that they leave no trace behind. 
All these things are done in the dead 
of night, in secret places, in places 
which are inaccellSible, in forest areal 
and at places where nobody will see 
the saboteur. Therefore, is becomes very 
difllcult to find out the culprit. I am 
afraid, in Pathankot w. have not yet 
1825 (Ai) LSD--G. 

been able to find out the saboteur. I 
hope, Sir, the enhanced punishment 
that has been proposed wiII have a 
deterent effect on those who intend to 
indulge in these anti-social acts. 

My hon. friend Shri Oza wanted to 
raise the compensation to Rs. 30,000. 
I submit that the proposal is related 
to what the Workmen's Compensa ••• 
Act deals with. As I submitted ear-
lier, OUr rates are much more liberal 
'than even the schedule under the 
Workmen's Compensation Act. There-
fore, for the present we ,hould be 
content with this .• I am thankful to the 
han. Members for supporting the Bill 

Mr. Deputy-Speaker: The, queslion 
is: 

"That the Bill further- to amend 
the Indian Railways Act, 1890, be 
taken into con"ideration." 

The motion was adopted. 

Mr. Deputy-Speaker: We shan now 
take up the Bill clause by. clause. 
Thereare no amendments to the clau-
ses. I shall put them to&ether. The 
que. lion iii: 

"That claulies 2 to 6 stand part of 
the Bill." 

The motion was adopted. 

Clauses 2 to 6 were added to the Bill. 

ClallSie l-(Short Title). 

Hr. Deputy-Speaker: There i. a 
Government amendment to clause 1 of 
the Bill. 

Amendments mtlde 

Pa!:e I, lin.,. 3 and 4,-

JOT "(Second Amendment)" substi-
tute-" (Amendment)" (2) 

Pa!:e I, lille 4,-

jor "1961" substitute "1162" (3) 

(Shri S. V. RtlmasUl4mll), 
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111' ...... ty-Speaker: The questiOft 
ill: 

"That clause I, as amended, stud 
part oI the Bill." 

The motion WClS "dopted. 

e-t.v.se I, as amellded, was added te 
the Bm. 

hactin, Foraula 
Mr. ltepaty-SpeUer: Ther~ ill _ 

_ e~~t to the Ellai:tin, F __ 
also. 

A~men~ made' 

Page I, line 1,-

is: 

ft»" "Twelfth Year" sub8titute-

''Thirteenth Year" 

(ShTi S. V. RClllUlSWamll) 

•• Deputy-Speaker: '!'be question 

''That the Enactinl1 Formula, as 
1IJlUlIIded, 1Itan~ paI'11 at ~ Bill." 

The mo,t.iQn. UI4a. ad.opt.a4. 

The BMcmog Fonnula; as amended, 
Ulas added to the Bill. 

'11h1r L.0ItCl Title 111GB add8Ii to. the Bill. 

Abendment) Bill 

Shri S. V. Ramaswamy: Sir, I be, 
to move: 

"That the Bill, as amended, be 
passed." 

Mr. Deputy-Speaker: The quean_ 
is: 

''That the BilI, as •• ended, be 
passed .... 

The motion wu adopted. 

IUS! ...... 

BUSINESS AIlVlSORY COMMITTEE 

SlXTY-ElGH'ltH REPOR'J: 

Shri Raile (BuIdana): Sir, I beg to 
present the Sixty-eighth Report Of the 
Business Advisory Committee. 

Mr. Deputy-Speaker: The business 
of the day is over The House standa 
adjpurned to meet again tomorrow at 
11:00 A.M. 
l.t~ lara 

The Lok Sabha then ad,ioumed till 
Eleven of the Clock (Ifl Wednesdaw, 
March. 14, 19621Phalguna 23, 1_ 
(Sakal. 
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ORAL ANSWERS TO 
QUESTIONS • 

S.Q. Subject 
ND,(, 

Setting up of heavy atruc-
tural and vesael works in 
India 

2 Chinese incursions' 
U.S. arms aid to Pakistan 

-4 Delegation of Goa Chint-
ber of Cammer"" . 

5 Demonsttations before In-
dian Embassy in Nepal 

6 Import of taxi ~ 
7 Administrative S~t up ill 

Goa 
Sericultutt Indn!itr» ill 
Punjab. 

9 Rive. Feni 
10 Radio-activitY ift Calcutta 
I I Bonus Commission 
12 Watch Factory, Mysore 
"3 Consumers' Association . 
14 Wage Board fur 1'1!8 

Industry 
15 Film on th .. life ofMahannl 

Gan<ftti 

WRITTEN' ANSWJ!RS 1't\) 
QUESTIONS-

S.Q. 
As. 

16 Tibetan Refugees. 
17 Extradition Treaty with 

PakioW1' 
18 Infiltration of PaJ(\stafti., 

into Indian territory 

U.S.Q. 
Nos. 

I Indian IndUstrial Fair- . 
2 Zinc smelter in Udaipur . 

'H' type quarters in A:rt-
drews Ganj, New Delhi . 

4 Quarters for class' IV 
staff 
"Operation Goa" 

6 China-Pak Boarder talb 
7 Sikkim and'BhutiJri shown' 

as independent states in 
U.S.S,If; maps . . 
Cotton Spinning MIll in 
Raichlll Distt. of MytOre 
State. . 

CoLUMNS 

49--92 

59-60 

61-65 
65-66 

69-70 

70-72 
7~74 

74-77 
77-79 

80 

9:r-104 

92'-·93 

93 

96-97 
97 
97 

97-98 

1mITTEN ANSWERS TO 
QUESTION~ontd. 

'1.S.0. Subject 
No. 

9 Indian Trade Agency 
Building at Gyantse 
(Tibet) 

10 Rent-free accommodatiOJt 
for Government employees 

II Rent free quarters for 
class IV Staff 

12 Tea industry 
13 Indian films banned in 

Pakistan 
14 Special 9chem~r Punjab 

Hills 
15 Heavy Engin~rint Project 

at Hatia 
16 Accession of Kashmir 

CORRECTION OF ANS~ 
TO A QUESTION BY 
PRIME MINISTER . 

The Prime Minister and 
Minister of ElIteni41 Affairs 
(Shri JawaIun'lal Nehru) 
made a statement correct-
ing the answer to a question 
dated 13-3~6% fell. CMlialties 
in Goa Operation' 

PAPERS LAID ON THE 
TABLE 

The following papen were laid 
on the Table:-

I) A copy of the Companieo 
(Central Government's) 
Gener.ll Rules and' Forms 
(Fourth Am~dinent) Rule"; 
1961 published in Notifica-
tion No. G.S.R. 1408, dated 
the 25th November, 1961, 
under sub-section' (3) of 
section 6~ of the Compan-
ies Act, 1956: 

(2) A copy of the Textiles 
(Production by Handloom) 
Control Airtmdment Ortier, 
1961 published in Notifica-
tion No. S.O. 2820, dited 
the 2nd December, 1961, 
under sUb-section (6) of 
section 3 of the Essential' 
Commodltia Act; 1955, 
together wtth an 'explanatory 
note. 

(3) A copy of the Rubber (Pirst 
Amendment) Rules, 1962 
publishc6-' inNoti1lcat'ion No, 

214 

100 

101--02 

103 

103-04 

107 

loti-II 
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PAPERS LAID ON THE 
TABLE---eontd. 

G.S.R. 206, dated the 17th 
February, 1962, under sub-
(3) of section 25 of the 
Rubber Act, 1947. 

<4l A copy of the Khadi and 
~iIlage Industries Commis-
sion (Amendment) Rules, 
1962 published in Notification 
No. G.S.R. 58, dated the 13th 
January, 1962, under sub-
section (3) of section 26 of 
the Khadi and Village In-
dustries C...ommission Act, 
1956. 

(5) I\. copy each of tlfe following 
Notifications under sub-
stction (6) of section 3 of the 
Essential Commodities Act, 
)955:-

(a) The Newsprint Control 
Order, 1962 published in 
Notification No. Ch. (1)-
18(1)!62, dated the 17th 
January, 1962. 

(b) Not'ficarion No. Ch. (1)-
18(1)/62, dated the 20th 
January, 196,. 

(6) I\. copy of the Central Silk 
Board (!l.mendmenr) Rules, 
1962 published in Notifica-
tion No. G.S.R. 205, dated 
the 17th February, 1962, 
urider sub-section (3) of 
.. erion 13 ofthe Central Silk 
Board Act, 1948. 

(7) I\. copy each of the following 
papers under sub-section (2) 
of section 16 of the Tariff 
Commission Act, 1951:-

(a) Report (1961) of the Tariff 
Commi~sion on the rev!sion 
of the fair selling prices of 
caustic soda, chlorine, 
hydrochloric acid and 
bleaching powder . 

(b) Government Resolution 
No. CH(I)-15(41)161, 
dated '!he 31st January, 
1962 

(8) A aopy each of the follow-
j ng Notifications under itC-
tion 30A of the Minimum 
Wages Act, 1948, making cer-
tain further amendments to 
the Minimum Wages (Cen-
tral) Rules, 1950:-

(a) G.S.R. No. lSI;>, dated !,he 
23rd December, 1961 . 
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PAPERS LAID ON THE 
TABLE---contd. 

(b) G.S.R. No. 213, dated the 
17th Februarv. 1962. 

(9) A copy of Government 
Resolution No. WB-II(i)16r, 
dated the 5th January, 1962, 
settmg up a Central Wage 
Bo ard for the Iron and Steel 
Steel Industry. 

(10) A copy of rhe recommenda-
tions of the Central Wage 
Board for Rubber Plantation 
Industry regarding the grant 
of interim increase in wages • 

DEMANDS FOR SUPLE-
MENTARY GRA};TS 

COLUMNS 

(GENERAL) 1961-62-._. II I 

T!1e Deputy Minister 01 
Finance (Shri B. R. Bhagat) 
presented a statement of 
Demends for Supplementary 
Grants in respect of the 
Budget (General) for 
1961-62. 

DEMANDS FOR SUPPLE-
MENTARY GRI\.NTS 
(RAILWAYS) 1961-62-- II 1 

The Mini.trer of Railways (Shri 
Jagjivan Ram) presented a 
statement of Demandi 
for Supplementary Grant. 
(Railways) in respect of 
the Budget (Railways) for 
1961-62. 

REPORT OF ESTIMATES 
COMMITTEE PRESENTED III 

Hundred and Forty-ninth 
Report was presented. 

PRESENTATION OF RI\.IL-
WAY BUDGET 1962-63 .. 111-18 

The Minister of Railways 
(Shri Jagjivan Ram) 
presented a statement 0: 
estimated receipts and 
expenditure of the Govern-
ment of India for the year 
year 1962-63 in respect 
of Railways. 

BILLS PASSED II8-212 
(i) The Deputy Minister 

of Finance (Shri B. R. 
Bhagat) moved for 
consideration of the 
State Financial Corpo-
rations ( !l.mendment ) 
Biil 1961. The motio. 
was adopted. After 
cIause-by-clause considera-
tion the Bill, a. amended. 
wBipassed. 
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(ii) The Deputy Minister 
of Labour (Shri Abid 
Ali) moved for con8ide-
deration of the Dock 
Workers (Regulation of 
Empleyment) Amend-
ment) Bill. The motion 
was adopted. After c1ause-
by-clause consideration 
the Bill, as amended, wa. 
passed . 

(iiI) The Deputy Millister 
of Railways (Shri S. V. 
Ramaswamy) moved for 
consideration of the 
Indian Railways (Second 
Amendment) Bill, i96I. 
The motion was adopted. 
After clause-by-alause 
consideration the Bill, as 
amended,was passed: . 

COLUMNS 

GMGIPND-LSII-18zS(Ai)LS-27-3-6z-900 

REPORT OF BUSI-
NESS ADVISORY COM-
MITTEE PRESENTED • 

Sixty-eighth Report was 
presented. 

AGENDA FOR WEDNES-
DAY, MARCH 14, 1962{ 
PHALGUNA 23, 1881 
(SAKA)-

(i) Presentation of the 
Budget (General), 1962-
63. 

(ii) Consideration and 
passing of the Consti-
tution (Twelfth) Amend-
ment) Bill, 1962 and 
the Goa, Daman and Diu 
(Administration) Bill. 

218 

COLUMNS 
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